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LEGISLATIVE ASSEMBLY 
Tue8day, 18th March, 1945" .' 

The Assembly met in the Assembly Ohamber of the Oouncil House at Eleven. 
of the Olock, Mr. President (The :Honourable Sir Abdur Rahim) in the Ohm. 

MEMBER SWORNI: 
l(r. Parakat Madhava M;enon; M.l3.E., ~  M.L.A. (GovernD18nv of 

of India: Nominated Official). 

~ D QUESTI0;NS AND ANSWERS 
. (a) OlUL ANSWER 

APPoIB'DllDN'l'S JUDB IN COllDlONWBALTH RlaLA'l'IOn DBPAB'fIIDT 
981. -Jlr. JIaIlu Bube4ar: (a) Will the Hanourable Member for OommCJlk 

wealth Relations please siiate how many appointments of people getting mON-
than Re. 200 per month have been made in the Commonwealth B8lati.ou .. 
J>epartment since the HonoUl'Brb1e Dr. Khare took charge? 

(b) What are the emoluments and allowances of the persons 10 appointiecl? 
The Honourable Dr .... B. lDL&re: (a) 97. _ 
(b) A statement is placed on the table of the House . 

A~  of 1*'IlOf1,B drawing more IhanRB. 200 per tnensem made ri_ 1M flit, MfI1I1941, i.e •. 
from t1l6 datn1l6 H onotIf'able Dr. N. "B. Khare took 0IJt/I' charge. ,n thU .Departmem aM lIN 
OJJkeB auacked and subordinate to ii, their. payB and aUotDGf'I«B. 

DBPAB'l.'JmJlT 0:1' D ~ Rm.A.Tlo]ig 

Name Pay 

1. The Honourable Mr. R. N. Banerjee, C.I.E., Re.4,OOO 
I.C.B., BeoNtary., 

S. ~ A. W. T. Webb, PriDaipal Refugee R& 1,780 

•• Khan Sahib B. ltaat HuaaiD, P.O.B., Deputy Ra. 1,160 
8eoreWy. ' . 

•• Mr. K. 8. Venkataraman, Penonal .bIiItaDt Re.8OO 
to the Honourable Member. 

G. Mr. H. Mukherjee, Allistant •• Re. 230 
8. Dr. V. V. Gore, Private Secretary to the Re.4150 

Honourable Member, at preaent IOrving .. 
Private Secretary to the High COm'mjeeiOJler 
for India in the COmmonwealth of Australia 
(See item No. 20). 

7. Mr. T •. R. Raghuraman, Peraonal A.i8tant RI. 230 • 
to Joint Secretary. 

8. Mr. E. E. C. Price, C.I.E., omaer on Special Re. 3,000 
Duty. . 

AUowauoea 

Inol11des a 8peoial P&7 01 
Re.l60p.m • 

• RI. 80 War allo".... 

~ 23 War aIloWlloDGe. 
RIi. 48 War aDoWIIDoe. 

Left Department OIl • 
lit Ootober I'". 

Re. 23 War allOW&DOe. 

Worked frqm Jftb .... 
tember 19" to lali 

.. February IN5. 
t. Mr. Debindra Bejoy, AocoUlltant to OfBoer' RI.!SO Pay. 

on 8peoia1 Duty. . Re. 60 Special 
House Rent; .uaw.uo. 

Re. i6, War allowauoe 
Re. 83. pay. 

OJ'J'ICDI 0:1' TJDI RlaPmIamrT.t.TIVlII 0:1' TaB GO't'JlBllnlllllr 0:1' l!mu m a.n.o. 
10. Mr. ltt. S. ~  Repreaentative of the RI. 2,7150 Re. 500 p. m. 

Government of India in Oe)"lon. 
11. :Mr. V. Viawanathan, I.C.S •• Beoretary to the Re. 1,500 plua a RI. 200 p. m. 

RelLreaentative of the Government of India Special pay 01 
in Ceylon. Now holds the polt mown RI. 160. 
against item No. 24. 

12. Mr. R.· T. Chari, I.C.S., Secretary to tho Rs. 1,150 Re. 200 p. m. 
, Representlltive of the Government of India. 
in Ceylon. 

(1399 ) 



1400 LJllGIBLATIVB AB~  
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OmOB: OJ' THB: AGENT 01' THE GOVEJlNIlENT 01' INDIA IN CBYLON .... ____ .__oo_,-=---__ - __________ - ______ - __ ...;;..... 
" • Name Pay 

13. Mr. B. T. Chari, Le.S., ~t of the Govern. Bs. 1,100 
ment of India in'Ceylon, now holda the poet. 
shown against iwm No. 12 above. 

1 •• Mr. P. C. Mathew", I.C.S., Agent of the Gov. Rs. 1,160 
, ernmentbf India in Ceylon. ' 

, . 
AlIowaaoea 

R!I. ~  p. m. 
" 

• BII. 200 p.m. 

• OITIOB OJ' TIIB HIGH B~ B ~D A IN TO UmON 01' SOtJT][ A :t ~ 
16' Mr. B. M. Deahwukh, High Commissioner £2,600 per £826 per IUlDUID (PI-

for India iztthe Union of South Africa. annum. £50 p. m. during pa.ru.. 
~ ment.ary _ion at c.pe 

16. Mr. .T. lV.Meldrum. I.c.s.. Sccret.ary to 
the High Commissioner for India in the 
Uuiqn of South Africa. , 

17. lfaj. L .. CoII18, 'Private Secret.ary to the High 
Commissioner for India in the Unioo of 
South Africa. 

Re.l,9OO 
Town.) ) 

Tolial emolu-
ment/' Re. 
16,000 pel' 
annum. " 

OITIClJ: 01' TO HIOH ColP088I6inl:lt "OIl hrDu. ~ ~ B ~ < ~ 
18. D. B. Sir RaghWl&th Puruahot,t.am P ~D  12100 pet' annum tsoo Per aDDRID flU ~ 

pya, D.60., K •• , High CommiMioner for ho1aae. ' 
India in the Commonwealth of Australia. 

II. Mr. K. B. Darnle. 1.C.S .• Secret.ary to the Re. 1,700 - • Re. 500 p. m. 
High ~  for India in $he Com· 
monwealth or A'Qlltralia. 

10. Dr. v. V. Gore. D. So., Private 8eoref1My 
to the High Commiaaioner for ~ in tile 
Oommon'W8lllth of AiJittalia. 

11. lIrfr. T. 8. MeaQD, Chief Clerk JQ theoJBce 
of (18) .bern. 

B.«r. C. B. Srinivasan, StQnograyher in the 
Oftlde of (18) above. 

RI.800 
Re.210 

,Ita. tlO • 

• -•• p ••• 
B!I. 170 P. Ill. 

RI. 202-8.0 p. m, 

CbftmI: 01' TBJI RBPlUIBB:NT4TIVE 01' TBB GOVElUQDIlfT 01' brDu. WlTB ftIa 00 .... ...., 01' 
B111UI4 

13. :Mr. JamDMaa "'111. Mehta, M.LA., Repreeen. B •. 2,760 
tative of the Government of India with the 
Oovemment of Bunna. ' 

14. Mr. V. Viswanatha.n, I.C.S., Secretary to 
the Representative of the Government of 
Illdia with the GovcmuneIit of Burma and 
Additioaal Deputy ,Secretary to the Gov. 
ernment of India. 

Ra. 1,600 pita 
a apeoial pay 

ofRII.,400. 

Ol'noz 01' THE CBNTB4L BZI'UOBB OITIO_. ~ B~ ZOJrIi. Nil" DJILIIJ 

16. :Mr. L. C. Lall, Assistant Befugee Oftlcer • B.a.500 • • Be. ,60 p. m. War ~ 
anoe. 

On1:o. CD TJIII CllNTBax. RD'Uo •• OlTIoJm 'YBIITIIBN ZON'll, B ~  

~  lIr. 14. E. Dawoodji, B.A., B.L., Central ,Be. 800 '. RI. 80 p. m. War allow-
"' B.fgpe 0Ii1l81'. " \ aIloe. 

sq. Mr. S. 'Qurumurthy, B.A., Assistant RefUgee RI.600 BB. 50 p. m. War allow. 
01licer. anoe. ~ 

28. Mr. B B. Rai, ChowdhUl')', Assistant Refugee 
0fIl0er. 

29. Mr •• T. C. De, AsaiBtant ~  Oftict>r 
10. Mr. M. 1. Khan, Assistant Refugee Officer 
8'1. 14rl-M. A. Bubhan, Assistant Refugee Officer 
82. Mr. K. C. Sanyal, ConsUl Superintendent 

13. Mr. K. S. Ahmad, CenMU Superintendent 

Bs. 500 

Be. 600 
R,s.600 
Re. flOO 
Re.600 

Re.600 

RI.60 ~  .Uowanoe. 

Rs. 60 War allowanoe. 
Rf. 60 War allowance. 

• BI.50 War allowanoe. 
Re. 50 Wu allowance. 

Tampy. .ppointed tor 
four montha • 

• Re. 60 War aUowanG6. 
Tempy. appoiD$ed for 
four months. 
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Name ' Pay _ 

34. Mr. D. K. Syed lbrim. Assistant Refugee Rs. 500 
OtBoor. ' 

35. Mr. C. Kri8hnaswamy. Assi8tant Refugee RI.500 
Officer. 

36. Mr. R. Jacannathan., AaIIistan.t Refugee Re. 5()() 
Officer. 

37. Mr. T. Pra.bhakara Rao. Aaailtant. Refugee Rs.350, 
Officer. 

Ra. 50 War aDowancie. 

Re. 150 W:ar allowance. 

Ra. 50 ~  allowaaee. 

Rii. 35 War allowance. 

OJ'J'lOllbl' TJUII' CRIBI' 'RIII'11GE. 

,38. Dr. Ramji Daa 

ADKINIftBA.TOB. BUBIU. RJ:I'UGIIB: OBGA.N18A.'rION, Aa .... 
SBILLONG "" . Ra. -200 Drawing free rat.iOlUl ar 

War aDowanoe. 
39. Dr. Nair • Ra. 400 Dit.t.o.' 

40. Mr. Vanya 
41. Ahmad 

4 •• ~  . • 
43. Captain S. R. S. Laing 

.-1' 

Be. 300 
Re.250 fT' 
Be.2150. " 

• Pay clel:litable to 
:6efenoe e8ti-

Ditto. 
DrawiDg 

Allowance. 
Ditto. . 

RI. 200' p. m... l'iD4 
travelling allOw .... 

44. Mr. M. C. Murt,ric 

46. Mr. L. Lunglaing 
• 

QI8teia 
R8.360 • Drawing f_ _GAl DI' 

War allowance. 
, Ditto. 

46. Mr. H. Zopianga 
47. Mr. Weymillli 
48. Mr. 'Burin • 
49. Mr. Napean 
50. Mr. Raudlett. tn. Mr. Simon " 
52. Mr. E.·H. ~ 

l.tJt. a60 
... Re.25O 

B.s. 710 • 
Ri.' 350 
Be. 200 
1\8.600 
:R..350 
Re.300 

, POLISH CBILDUlI' CA.JD. JAJlNA.GA.B 
53 •• j. G. Clarke, LiaiIIon OfBoer R8.400 • 

14. Mr. N. D. J'Luoab.U. AMistaDt Liaison RI!.200. 
OtBrer. . 

BBITIIIB EVA.ot71111 CA.KP, CoJJIB.A.TOBII 
615. Maj. J. M. MoWson. Commandant. • RI.l.000 

, 
156. Mr. W. N. nat .. , Commandant ./ 

57. Mr. S. J. Ha.ll, Assiltant Com!lMLT!dant 

18. Mr. A. K. Banerjee', Depnty Commandant' 
69. MissM. Looker, Assistant Commandant. 

Maltess Wing. Coimha.toze. 

BI.800· • 

RI. '4-60 includ.. 
ing HoU8B Bent 
Allowance of' 
R8.150. 

"'BI.6oo 
Re. 400 p. m. 

60. Dr. B. Leeser. Dental Surgeon • Re. 2150 p. m. 

61. Mr. S. T. Pillip_. Headmalier, of the IChool 
in the Camp. 

62. Mr. E. D. Stuart, 8eaior Malter in t.he Camp 
School., 

63. Mise Stanley, teacher in the CaJpp School • 
M. Dr. N. K. Sampath, MealcarOtBoer in the 

Camp. 

Retaining fee. 
Re. 400p. m. 

Be.240p.m. 

Rs. 220p. m. 
R8. 500 .,. m. 

, . ~ B RuuG .. (Wa, ~  
U. Mn. M. But.toa., Li&ilCa OtBoer .- • Ba. 500 J). m. 

• 

Ditto 
Ditto. 
DItto. 
Ditto. 
Ditto. 
Ditto. 
Dittip. -

Oonveyance aUowanlle Of 
RI. J60 p. ~ 

Wae employed fllD 
lI6th Auguft 1M3 to 
20th September If". 
His aervioea we.. ter. 
minated. 

Appointed from 211t Sep-
tember 1944, tIiae JIaJ. 

MoDison. 
~ ... 

Car allc .... 1108 of RI. 78 ' 
p.m.' 

AS 
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Name Pay 

II. Mr. B. K. lIukerjee, Chief Refugee Adminia· Re. 2,500 
trator. 

67. Dr. N. F • lias .... , Chief lIedioal Officer 
68. 1Ir. ·J.II. Deb, cmerWelfare Officer 
61. Mr. D. B. Roy, Accounta.OfIlcer • 
70. Dr. P. M. t ~ lledioal Oftlcer 
71. Jrliaa G. HOrDlooaji, Jrledioal OfIlcer . • 
7t. Dr. Ajit Kumar GuIguly, Medical OfIlcer . 7a. Dr. )l0Di, BhUlllD.. Chakravarty, Medical 

RI,l,ooo 
Ra.500 
Ba.GOO 
Ra.400 
Ba.400 
Ra.400 
Ba.400 

OtIicer. 
;',.. 1Ir. N. C. Sen, Commandant . . • Be. 400 

'11. )fr. B. N. Guha, Ez\giJleer. • • • Be. 400 
'16. lrIr. D. N. Sen Gupta, Aaaiatant Adm;nj.. Ba.400 

trator 
'17. 1Ir. K. N. Cbatterjee, B J. C. B., Speoial RI.400 
. OfBcer. 

'18. Mr. B&l Bahadur Rei SuperiDteDdeDt, W.tch RI. 380 
'and Ward. 'II 

79. :Mr. S. K. Guha, .A!!aiatant Commandant . RI. 800 
SO. :Mr. Subadh Chandra 'Roy, Peraonal.Aleiat- BB.,300 

ant to the Chief Refugee AAimiDif.trator. 
81. :Mr. H. N. Gupta, Tranryortation Officer . Ra.800 
B2. Mr. Piyush Kenti Sen, Depot BuperintendentRs. 300 
88. Mr. Memtazul"Haq, Welfare Officer . . BB. 800 
84. Mr. Ali Nawab, Welf819 Officer. . . Ra. 300 
N. lira. Mom Coontala Gupta, Welfere Officer . Ra. 300 
86. IIr. Pantom Sen Cholldhury; Welf819 Officer Ba.800 
87. Mr. JagdjBb Roy Choudhury, Welfare Officer 'Ra.300 
88. Mr. llohd. Haa8ain, Welfare Oflicer,. . Be. 300 
... Mr. Bimalendu Majumdar, WelfaYe Oftlcer. Be. 300 
10. Kr • .AmareDdra Sekhan ChowdhllrJ, WeI. Ba.300 

fare OfIlcer. 
Ill. 111. M'aeud KhaD, Welfare Oftlcer '. 
III. Kr. Ab8ni Kumar Jrraitra, Welfare OIIcer 
la. Mr. IDder Bh1J8AD Bhatt&charjee, Welfare 
, omoer. 

'114. Ifr. A. K. JII •• K&bir, Welf&ze OIIoer • 
iii. Mr. A. S. lI. Ahsan, Welfare OIIoer • 
H. Mr. Kohd • .Anwar BuaaiD, Welfue Officer 
117. Mr. A. P. Chander, Welfare OIIcer 

BB.800 
Ra.300 
RI.300 

Ra. aoo 
'RI.800 
Ba.800 
Be. 300 

> 

. ' 

Free ratiODl worth aboat 
Be.80p.m. 

Ditto. 
Ditto. 
Ditto. 
Ditto. 
Ditto. 
Ditto. 
Ditto. 

Ditto. 
Ditto •. 
Ditto. 

Ditto. 

Ditto. 

Ditto. 
Ditto. 

Ditto. 
Ditto. 
Ditto. 
Ditto. 
Ditto. 
Ditto. 
Ditto. 
Ditto • 
Dtto. 
Ditto. 

Ditto. 
Ditto. 
Ditto; 

Ditto. 
Ditto. 
Ditto. 
Ditto • ... 

Mr. JI.aDu Subedar: What is the total outlay involved in these 97 appoint-
ments per year? . 

".l'!Ie JlCJnoarable Dr. 5. B. KlWe: .A statement is laid on the table of the 
House. The Honourable ~  can himself find it out. I cannot give the 
.e off hand. ' . 

BooR .AIm JUBoISDIO'tIOl!f OJ' TIDII CoJrDlONWlUlll'B Rm.A.TI0Jr8 l)mt.dTJlD'.lf 
982. -Mr. lIIIlu Sub8dM: (a) Will the Honourable Uember for Common-

wealth RelatioDs please state if his department is concerned with the poeitioB 
of Indians outside ilhe Commonwealth, i.e., in Crown Colonies or in foreip 
countries?, ' 

(b) Does the Commonwealth Relations Department have any oon:pnul1ioa-
tiona with the Foreign Office of His Majesty's Government, or, are such commu-
nications sent through the Enernal Affairs Secretary? ' , 

(c) What ~ has the Commonwealth Relations Department for 
informing itself of the condition of Indians in many parts of the world, .and what 
is the channel of information through which such information, is received by it? 

'l"he Honourable Dr. 5. B. Bha:re: (a) The : ~~ t D t
ment is concerned with the position of Indians in ~  within the 13,ritish 
Commonwealth. Crown Colonies are included in the Oommonwealth. The 
Department is not concerned with the position of Indians inforeiSQ. countries 
outaide the British ~  ' . . 

• 
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(b) The Commonwealth .Relations Department does iiot ~ t  with 

the Foreign Office, either director through the External. A ~  ?epartment, 
regarding the matters affecting Indian interests in t ~  wJthm the ~
monwealth. Such matters are dealt with by the Dommlon .and ColoDlal 
Offic6i ol His Majesty's Government. The Commonwealth t t D ~
ment communicates with these offices through the Secretary of State for IndIa. 

(c) The Commonwealth B t~  Department hus arrangemElnts for obtain-
ing such informat:oll only from countries within t ~ British ~  
Information is obtained through t t t ~  of the Government of IndIa 
where they h&ve been Ilppoint.ed. Information from countries where the 
Government of India have no representatives is t ~  from the Governments , 
of those countries-either direct or through His Majesty's Goverl!ment. . 

Sardar Bant Bingh: May I know the countries within t.he Commonwealth 
'" wlOOh have direct relations with 'India?· ' 

The BODOUrable Dr. N. B. Xha.r8: Ceylofl, Australia, South Africa; of 
course Burma and Malaya had direct relations with India before the war. 

,Sard&r Sant SlDgh: May I know if any arrangement has been arrive<l, at 
between the_ Government of India and the Government of Canada for having 
direct relations? 

The Bonourable Dr. ~ B. Kh.,re: I think it has been decided to appoint a 
High Commissioner on either side, but it has not yet been done. . 

Ba.rdar Sant Slngb.:"How long a peried. has elapsed since this agreement WBa 
reached bet,ween the Government of India and the Govenlment of Canada? 

. '!'he Honourable Dr. N, B. t Kha.re: I think it is over six months. 
Kr •. Kanu Subedar: .May I know whether the object of changing the name 

of the Department was to redulle .the ~ t and macbiuc.ry at tl1.e disposal 
of the Department, for taking care of Ind:ans overseas, particulaJily in foreigo 
countries? 

The BOIlOIU'&bie Dr. H. B. ][hare: That was not the object. 
IIr. Kanu Subedar: Then what WQS the object in changing the name? 
The ~~  Dr. N. B. Dare: There was no particular object. It WQs' 

because thIS Department. was supposed, to have relations with other countries 
within the Empire, that ~  name was ohanged into • Commonwealth' Relations 
Department'. 

FAlUNE IN KATB1:AW.A.B· 
~ *Kr. Kuu Subedtr: (a) Has the ~tt t  of' the Honourable liha 

Food Member been drawn to the following: . , 
"Wadhwan, December 15, 1944: Kathiawar is in the grip·of a food £amine. 

B:..jri costs 8S much 8S 11 rupees a maund. People have had to go without 
food f?r as long flS three days oat a strctch.-A.P (Sind Observer), Bombay 
Ckronlc7e Weekly, February, 11, 1944, 'page 18"? , . ' 

(b) Is it a .fact, that famine conditions have shown themselves in Kathiawar 
alld that food' is both scarce and dear? 

(c) What 'steps have Government talten to supply additional food io ~  
Kathiawar States? . , 

(d) Have they received any representation from any of the States and from 
the Resident at Baroda on this subject? . ~ 

(e) Was Kathiawar a surplus Province as a whole, or a deficit area, before 
the war? 

(f) Whers has the food from Kathiawar gone? 
(g) Is it 8. fact that food exports have taken place at the hands of certaiD 

States from Kathiawar? . 
, (h) Weretrhese authorised or unauthorised? .. 

(i) Will Government depute special officera to make an eniJuiry into the 
situation? -. . ° '-, • 

. . -... 
'The HmlOar&ble Bir Iwala I'rIIIa4 SrWaaW.v&: (a) Yea, Sir. 
(h) Scarcity conditions Rave been reported. 
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(c) A quota of 94,000 tons of f60dgrains hos beeu allctted to these states 
as against 6,000 tOllS last year ~  act:on hus been taken in consultatdoll with 
the supplying I:Lreas, local authorities and ~  to expedite movement. . A 
statement is placed on the table of the House. 

(d) 'fhe answer is in the affirmative. 
(e) Kathiaw!U",used to be ~ t in wheat and rice and surplus in millets 

before the war. . ~ • 
(I) The scarcity is due to a faih,lre of the' millet ~ 
(g) and (h). There have been movements of grain from that portion of Baroda 

State situated in Kathiawar to other part6 of Baroda State. . 
No question of authorisation arises regardirig movements from GIla part of 

I • state's territd-y to anothet. . . 
(i) A high offioer of the Department has already visited the area . 

.. .......,. Ie BtIrCIIIe .. W. I. SIGNI "'r RtJIIt _lCw, P";"', 111':1. 
(Ia TaD., . . . 

Deellnd Up to ... D ~  
·f· 

_ .. olAna ·ooctFaiD 
llarplaa 
(+)or 
De80it 

~ 11 ......... 21 ••• " 
larpl-,' Bq ftc 

(-) Import ..,. To ~ -----
9.1 .... Bille :;C,IO! 10,000 ',rll ..... -1 t,lll ~ A . 10,401 .. .. _ 

Nil !to 
'. N" 

WbeM -le,OOO 18,laa 7004' .,'816 
Gnm -7,000 l,a .. N.A. 
~ 

Total -119,lUI . 98.869 700 .. lit 

• Kaple wh ••• 

Mr. JllDu Subed&r: What effective steps have been taken by the Govern-
ment in order to check hoarding by the little States in A-athiawar who are 
hoarding gra:n. with a view to profit.eering? 

. 'l'he BODOur.ble Sir Jwala Pruad Srivastava: We have been hard at them 
through the ,Political 'Department. . ... 

IIIIPOBT LIODeBS roli FINB CIhrB 
1M. -Mr. llanu Sube4ar: (a) Has the Honourable the Commerce MembeJ 

noticed the message from London, dated the 8th of February. 194:5. ~  
in ·the Janmahhoomi of Bombay, dated the 11th February, 1945, stating thai 
tbe Textile Board in the United Kingdom has assigned·a new ~  ~ 
to which the quota for export to India of fine cloth in the first part of ~ 
will be two million yards? . 

(b) What import licences have Government given, and tp whom, for thf 
inlport of fine cloth into India? 

(e) How much cloth iM jntended to be imported into India? " 
(d) Is it of a quslitJ which has been produced in India? 
(e) Have Government 'informed the Textile Boa.rd of their intention tc: 

permit a.nd to encourage the import of. this first instalment of fine cloth inte: 
Inuia from the U.K.?·' . 

(f) What ate the other quantitiell indented for the balance of the :year ~  
• (g) Is it a fact that this. c1ot.h is 'produced in the U.K. with a heavy. subsld: 

with regard to cotton and with regard to the manufacture and export at t'6t 
hnuds of the British Govemment? 

(h) Has there been any correspondence between the. Govemmenil of Inaf • 
• nll His Majesty's Governnumt ott the autJtee' eI .... bfOt'llatien into TndiE 
lilt Briti.h manufactured textiles? . 
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ft. Boaourable'Slr K. AIiIul Buqu.: (a) Yes Sir. . 
(b) 209 import licenceA covering approximately 5 nullion yards were ~ t  

to regular established importers for imports from United Kingdom durmg the 
period July 1942 to' December 1944. No import licences have so far been 
il8ued this year. ' 

(0) and (f), 10.million yards for the year 1945 from the United ;Kingdom. 
(d) The exact qualities included in the allocation· to India are not known; 

but some may be similar to those produced in India. 
(e) The Chairman of the .Textile Control Board has been kept fully informed. 
(g) No, Sir. 
(h) Yes, Sir. 
Kr •• IIlU Subedar.: May I know at what price these 10 ~  yarde coming 

to India will be sold to the public? . 
fte BoDoaftble S1r JI.' AI1n1 BUqu.: So far as the price is ~  II 

will be controlled by the (lenera} Control Order ~  the Jloarding anel ~t  
P t ~~  and the price fixed accordingly., . 

Kr. S.bIdM": Will it hate any reference to the price 'of similAr ~ 
produced in India or the cost of prod,:!ctioll of similar goods? , 

fte B8D01IIable SIr JI • .lIlnl Beque: It is impossible ~ me to say ... thia 
.tags. I will look into the matter. . . 

Kr. '1'. S. AvluahlUnpm 'bheWar: May I know whether the Govemm. 
have arranged for these imports without knowing the price or ile quali.y of 
~  t ~  going to be given? . , 

fti • Sir •• .&Iln1 JluqU8'! The position ~ that; there is sUch an 
lIJlormous amount of shortage which has been so f()rcibly brought to iny noM. 

)'epeatedly and even a day or iwo before ~ t we felt that the more we can get 
liner tyP(· of cloth from abroad, t1!e better for the consuming public in thi, 
euntry. . 

Mr. Badrl Dutt PaDde: May I know why if thP.t'e is shortage, three million 
yards of cloth have been exported to Egypt &8 appeal'll in today's newlIpapers? 
. fte BoaouraIJI. Sir II. AIII1I1 Buqu: I have seen it. I have generally 

aplaineli the reason. 
1Ir. 1'. S, AYiDNhiltDpm -OJlettiar.-·May I know whet.her the Government 

are aware that the grievance really is want; of nice yarn which can be ~  
toured into cloth by our handloom weavers, and in the absence of waich they 
will he out- of work? ' 

. '.l"he Bonourable Sir II . .Alisul Buque: We· have also t/lken steps for iqipor. 
of yarn. . 

Sir Vithal N. OhaDdavarkar: Was the Cha,irm'nn of the Textile Control B ~ 
informed in writing or informally? . 

fte Honourable Sir K. Azizul Buque: I am lIot sure of ·it. I know this 
has not . been placed formally before the Board. The Chairman has been 

• fully infonned, but the exact manner in which he was informed is. not, eXilct.ly 
1mown to me. -

FuEL SHOBTAGli' IN CITIES 
936. *1Ir. llanu ~: (n) How does the Secretar'y for Education, Health 

lind Lands account for the extraordinary and acute- shortaBe of fuel -in most of 
tho cities of India? 
_ (h) 1& it due to the fnct that fa·coories have been using wood fuel in place 
• coal which is short? 

(c) If so, ",hut steps ar(' ~ t ta.killg to prevent this diversion? 
(d) Have Government got any estimare made of the number of. ~  Cltlt. 

down in most parts of the country for fuel purposes? .. 
. (e) ~ Government. ~ whether climataand yainfall may not be 
aBLcted on account of thls destruction of treea and vegetatlon?- , 

• (f) Have Govemmentidevi!!ed any scheme or plan for restoring the balanoe 
cJiatnrbed -in this ma.nDer?;. . . 

(g) it so, what ill this scheme? 
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(h) Do Governincnt PlQPose to have .this question cII.refullyeDDlined by • 

mixed committee of officials and nOD-officials? . . . 
(i) What steps are Government takUig to prevent further deterioraijon in 

this matter? . 
Mr. I. D. 'l'y801L: (a) and (b). ~  main articles of fuel for common use in 

India are (i) Coal and coke, (ii) charcoal and (iii) firewood. Coal and coke are 
mainly ~  fop industnal purposes but a certain quantity is also used as 

. domestic fueL The present shortage of fuel in the· r.ountry aSa whole may be 
attributed to: '. .. 

(i) Shortage of caa.l and' coke for industrial purposes which has led 'to tha 
diversion of the other articles of fuel. 6.g .• cbmcoal and firewood for ~  in 
~~:  . .. 
(ii) .Shortage of coal and coke for domestic purposes which hti increased 

the' total dEmand for .oharcoa.l and firewood for this purpose; 
(iii) . Increase in the military demand for charcoal and firewood: 
(iv) Trnnsport difficulties, which prevent or retard movement of charcoal and 

firewood from surplus to deficit areas.. . 
-(c) To eaSe t ~ t t  Governme!lt have prohibited the-export of firewood, 

and che.rc091 from the country and are trying to secure. increased: raisings of 
coal: . -. 

(d) The Central Government have no estimate of the npmber of treeS cut 
for fuel fr(lm reserved forests:· which are mainly situated in the provinces: but 
I may inform the Honourable Member that in ()overnment"managed forests 
almost p.11 fuel comes from thinnings and clearings or from the "Top and top" 
from trees felled for timber which would oI;·herwise rot. . 

(e) Government are advised that such feIlings as ~ taken place' in Govern-
Ment forests. can have no effect on climate or rainfall. 

(f) to (i). The suggestions of the Inspector General of Forests as set out in 
his note outlining a Post-War-Forest. Policy for. India, have been circula.t.ed to 
the Provinces with It general endorsement. by t~  Policy Committee for' Agri-
culture, Forests and Fisheries. Copies of t.he T nspector General'-8 note are 
available in the Library of the House. The Policy Comuiittee referred to is 
composed of officials a.nd non-officials. . _ 

Mr. Manu Subedar: In view of the difficulties' experienced in many place. 
~ t  matter. of firewood even for burning dead bodies, will Government make 
lOme arrangement that firewood should not be used for factories where it is no' 
expressly .necessary. and except with a ~  

Mr. I. D. 'lJ1OIL: I ~ ask the lIooourable Member to put that question 
to the Department of Industries and Civil Supplies. - . 

Mr. ~  S: A:rinybtltnpm O)lett1&l': With. reference to the answer to pari 
'(e), is it thaHonoumble Member's own 'lpinion or bas he got it trom' experts 
that the. cutting of trees do not affect.. rainfall? . ' . 

Mr. I. D~ Tyson:.-I said that such faIlings as have taken place irr-GGveru-
ment forests can have no effect on rainfall. That is what we have been ~ 

. ~  S. ·Avin .... Wngam tt~ : Has toll!; Honourable- Member any 
mformation 8S to the extent of cuttmg of trees'm the Annamalai ranges in 
IOUthern India? -

Mr. I,. D. 'lJson: I think the Inspector-General of . Forests has infonnatioo 
about the cutting of trees in Government forests inllouthern India. 

JIr.JIai1ll Subeda.r: S;r. my question was not ahoqt the cuWng-oftrees in. 
Government..forests, but the cutting of trees generally and all over the country, 
an,d whethl;lr ~ t  will make any inquiry RI'! to the. effect of this 011. 
rainfall and cbmate? . . . 

111'. 1. D. '1"yIDD: I will confef!s that we are. diRtnrhedabout the outting 01. 
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HOUBS OF Won, ~ B  BTO., PI' LABOUBIN Wa StiPitIBS FACTOBIIIS 

+938. *1D'.Amarendra Hath Oh&ttopadhyaya: (a) Will the Honourable the 
Labour Member be pleased to state the number of hours for which the la.bour 
ilL factories producing Wllr supplies and in the mines, has to work at a stretch, 
and what wages they are paid for their labour? 

(b) Do the same lnbour work in ~  in the Sll:me t ~ and ~  
(c) What is the rate of overtime wages for labour in factories and mIDes? 
(d) What, is charged for rat,ions supplied to labour in factories a.nd. miues, 

and, what is the quantity allotted to each labourer in mills, t~  ~  
mines? Is t ~ any offit'ler appointed by Government t.o wawh the Distribution 
of ration to labourers in factories, mills and mines? . 

'lb., BOIIOUl'able Dr. B .... Amb,dkar: (a) Hours of work in Factories are 
regulated by sections 84, 36-88 of the Factories Act, 1934 and tl;lose in Mine8 
by sections 22B and 220 of the'Inditm Mines Act., 1923. In the case of fao-
tories producing war supplie·s exemption has been granted liy Provincial Govern-
ments in several cases from all or some of the provisiolls: 11I8truc.tions have 
been issued that except for short periods and in emergent conditions, the hours 
of work should not exceed 60 a week. Ordinarily no exemption is granted from 
the stat.utory requirements as to inlervals of rest. It is regretted that· more 

. precise infonnatiol' iR not available. . . 
Wage rates'vary considerably i-n diffel'ent classes of fnctories and mim's imd 

in different units in any particular class .. l"regret detailed information regarding 
wages or general av.erages of wRges are not available.· . 

(b) The question is t ~ t ~  . 
(c) Section 47 of the Factories Act, 1934, ~ the rates of overtime 

wages in factories. No exemption has generally been allowed from the provi-
lions of this scctil)ll. No overtime work is permissiole in mines exeept in the 
case of an emergency involving serious risk to the safety ~  the mine or ·the . 
persons employed therein ' . . .. ~ 

(d) There is no uniformity in regard to prices chargfl!d. for rations supplied 
. to labour in factories and mills. Butjt .is known that several .employers do 
supply f.oo<lgrains, etc., at less thMl t!ontrolled rates· atid a large nUmber af·con-
UtJHed rates. 

In 'rationed' areas, workers receive the same scale of rationed articles .. 
the· general public. 'Hea.vy workers' are eligible for : :t ~t  In ~t D  
industrial canteens' supplying cooked food now receive supplies outside the' 
ration.·: .. 

'l'he basic st.arrdard weekly rations at controlled rates for coal-mine worker in 
Bihar consists of 4 seers each for tlie ·worlrerlmd, adclt dependant and 2 seera 
for It chilrl Ilnd dol fit one-follrth basic rat;ion at 1\ concession rate of 6 seers 
per rupee. In addition i seer. of rice or other foodgrain is given;-free for each -
t~ D  at mines. Some of the collieries in Bengal have adopted the, same 

scale with slight vll.riations while 9thers allow a flat rate of B seers per· week per 
worker at reduced prices. In some collieries in the O. P. and Xlerar ration at 
concession rates is allowed on the scale of B seel'S .Il.._ week per adult worlter, 
8i Sl'ers for each woman depennallt and It foP each child. _ 
. ~  speciaJ. officers -of°Govenlillent apart from the uSl!al· Food Rationing Orga-

nisations have been appointed to look after distribution of ration to ~  
In respect ~  coal mines, ~  six Ration Inspectors have been appointed, 
~ t  for Bihar under the Bihar Government and three for Bengal attached to 
the Department of Mines.,. - -

~A  OF MnmroH LIVING W.MUDS. OF LABOUR 
+937: *lIIr. Aplarendra Hath Ch&ttopadhyaya: (a) Has the Honourable the 

Labour Member fixed the minimum livin,g wages of labour in factories, milla 
nnd min.es in accordance with the price of essential foodstuffs and clothing re-
quired by the labouring 01a8S(lIl? . 

~ 

tAnnrerto t.bi. ·qU .. tioD ~  on the table, t.be qU .. tioDlr blinl/: abient. 
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(b) Is 'there any arrangement for ihe' education of children of the labourers 

ill 'the factories, P ~ and mines? Is t,here any educational arrangement fo.·. 
adult labourers? 

(c) Is there any provision for holidays with pay in factories, mills and 
mines? . What t~ are. there for medical treatment? 

no BaGour&blt Dr. B. K. Ambedkar: (8) There is 110 ~ t  for fixing 
minimum wages for ~  in factories including mills, or· in mines. 

(b) Educatioool facilities outside factories or mines whether for children 
of workers or for adult workers are provi4ed by provincial authol'ities. 

The owners of some \mdertaki.llgs have. made ~ t ~  for bot.b 
purposes but no detlliled information in this regard is available with me.· The 
Honourable Member is no 'doubt aware that there it! no legal obligation if thiS 
re&J*6t on fie owners of inclustrial ~ t  .' 

(e) There is 110 legal provision requiring holidays witb .pay to be given. Ji.a 
reprm noo-seasonal' t : ~ there, it? 1\ 'Bill on thifl subjeot before thia lIouH 
..,h.ieh it has referred to a Select Committee: '. . ' 

. Apart from legal provision. many coucems give tID their employ_ Wi..,. 
with P&:y to varying fttent. 

A.II regards medical treatment t.be ouly. statutory provision. witlliD ~~ 
and mines relate to the provision of first aid. Some concernfl nm di8pen •• 
btl ~ t  but aMrt from these the efuployees have to depend Orl th'e medi-
cal facilities provide. by the Prov!noial Governments. 

WODN Ldomr. IN MIN_ 
t •• -Mr. £mIr." B .. ~ : ta) Will the Honourable the 

J:.8our Member be pleased to stat.e the number of women labour in the mines ...w if there is child labour in mines, i.e., minors in the mines. If BO, wba. 

A ~  What maternity benefits are g:ven to women in factories, miHs aiUt· 
aines? How long does the Honourable Member contemplate to continue 
"men labour in mines'? .' • 

(0) What is t ~ t  . .of the Labour Welfare Officers in the factories, ~ 
and mines? what are ,their qualifications? ' 

'l'Il. KaaoarUll. Dr. B. B • .lmbec1kar: (a) In 1948 the number of women 
labour in Inines was 72,408 (this figure includes those WO!hl.n_g above ~ under-
groumi). Figures' for 1944 are not available. In acoorclance with the Indian 
MineR Act, no children are employed in mines. 

(b) A comparative statement showing Borne of the important provisions ot 
Lt:gislation regarding matemitybenefit at- present in foree (ot in 'contempla-
tion) is lsid on the table of the House. Recent information from BOrQbay and 
Madras indicates. that some of ,the mills in those provinces haveJncreased the. 
maternity benefit from the statutory rate of ann as. eight to annas twelve per 
day.. . 
. With regard to the second pBrt of the question, there is no intention to 

withdraw women complerely from work in mines. 
(c) The functions of the LaJ:)our Welfare officel's generally are: 
(i) to establish close contact het,ween the employers and the workmen in all , 

aspects of labour relatiolls and conditions of work; 
,'(ii) to promote proper understanding, closer eo-operation aud mutuR) appre-

Ciation of diffioulties, between the employers and the worltmen; 
(iii} to make constructive suggest.ions for workmen 'p weUare, and -1In co-

. ordinate and supervise all welfare activities of tho undertaking!ll; 
(iv) to acquaint them!lelves with the grievances of the workers; and to seaure 

redress of slIch grievances !1ndgenernlly to au,empt t-o remove 'Causes of friction. 
As regards qualifieations while academic qualifica.tions are given due import-

ance, the essent,UrI qul\lificlltion is that the candidates should have experiea. 
of social work, preferf'nee being given to those who have sucM_ull, ~ 

tAnlwer '" thi. qlJ .. t~  OD the table,· the q ..... io •• r Will .t. .. t. 
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a recognil:led tot'wIling course like that of" the Calcutta. Univp-rsity or the Sir 
Dorabji Tata Graduate School of Social Work, Bombay.' " 

OOmpMGHW Beaumem 61wwing lOme oj eM impor1on' prollifton6 of legialalion regardin, .m(JIer-
. niey bmefU /Ie Fe,em ;,nJoru (or in cone_plali"n) in ,he prOvincu GM 1M miMI 

- ProVinoe 

BombaJ' . 

....... 
U.P. 

• 

Year 
in 

which 
pa8I8d 

1 .. 

1110 

1.A 

118. 

1_, 
INa 

Qualifying 
.- period 
(months) 

1'-. 

I 

140 ..,. 
(8 meatbI} Wi....... . 
period of 
oDe t-r. e 

• , I 

KiD.. (under the 11'1 6 
IndiaD Mines 
Katendty Benefit 
Aot.) 

Maximum 
period 

for 
t t~  

beneBts 
(WeekI) . 

Rate of matemity 
benefits 

Peoaltyfor 
contraventiCD 

of Act by 
empluyar ._-------------

8 

'8 

'1 

, 

" 
10 ..,. 

.. 

8 

Be: 
8 _.110 day or aver- aoo 
.. daily w8(J8ll. 
whichever ill 18111. 
BUt in the oi'IIMa of 
~  aDd A ~ 
IMd '8 ... '& day. 

11.... ..-day or 100 
: ~ 

8 ..... ·• day. . Il1O' 

t ~ •• 
1 per week rer the 
period before ClOD-
lIaemeot· &ad BI. 
1/',- per week (or 
the period . after 
oonftnement, pro-
vided tbe total Oaab 
payment ill KII. If. 

2.1ft other employ-
mentaRe.2per week 
ar average weekly 
Wille or IIIIolaty 
whioMver ia pater, 
8 arm&II a day 

~  

600 

TlunmiG INDIANS IN LABoUR WBLFABlI IN UNITED KINGDOM 
t939. ~  AmAraadra Bath Ohattopadhyaya: Will the Honourable the' 

Labour Member please state i'f it is a fact that the Labour bepartment is going 
to send a ~  number of men for training in labour welfare to the· 
LJ. k.? If so, why Government cannot train these people in India? Wha.t 
would be t~ t of .. heir training scheme? What would be the mlnimum 
qualification required of such trainees? 

The BODOUl'&ble Dr. B. It. Ambedkar: (a) It is proposed to send in .the ~ t 
instanee, three batches of 20 officers each, of whom about 12 will be officers· 
of the Central Government and 8 of Provincial Gov{lmmenta and States. . Finan-
cial sanction has been ·accorded to the sending of 12 Central ~ t otI\cers. 
with the first ba.tch of trainees. 

- I 

t Anlwer to thi. qllutioD. laid lID .. the t ~  the queat.ioaer beial, ~  
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In the initial stages the training and experience necessary for ~ &Cimin. 

ilAra.tion in the immediate post-Will' periodcarulOt be· acquired. in India e:x:oep. 
by a lengthy process of trial and error. It is. therefore. necessary to toke. 
-advantage of the experience and practice of other more highly industrialised 
countries like the United JGngdom_ 

, . 
The- cost to the Central Government is estimated at Rupees one lakh for 

the .nominees in the first batch. The Provincial Governments and States will 
.bt'Rr the oharge!r;n respect of their nominees. . . 

The minimum qualifications are that' the officers should be undp,r ~ 
ment ~ t or designated 'to fill posts- under Government and should have-
experience of welfare work or administration of labour le,psJataon .. Officers 
obavink high educational qual!fications will be given preference. 

SDDING OUT STUDBNTS ABJWAD FOBTBA.INING 

940. *Mr. T. S. Avinashiltnlam. Ohett.ia.r: (a) Will t ~ Secretary for Educa-
tion. Health ~  Lands please t~t  with reference to the press communique. 
issued by him on the 27th January, 1945, in the matter of sending students 
.abroad for training, when tll.e first batch is 'proposed to be ~ t  -

(b) Of the 500 proposed to_be sent, expenses of how many will be'met by 
the ~  Government. :cd bow many hy the Provinces and -Centre jointly? 

(c) Will it be obligatory on the trainess ~ give an -undertaking to enter 
.(3O'Vernment. service after the t ~ 

- (d) How is the selection gping to be made? 
lIlr. J. D. TyIOl1: (a) It is hoped to send thtl first batch of students abroad 

.in the early autumn of the current year. • 
(b) So far as students sent abroad in 1945·46 for oochnical courses Iae coon. 

oerned. the Central Government will meet the entire cost in respect of thoatf 
students who are sent· with. a view to meeting -tille requirements of the Cen-
trally Administered ~  or of the Departments of- the Cenkal Government. 
Tbey will meet half the cost in respect of those students who are senti on behalJl 

'of a Provincial Government. The number of students to be sent under these 
-difJerent categories will-be decided after the requirements of all the Provincial 
'Governments and Departments of the Central Government have been ascertained. 

(c) Yes. - -
(d) The selection will be made by a special Selection Board which will be 

:appointed _ by t.he -Govenu'nent of India for this purpose. This Board will if 
necessary also consider the recommendations received from Provincial Govem· 
.ment",. 

Mr. T. S . .A.viDa.biUnga.Dl Ohett1ar: With reference to part (a) when do Gov-
.emment expect to publish advertisements and invite appliclftions? 

1Ir. 3. D. TyIOD:' We have already put out a press note and there will' 
-shol'tly bp issued 8 brochure. giving fun information, ·which will be obtainable 
propably for a few ann8S. It will contain detailed information of what a candi· 
1iate should, know befor& applying_ That will be issued very shortly . 

.,. T'- S. AviDaahiUDgam. Ohetfilar: Will they put in advertisements in the. 
newBpapers so tha.t, intending candidates may apply? 

1Ir. I .. D. Tyson: We have already put out a press note; I will consider ~ 
-the Honourable Member suggests. 

Mr. Ananp Kohan Da.m: May 1 know what Government will do about people 
"Who are now working in the Governmentmunitioo factories? ,-

111'. I. D. Tyson: There is ri"othing to prevent them from applying, with the 
·permission of their employer. . 

1Ir. AnlDga Kohan Dam: I asked about people iu the Government mUnition 
-lactories. ~ -' , 
- .-IIr. ~  D. ~:  shall require notice of hhat rather puiicular question, 
~ ••• 0. ...... a: Doell thi. number five hundred represent the first batch' 
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lIr. ;s. D. 1'11Oll: Yes, in the first year. 
syid Ghulam Bhik BairaDg: Is the Honourable Member aware that the DeIhl 

Polytechnic has sent up certain'names for selection for this training abroac!? . 
If so, is the Honourable Member in a position to state how many Muslims have 
been recommended by it? 

lIr. J. D. '!'ySOJl: I am not aware. tha. t the Delhi Polytechnic has made any 
selection of its own. This suggestion was ma.de to me the other day-about sa; 
aays agQ:-9.lld 1 ascertained that the Delhi Polytechnic has forwarded no names 
at all. It is not for the Delhi Polytechnic to make any selection of its own. 
The Principal is bound to forward any.appliclJtiOIl that any student there may 
wish tc subnut. 

Byed Ghulam Bhik Bairang: Will the Honourable Member take it from me-
that the Delhi Polytechnic .has already forwarded four names and has super-
seded one-third-year Muslim student in favour of a second-year non-Muslim 
student? ' .-

lIr. J. :D. Tyson.: If my Honourable friend knows that to be a fact I oaa 
only say -that the Polytechnio has no power to make any selection; and I.will 
oortainly see that any student there who wishes to have his appli6ation con-
sidered has it considered. 

Mr. T. S. AvinashiliD.gam Ohettiar: Who form ·the committee to make the· 
selection? 

Kr. J. D. Tyson: The selection board has not yet beeD set up. 
So.&OLARs:a:n>s TO SCHEDULED CLAss STUDENTS FOR 'I'BAnn:NG IN FOREIGN COUNTBJ;B8 

941. ·1Ir. T. S. Avinaabtllngam Ohett1ar: Will the Secretary for Education, 
Health and Lands, please state: I 

(a) in view of their press note on gi-ving of scholarships to Indian studenf.s 
in foreign universities, .. whether Government are aware that the number of 
boys from scheduled castes who have got degrees in Indian universities is very 
small; aud 

(b) whether he proposes to consider the advisabili.ty of taking SCfhool final 
p888ed candidates from the scheduled cl88ses and sending them for training to 
foreign countries for technical studies? 

-. ;S. D. Tyson: (a) ;Yes. 
(b) While every ~ t will be made to see that aiIequate representation fa. 

given to the Scheduled classes and other minority communities provided suit-
able candidates are forthcoming from those communities, it will defea.t the-
object in view if tltudents who have passed only the High School Examination 
are selected. 

lIr. T. S. Av1DubtJlngam OhettJar: What are the efforts tllat they are 
making to get people from the Scheduled Classes? 

1Ir. ;S. D. TysOn: If they do not apply, of course, we shall noil be able to do 
anything for them. But if they do apply we' shall certBin1y ask the eeleotion 
committee to scrutiniEle very sympathetically the applications of those who come 
from the minority communities. 

Prof. N. G. B.anga: But are.·Government aware that if equal qualifioationa 
are expected from scheduled caste candidates as from others, it may Dot be pos-
sible for them to() have any chance at all? 

Mr. J. D. Tyson: I do not know whether my Honourable friend was in the 
House t ~  when Mr. Piln'e Lall Kureel undertook to prOduce twenty 
scheduled caste candidates in as many minutes. ' 

1Ir. T. S. AviDashWngam Ohettlar: Apart from that undertaking, ma.y I 
know 1£ lower ~~ t  will be prescribed for Scheduled Caste candidates 
so that they may apply and go out for training? 
~  J. D_ Tyson: They will have to possess the minimum qualifications pre-

scribed becausE' otherwise we have very little' hope of getting them into insti,u-
J!i.ons abroad, who have made it quite clear that they would ~ ~  

. . 
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LAOK OJ' YABN SUPl'LY ro HAltDLOOJrl WBAVDS 

MI. ·Mr. '1'. S. AviA_IUDlam Ohet.Ua.r: Will the Honourable M;ember for 
Industries and Civil Supplies pleas6 state: . 

(a) whether Government are aware that there is a complaint from handloom 
weavers that £hey are not able to get supply of yarn for hundloom weaving; . 

(b) what steps haYti been taken ~ alleviate their grievances; and 
(C) t~  lXoverument propose to enoourage the formation of co:operath'e 

80cielies by handloom weavers and rec<,>gnise them when formed as agencies 
cl yan1 dil3tribution 1 . 

fte Honourable Sir •• .lIlI1Il Buque: (a) Yes. 
(b) The new Distribut-i.on Scheme under whioh each Province-:.will ~ & 

'separate quota. of yarn should make very much inore difficult the hoarding and 
black-marketing by dealers which have been largely responsible for the handloom 
wea ... er's distress as despatChes from the Mill to the Provincial wholefaler will. 
be under the Textile Commissioller's control lind -further distribution will be 
under the ~ t  oontrpl of the Provincial Government. Government is alao 
trying to obtain 5 million lbs. of yarn fro"n the' U. S . .A.. • 

(c) On.ce yarn reaches a Province from the. Mill the oontrol of its further 
distribution will be tr Provincial Government responsibility Ullder the new 
scheme." MoSt of the ~  however, have shown themselves very eager.,to 
make use of Co-operative Societies where possible. .... 

Prof. ]f. G. BaDIa: In view of $e fact that _ already there is so much Wl" 
employment among weavers, will the ~  Member consider the advis-
ability of not importing cQtton cloth but only of importing luger quantities of 
eottoll yarn so that they may be provided with emplOYlXlent 1 

Be JIOJlOIU'&ble "M. ASInl Kuque: I wish Prof. Re.ng!1o had ~  t ~ 
'yesterday and the day . before. . 

. Mr. '1'. 8. AvlDuJmhlpm. Ghatliar': But can we not say that today? 
fte BOIlO1Il'able Slr •• .ulnl Haque: I 8m not merely ~  the 

-question of providing more yam but I have- to look to tile needs of the people 
who are said to be dymg Or committing suicide in the absence of clotJ,t; and I 
feel thst· for me to say that I will not import foreign cloth, if r eanget cloth 
tor these people, will be 'entirely nullifying the position I am t ~  which is 
that we should supply the needs of the people t t ~  . 

.. JIr. '1'. S. AvID··IUD,1&m Ohet.tiar: Will it not be ~  for the Honour-
able Member to set asid", this imported cloth for ~  purposes so tba.t all 
the yam tha.t is produCed- in tbiseountry, or as 1I1uch of it as is possible, may 
be diverted for the use of the unemployed wea.vers? . 

ft. JIODour&ble Slr ••.. Asin1 Jluque: That is being looted into. 
1Ir. '1'. S. Avtn ubUtn,&IIl,CJhatt4&r: With reference 00 part (c), will ~ Gov-

ernment . send a recommendlWtion that co-opera.tive societies ma.y be enqo\Jl'.lJ,ged, 
in view of the fact that we have got some experience in' which co-operative 
1IOC:t'ties nl'e not. elleouraged in certain plaoeB? 

'l'be. EOnoar&b1e Sir M • .&.mul ][uque: .As a. ~ t  of fact at the very 
inception of the Textile Control scheme we made it quite clear that it is open 
toO provinces.to encourage the co-operative Bocieties'''88 mUM as possible. and we 
thought that even now if something could be done it ~  proba.bly better the 
state of affairs, and I am qUIte pl'epared again to bring it to flhe notice of the 
Provincial Govemmentfll. . -_. 

AJ'pomTJIDT OJ' FmLD DIBIDO'J.'OB A.T TA.XIL.A. 
MS. *D8'W&D AbdUl Baalth OlIDadhury: (a) Will the Secretary for Education, 

Health and Lands kindly state whether any appointment f;o the post of I.It 
Field Director in connection wtth ~ t  at Taxila has been made? ~ If' so, 
who is .the nerson so appointed? 

(b) What 'are. his qualifications? . 
. (c) Wh8.t are the terms of' this appointment l' 
(d) Was the appointment made .tb.rQugh the Federal PublicS ~  Com.-

misaion? If !lot, 'why not;? 



. 
STA'1UtBD QUESTIONS .\ND A ~  ~ :  

Mr. I. D. Tyson: (a.) to(c) .. I would invite the attention.of the Honourable 
Member to the reply given by me to part (b) of starred question No. 550 on the 
28th February, 1945. The pay given to the officer W88 Re. 1,200 per mensem. 
, (d) No. A reference to the Federal Pubhc Service' Commission 'Was not 
llecessary under the rules .. 

. 1Ir. T. S. AvinashiUugam Ohe.ttiar: is it Mr. Casey's brother who is referre4 
t.> in this ~ t  ."- . 

Mr. I. D. Tyaon: Yes. 
Prof ••• G: Bania: Did he. have any previous experience in exctmr.tion? 
Ill. J. D. Tyson: Yes, Sir. He. had. 
Prof, ~  G. Baula: What kind of excavation he could have possibly done in 

Australia? , 
Mr. J. D. Tyson: He has excavation experience, Sir. 

HIGlDDB APPOINTJONTS IlUDlD IN ABcIl&OLOGIO.u.. DBPABTIIBBT 
944. ·Dewan Abdul Blat.th OhoudhUIJ: (a) Will the Secretary fur 'Education. 

Health and Lands 'kindly state the number of appointments madain the 
Archreological Department in the higher services not ~  the rank. of 
Assistant Archreologroal Superintendent, since the present Director General 
took over ~  . , 
• (b) How many of these posts went to :M;uslims, Hindus and ~· · 
separately? . / .. 

(0) Is it a fact that non· Indians get; preferential treatment over their other 
colleagues in the ma.tter of pay and prospects? . 

:Mr. J. D. Tyson: (a) and (bf Only one permrmentl hither appointm8llt has 
been made in the Archillological Department since the present Director ~  
took charge, namely, tht· prcmotion of the aenior Asaistenb SuperiDtend.eQfI (a 
.Hindu) to the grade of Superintendent. 

(c) No. ... , 
Upun OF DELHI MONl7KBNTS 

MI5.·Dewan ~  O1loudhury: (a) Will t ~ Secret81'1 for Education, 
Bealth and Lands kindly t t~ Jf the majority of the monunienfil at Delhi ~ 
sisting of mosques, forts and palaces, etc., were !:'uilt by Muslim,s? 

(b) If so, what arrangement has been made to look after the upkeep of theBe 
monumen;tsi? 

(c) Ilttlitite any ;-ruslim Officer also? If ~  ~ not? 
iir. J. D. TJI!cm. (a.) Yes.. . 
(b) and (c). A special circle was created some years ago to look after these 

monuments. At present, this circle is in the Gharge of a European meJDber 
of the staff who has had a. special experience of Muslim monuments and- is 
thoroughly cognizant of their problem'. . 

. Ill. President (The. Honourable Sir Abdur Rahim): Next question. 
Jlaulvl Muhammad Abdul Gb.a.n1: Why no Muslim. is appointed? 

(No answer was given.) 
ABoK.JEOLOGIOAL ADVISOBY BOABD 

948. ·Dewau Abdul Baattb. OhOudhury: Will the S'ecretary for Educa.tion. 
Health and Lands kindly sta.te: . . 

. (8) the composition of the Archreologica.l A ~  lBo$rd lately formed by 
Government; 

(b) whether the Circle Superintendents of the Archreological Deparlmenfi 
along with the ~ t were included in the Board referred to. in part· (a) 
above; 

(c) if it is a fact that the Muslim Arch8'lOlogicai Chemist and the Muslim 
Arch8'lOiogical Engineer holding responsible positions were exoluded from \be 
Board. referred to (lobo-va; and, . . 

(d) H it is also a facti that the Deputy Director General, who was formerly 
an Bpigraphist was the Secretary of the BoaM? " . 
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.-. I. :D. fJaon: (a) A statement is laid on the table of the B'.ou8e lhowiDg 

the composit.ion of the Advisory Board of Arch&lology'. 
(b) to (d). Yes. 110 , 

Statemtnt .howing tAe compo,ition of the Oentral Ad"iatwy Board of .f.f'c1utolon. 
!a) Ohai1'man.-The Helourable Member-in-Charge of Education, Healt.h and Land. 

DeplU'tment.. . . 
(b) The Direct.or General of Archaeology. 
(0) 6 Archmological Superintendent.. 
(d) The Govel'llllant Epigraphilt for India. ,. 
(9) Six member. representing univeraitie. of IrIl!f& nominated by the· Inter .Univenif.y 

Board, namely:-
(i) Mr. T. Singarawlu Mudaliar, Vice-Chancellor, Univemty of My!ICife. 
(ii) Dr. Syamaprued Mookerjee, Caloutta. 
(iii) Prof88llOr Sidhanta, Univeraity of Lucknow. 
(iv) Dr. K. B.. Qanungo, Daoca. 
tv) Professor Haroon Khan Sberwani, Hyderabad. 
(vi) Rev Rosa Wilaon, Prof.1Or of ~ t  PIIDjab UDinllity. 
(f) One member nominted by each of the following lOCieties :-
(i) The Royal Aaiatio Society of Benpl-Hon'ble Mr. Jutiee Ed,ley. 
~  Indian ~ ~  D. N. Wadi&. . '. 

(ul) All India Oriental Conference-Dr. B. C. Monmw. 
(iv) Indian History Congrea.-Dr. Tara Chand. 
(v) Indian HiBtorical B.eoorda Commiaaion-Dr. S. N. Ben. . -
(g) One member elected by the Council of State-:-Hon'ble Bai Br.hadUL Sri Narain Mab .... 
~ ~  elected by the Legislative .Aslembly-Dr. P. N. JJanerjee, IIir lJohd. 

(i) Four members from Indian States' nominated by the Govemm.nt of Indi-Sir Mirza 
lImail-Jaipur State. . 

Mr. Puduval-Travancore State. -
Col. Dr. Pagnar-Baroda State. 
Sir S. P. Bajagopalaohari-Gwalior State. 
(j) 8 memberanominated, by the Government of India l-

EI Secretary to-the Government of India, Deptt. of E., B. and lana .. 
,. S) Educational Advil8r. 'I Sir Maurice Gwyer.' 4 Sir S. Ra4lhakri.lman. • 

(6 Sir C. V. Raman. 

W Sir Ziauddin Ahmed. 
Mr. Percy Brown. 

(8 Sir Razr. Ali. 
(k) The Deputy ~ t  GeneraJ of .ArcluIology-8ecretlry. 

EXTDSIO:NS TO DEPuTY I>nmoroB GDDAL OJ', AlwIuaoLOClY 
967. ·Dew&IL AlJdul ButUa CDunldhuy: (a) Will the Secretary for EduoMioD, 

Health and' L,ands kindly state if it is a faot that the post of the Deputy DI8otor 
General of Archreology is a tenure one? ," .' 

(b) How many ~ D  were granted to the present inoumbent of the post 
and by which authority? ,-' , . 

Kr. I. D. '1'yIoD: (a) Yes. ' 
(b) Ris tenure has been ~  by the Government of India on tilree 000. 

siou. ' 
\ If j'I H' hrJA CF 'lFE RVEHAN BFALTBEXPEBT 

Qi8. ·1Ir. 00YIDd V. DelhDmkb: -Will the Secretary for Eduoation, :Health 
and Lands please state if ;Ilrof .. ,B. Ognev, the Russian Health Expert, was 
invitedJJy the Government of India?' If so, when did he arrive in India? W .. 
his programme of visiting towns and hospitals and intemewing or allowing 
inferviews to priva.te individuals-doctors and others-tru.bject to ~ approval 
of or under the supervision of the Govemment of India? Who paid the expenses 
of his visit to India? -

Xr. 1. D. 'l'y1Ol1: At the request of the Health Survey and Developmeni 
Oommittee an invitation was issued for II medical expert from Russia to , visit 
India to assist. the Commit.t.ee. The Russian authoritiesdepuW Profe8Bor 
B. Ognev. He arr.ived on the 31st December, 1944. His touring in India was 
arranged by the Committee and was· not subjeot f,o the ~  of or under 
Ule 8upervision of the Government of India. The eXJ!enses in ~ Wi. 
his .wt to IncJia ~ be meti by the Government or Indi •. 
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Prof. N. Q. BaDga: Does this gentleman, know English? 
Mr. I. D. Ty.on: Very little, 1 wlderstalld., . 

- Prof. If. Q. Raq&: Who helps hinl to understnnd E}jglish? . 
Mr. J. D. TySOn-: ~ had. to ~  an illterpl·eter, I would, point out th .. , 

we did not choose Professor Ognev. 
VISITS TO INDlA OF FORlilIGN HlilALTH EXPERTS 

- 949. · ~ Govind V. Delhmukh: Will the Secretary for Education, Healt.h 
and Lands please state if' Health Experts from C(H!Iitties other than RUSSIa 
vi9ited Indi .. ? If so, when? Were any expenses Ulcurred by Gove.rument ill 
connection with their visits? If 80, ho,," much? Have they left IndIa? 

Mr. J. D. Tyson: Medical experts from the United Kingdom, the United 
States of America c.nd Australia visited Indill in addition to the ~ t from 
Russia. 'i'hey arrived in this country in ~  .last ~ t~ ~  In 1)eq-
ember. 'rhc eost to Government ill connection WIth their vuuts Is abou. 
H6. 80,000. 

Sanlll' Sut Slnlh: Has ully report l:Ieel1 sent by these experts to. t.he Gov. 
ernlnent of India on Indian conditions? .. 

Kr.J. D. Tyaon: N'to repoI·t has bee,n submitted and no report is expected. 
We did not ask them to report on Indian conditions, 'b-ilt at the request of th. 
Mhf)re Committee we asked them to come out to tell the Hhore Committee ahou. 
the conditions in the countries from which they were drawn. 

Saraar Sant .s.in1h: What were the bellefits which ttie Goverriment of Indi. 
e-xpeeted from their visit to Illdill? 

Mr. J. D. 'l'J1OIi: We brought them out at the mvitation of the Bhore Coli. 
mittee and. the ROOre Committee, I understand, feel t~ t they -derived ~  
lliderable help worn their ~ t  

Mr. CJovbld V.' Duhmukh: May I know why the Russian expert could not b. 
1'1'eSellt at the time when other experts were t>resent and were having delibe.r-. 
tions with the Bhore Committee? 

Mr. I. D. '1'yaon: I cannot say why. He just turned up m,uch later. 
lIl'. GovlDd V. Delhmukh: WffS it. due to any fault on the part; of the Gov. 

~ t of India 'I " 
Mr. J. D. TyIoa: No, Sir. Invit-ations we-re iS8ued to all t ~ countries smml. 

MneOl.. It would in fact Itave suited us far better if he had come alQDg witb 
the other experts becauS'e it so happened t ~ one of tne delegates from America 
spokl; Hussian. ,< 

~  T. S. AvIDaIblliDgam Ohett.i&r: ~ Commit.tee did you say invited 
them"! 

Mr. J. D. 'l'J1OD: The Health Survey and Development Committee. ' 
SaMar Sant Singh: May I know 'if they gave evidence before any committee 

ill India? ' 

Mr. J. Do' Tyson: Yes. They gave evidence before the Committee at who,. 
insi-ance thf'y were invited. ... 

Kr. President (The Honourable Sir AbdureRahim): Next qUl"stion. 
HEALTH .sURVlIIY CoIDII'l"1'EE 

950. ·Mr. GoviDd V:. DeahmUlrh: Will the Secretary for Education,' .Health 
and Lands please state If the Health Survey Committee has completed its work? 
If not, when does it expect to do so? 

Mr. J. D. ~ ~: The reply to the fiPst part is ·in the negative. As regM'd, 
tea second part It 18 expected that the Committee will submit its report by th, 
end of April, 1945.' ",' . 

SoA.BCITY 01" MtLx AND M:J.K. PRODUCTS 
~ : ·Mr. CJovID4 V. Deshm.11kh: Will the Honourabte t ~ Food Member IlIe,aBe state:, 

(a) if he is aware of the importa·nce of protective foods such as milk lind 1I1:n. 
product.; : . ' ... 
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(b) if he is aware of the great scarcity of J;Ililk and mitt product.. ~ at.· 

present.;, if so, what measures, if any, have been taken by GovemmeD\ to mcreaae-
product.ion of milk and its products in _ the last twelve mout4&; P~ . 

(c) if any milk products, such as ghee, are eXported to countrieaoutalde 
India; if $0, which. are those oountriei? 

fte JIoDourable Sir oTwaJa Pruad Sriv"'n: (a) Yes,- Sir.. '. • 
(b) The Honourable Member is referred to the reply giveD to part (c) ,\)f 

Starred Question No. 846 by Mr. An8nthasayano.m Ayyangnr on the 8th 
March 1945. 

(c) No, Sir. 
PrcJr. :.. G. BIDp: Is it nQt a fact that- the - large destruction of milch 

cattle for the- consumptioll of the defence forces has affected the total ;;upply 
or milk in this country? '. . 

'!'he JIoIlOUr&bIe Sir 191&1& PrIIad Srivaatan:I allswered that question 
On the 8th of- March. 

PrQf. :.. G. 2&Iip: What was your answer? 
'!'be BODOW'&ble Sir Iwala Pruad. Srlvut&va: I suppose the Honourable 

Member was present in the House when I replied to that question. 
Prof. •• G. JtUi&a: If t ~ Honourablf- ~  does not carry it in· his 

head, will ~ be good enough to read it out? 
"1'ht Bonoarable Sir Iwala Pruad. Sr1vutan: But it will take mt) t ~ 

to look it up. . 
'JIr. '1'. S. AvtnybtJInplll OheWar: 10 view of the. fact that COllstant 
allegations have been made on the subject ·of milch cattle, have the Govern-
ment of India made any enquiries in the matter in order to ascertain that 
milch cattle is not being slaughtered? 

ft. Honourable Sir 3wala Pruad Srlvutava: Enquiries are being made 
oonstantly. . 

Xr. T. S. AvtD .... i1tDI&ID Ohetuar: What enquiries have they made Ilnd 
.. what is the result of those enquiries? 

Kr. PtuideDt (The Honourable Sir Abdur Rahim): Next question. 
lIr, T. S. 4vtDUhtllDgam Ohett.lar: Sir, he has not Mswered my '1l1CSti,OIl. 

- 1Ir. GoYb1d V. Deabmukh: May I know from the Honourabl_Member 
whether milk products are exported to ·other countries? 

. 'l'he Honourable Sir Iwala Pruad Srlvaat&va: I have answered that iu 
part (c) by saying: 'No, Sir'. 

Xr. Prea1dent (The Honourable Sir Abdur Rahim): Next question. 
LICENSED ,SALT DEALERS IN BIlIAR 

9&2. • .. ulvt Xuhammad Abdul Glud: Will the Honourable tlie Food 
Member please -state : 

(a) the total number of' licensed salt dealers in Bihar and the number of 
Muslim licensees as plIemised in hill reply -to the starred· question No . .7l0, put 
by me on the 80th Mar<,h, 1944, as it stood then, nDd also as ~t stands at 
present; aDd . 

(bJ whether he has given fUl.V relief tn Muslims in Bihar in the grant of salt 
~  particularly in the districts of North Bihar, if so, to what extent in the 

districts of Tirhut Division say: Saron, ChamplIl'an, Muzaffarpore and 
Darbbanga 1. • 

"!'he HOIlODrabl. Sir Iwala Pruad Sitvutava: (a) and {-b). Information 
bas been called for from the .Bibar Government and their reply is still 
awaited .. 

1Ir. T. S. AvtntblJlDl&1Il Oh.War: ~  I know whether the Honourable 
Member bas received any complaints from any part of Bihar that the sRlt 
supply is not satisfactory? . 

'1'he JIoaoarable Sir Iwala Pruad Srlvut.va: I have not reoeived "any 
"'<lmplaint. 
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a..raB8DTATJONS ON DUALI' OJ' BABK.AT KlAN WlIOLESALI SU(JAB l>BALBB m 

, KUUJ'FABPOBlf 

963. "'.1I&1I1vl Muhammad AbdulGh&n1: Will the Honourable the Food 
~  refer to his promises ~  on the 31st ~  1944, during the 

debate on the Kdjournment Motion-page 1846:-00 enquire lDto t~  ~ ~  
tions made Oll behaH of Ba.rkat MiAn, an nld wholcsnle sugar denIer lD the ~ t t 
of Muzaffarpore and state: . 

(0) the resn!t of h:8 enquiry' on the receipt of vuriol1s l'eprt'sl1ntut'ons from 
,ne' . 

(b) whether it is a fp.ct that one more wholesale sugar ~ is going to be 
addefl in the Hajipur suh-div.s:on of the distriet 01 Muzaffarpore; 

, (c) the number o£ Marwari wholes alp dealers in SUgR!, 8'Ild salt in!"the district; 
of Muv.affarpore ; and' 

(d) the reasons for-the grant of wholesale Iicellses to Marwal'is frQm Ajmer. 
)lerwara Bnd not to the Biharis for the wholesale dealing in salt, sugar and 
other commodities in Bihar? 

ft. HOIIOwable Sir lw. Prasad Srivastava: (a) J represented the ma'j;. 
ter to the Bihar Government and they have replied that Maulvi Abdul 
Barkat ~  in the list of approved import-ers of sugar from 1mgar factorip.s for' 
the district of Muza.ffarpur from July to October, 1943. Subsequently" 
under the t ~t t  of the Bihar Government the Jist of approved import-, 
ers was clIl'taile' by the District Officel'fl arid Maulvi Abdul Barkat was not 
included ill the revised list as he wus not ,deemed to satisfv thE.> conditions 
prescribed by the Provincial Govemment. It was 61so ~  that he does-
not carryon business in Hajiplir itself but in the interior of the sub-divisioll. 
So far as retuil distribution is concerned. Maulvi Abdul Burkat is still one of 
the approved retail distributors for the Lalglmj area. His monthly quota is_ 
the highest retail quota for the sub-division. 

(b) YeA. ' 
. (c) Terce for Rllgur. Information regarding the number of wholesale 
dealers in--'AIl\t is RtiJ\ awaited from the Bihar GovE!TIlment. 

, (d) The Bnilll' (,yO'\'errlm.ent state .that where licence!!' have been grantf>,d 
to ~  .firms they have been selected on t,he ground that, they are well, 
establIshed In the .trade in Bihar and financiullv sound. 

~ MUhammad Abdul -Ghani: May I ~  t ~ the Honourable 
,Member mtends to ask the Bihar GOvernment to give the new license to 
:Abdul Barkat? ' 

fte HonQJ1l'able Sir .Jw&1a Prasad. Srivastava: I did not catch him . 
. Jlaulvi ~  Ghani: Will the Honourable Member ask t.h 

Bihar, Government oo.Iook lIIto tha claim of Abdul Barkat as one new licens: 
~  dealer s vaca.ncy has been created,.' , 

~ Honourable. Sir .J!ala Pr&aad Srivastava: I have already drawn the 
tt t ~  the Bihar Government to the claims of Barkat Mian. 

t .JIaulyt ~  ~~  ~: But here the post ot,s' d'ealer has been i : .. created In the sub.dmBlon m which ~ t Mian lives. 
, The B: ~ SIr ~ P.raaad ,SrIvastava: It would be wron of me to 

reeommend a p.artmular candidate for a specific vacancy. g 
- ~  Bamh, Ku:a1&11. S1qh: Is there any special qualification' for a wanting sue a lIcense? ,perSOll 

The Honourable Sir JWaIa Pruad Srlvutava· Tb· . . 
he should be ,able to dist 'b te 'd • e quahficatlons are that 
good fin . I t di n U Bugar an must be ·solvent and mUBt have a ancla s an ng.. 
, .r. Bam '1fara1&11.' SiDgh: Is it a fact that only thosepeo Ie wh 
to Government will get perference for this license? p 0 are loyal 

• (N'O answer.) . 
~ Mr. PzHldtlit (The Honourable Sir Abdur Rahim): Next question. 
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P~  THE IssUB OF KuOSENE -TIN PEmaTS TO DISTINGUISHED' PBBSolfS 

IN BIIIAB -. " 9M. ·][awvt lIuhammad AbdUl Ghani: Will the lL>nourable ~  for 
Industries and Civil ~ plP8se !;I tate : . 

(a) whethet thp Government of India in the Department of InduBtries a.nd 
Civil SuvplieM huve istmed orders to the OOVel'llment of Bihar fu stop the issue 
uf pennit;; for one 01' more t ~  of : ~ oil for personal lise to distinguish'lld 
}lersoll!!; lind ' , . '. ' 

(b) ill case the reply to.(a) be in the affirmutive, what instructions have beea 
issued -to the Bihar Government'to mitigate t ~ suRerings and inconveniences 

\ caUl:led to nunierouB families, whose mille members are out to ~  in war or 
to uttend to other : ~t ~ t  " 

The Bonourable Sir II. Aliz1il Huque: ~ ~  Sir. 
(b) Doe!:l not arise. 

LIOENCES OF i<-EBOSBNE LJCENCUS OF NOWADA SUB.DIVISION CONVICTED UNDE. 
• DEFENCE OF INDIA RULES , 

916. ·lIaulvi lIuha.JDmad Abdul Ghani: Will the Honourable Member for 
Industries and Civililupplies ~t  !:itate whether it is a fact that ~  whole-
sale licencees of kerosene oil of the ~  Sub·Division, say: Wsrisaliganj in 
the district of Gaya in Bihur, have been conv,lCted under the Defence of India. 
Rules and are still holding their liceD .. ? . -

ne -Bop01llable Sir II. Asinl Haque: .Government of. ~  have no 
inforlllution. The intern'lll distribution arrangements are the concern of the 
Provilldul Oovermnent. • . 

IIr: T. 's. AvJnubillnptn Chettiar: In view oC the allegation made in the 
'question, will the Government call 'for ~ t  

The Honourable Sir II. AlilwBuque: It is impossible to treat isolated 
eases. ! We awe kt'eping in touch with the naturfl of convictions. But ].11 
over Iudil1 in the different provinces there are-convictions under various Acts 

IIr. T. S. AvtaubillnlllD Ohet.tiar: May I know whether thE'c.ir. Govern· 
ment will enquire whether it is a case of mal'practice il!trade on iCcount oj 
the lnollopoly held? ' " • 

The HOI1o,uable Sir II. .A.siI11l Huque: My friend has added a sentenef 
which ~ not in the quelttiion. . 

Ill. '1". S. AviDaMIUnilm 'ObetUar: The allegation"1s that the Defence 0 
lndia Unles haveheen apl,lieli due to tbe malpractice in trade owing to th 
monopply of the license held from Government. 
. ft_ BOD01Itable Sir, II . .Altnl Buque: I do not know under what Mum 
stllDl'fl8 he has been cOIl\·jcted. As I say, the matter is entirely for the Pr( 

;vincin] Govr,rnment.. • 
Mr. '1". ,So AViD .... fHnpm O}lettlar: wm you enquire? 
,'!'Ile Honourable Sir II. Allsill Huque: T will do It .. 
IIr. Lalchand lfavalral: When COlTllptJOn, is brought to the notice of tl 

Honourable Member .doe!! 'he not think that he sbould send for ihforIDati( 
And give it to the House. ,. . , 

, 'l'he Bonourahie Str II. Alinl Buque: Certainly every' case of ~t  
in It matter ~  lies within the jurisdiction of the Provincial Govemmel 
'can not he always looked into hv the Cent.ral Govehlment. If that we 
done, you would' have to add ~t  storey to the Secretariat I 

(At this stage Mr. ~  Navalrai made several attempts to B~  
Ill. Preliden' (Thf; Honourable Sir Abdur Rahim): Order, order. Np. 

Question. -
_ t9S8. • 

INSPEC'l'OBS OF CIvn. St1PPtIEs 
11'1. ·"111 .. ~ A  GhaDl: Will the Honourable Member 

Industries' and Civil Supplies be pleased -to t t ~  , .' tTbia queetion baa beoen poetponed to be answered, on the 16th 'March;l945. . -
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(a) whether the' system of appointing persons direobly 88 Inspeotors of Civil 

Supplies still continues; , 
(b) if so, the number of ~ retired persons appointed 'ciUectly as Inspectol'l 

during 1944; , 
(c) the number of qualified Graduate Assistanii Inspectors 'promoted to the 

rank, of Inspector in the Province of Bengal, Bihar and Un:iteQ Provinces; 
(d) the average number of calles deteoted by ,the Assistant Inspectors and 

Inspectors, separately, 5. the Pl"ovinct' of, Bihar; and . ' ' 
(e)- the number of ASSistant In!olpectors and InSJl6CtorS entrusted Wlth works 

of distribution in the Province of :Bihar and Bengal? 
'!'he BODouable Sir II. AIinl Buque: lt is presume4!' that the Honour-

able Member requires information eonct!rning Inspectors appointed by the 
Central Government.' ' 

(a) Yes, but some appointments are made by promotion also. 
• (b) : ~  

.(c) Bengal-two, Bihar,-nil, United Provinces-one. 
(d) Total number of ca,aes deteoted so far, are: 41 by the A t~ t 

Inspector, 56 by each of the two Inspectors, " 
(e) Two Inspectors, nnd two ASlilistant Inspectors in the Headquarters, 

Office ,at Calcutta but there are no Inspectors or Assistant Inspectors exc1u-
lively for distribution in Bihar. " 

• • 
QuOTA PER DAY PER ADULT 01' FOODSTUJTS,IN OO'UIN CITnls 

968. ·Sri K. Bo llDar&la Jlelde: (a) Will the Honourable-ille Food'Member 
be' pleased to state. the quota per day per adult of foodstuffs given under statu-
ter,Y rationing in the following places (in ounees) in Januar,Y, 1945: 

(i),Delhi, (ii) Cawnpore, (iii) Bombay, (iv) Madras, (v) Caliqut, (vi) Clllcutta; 
(vii) Mangalore, (viii) Poona., (ix) Dharwa.r, and (x) B ~  -

~ Is it the policy of the Government of India toO ma.intain different it.andard. 
at di:fterent plaees? If not,what steps are taka. to t ~  the quota aItd 
by which time it is going to be a.chieved? ' 

"l"he BODOUl'able Su lwala Pruad Srivastava: (a) A statement is laid on 
the table. _ _, . 

(b) The Honqurable Member is referred to the resolutions on rationing 
passed at the Fifth AU-rndia Food Conference, which is attached to the 
mem6hmdum on the food sit,uation already placed on the table of the House. 

SIcIHmettl .howing 'h. Daily Quota p.,. odult°tulder Rationiwg in the d'J!tWW ~ in JafttMIf'g 
, 1945. ,-

Name of Town 

Delhi-

CaWDpore 
Bombay City 
Poona 
Dharwar 
Calcutta 

Madras • 
Cau.ut . 

, " Jlauga.1ore 
BongaloreCity. 

.-

Size of ra.tion per 
adult per da.y 1,0r 

foodgrain. 

, 18 oz •• 

16 
U,'9 " 14,'3 " 17' 1 " 18'3 

16'96 " 
12 
15'8' " 

Remark.' 

-------
N. provlBlon 

• ration. 
for aupplementary 

1/1 

No pro,viaiaa for nppiemenatry 
ratioil. ' .. 

(I) 11'84,,, (1) NOD·labourl1lg cl .... 
(2) ~ ",(2) Labouring 01 ... 

- J(r. T.· S. AvtnublUDlam OILetUar: With reference to (a) in how mBny 
provinces is a q\lota of mpre thaD one pound per individual pel' day given? 

I 
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'ftl Koaoarable SJr Jnla PI'IIId Sl'i.M1a.a: I refer the Honourable 

Member to the statement. ' 
111'. '1'. S. AviDubfltnpD;1, OhIWar: It is a ;very, simple ~ ~  In. -how 

many provinces is a quota of more than one pound a day per D ~  given? 
'rile ROIlO1U'able Sir Jwala PI'II&Cl Srivutava: The stat.ement IS before the 

Honourable Member.' 
Mr. 'T. S. AYinAMiltnl&m ohetttar: It is not before the Hon\)urable 

Member I ,- ' 
'the Removable Sir Jwala "Prasad Srlvutava: It is before the House. I 

shall require time as I will have to analyse the t ~ t  
, Kr. '1'. S. AvlDalhWnpm Ohlttl&r: I do npt heal' him. 

'the 1I00000000ble' Sir lwala Pruad Srivastava: Looking through the state .. 
ment there are only -three provinces. 

Prof. B'. Q. Banga: Is he 80 heavy that he cannot stand up? , 
'!'hI HOILOUI'able Dewan Bahadur Sir A. BamaIWaml Jlu4aU&r: Order, , 

order. 
Prot. B'. Q. BaDIa: Yes, yes. The Honourable Member should order 

him. ' 
Jrr.T.' S. AvlDUbnlngam Ohettiar: What are the three provinces in which 

the ration of more than a pouud a -day per individual is allotted? , 
fte HCIIIOurable Sir lwala Pr&II4 Srlvlltaya-: I am not . prepared to 

answer that. -_ ' __ ' . 
1If. ·Preaiclent (The ~ Bir Abdur Rahim): He is not in a positloD 

to answer. " " 
JIr. '1'. S. AylnaahUtnpDl Oh.ttiar: But he has laid a· statement on the 

table.. ' , 
_ Mr. President (The Honourable Sir Abdul' Rahim): If he has laid a l!ltate-
ment on the table, the Honourable Member can look it up himself. Nen 
questioD:. -

INDaN EVAdtrnS FROM BURMA AND MALAYA 
959. -llr. K. O. B'eogy: (a) WHl the lIonourable MEimber for Commonwealth 

RelRtionr; please state the present, approximnte ~  in India of Indian 
evacuees from Burma and Malava? '. 

(b) What was theapproxiniate total number of Indians in Burma and 
Malayn before Decembl'r, 1941. and the approximate value of Indinn invest-
ments in the two countries? . 

(c) Have Government taken any steps, to ensure that such Indian evacuees. 
front Burma anil Malaya as wish to return t,o those countries are enabled to do 
80 n5': lIoon aftel' the rfl·occupntion as the military situation permits? 

(ct) If no slidl IIteps have 1';0 fa,. t>een 'taken, do Government, propose to see 
(i) that, proper shippingfacilitieR are made available for the purpose, (ii) thaI 
wher(> ~  ,evaC'uees, are unable to pay their passages, they are given financial 
assistance, and ~ thtlt t ~  ~ t bl\ck to Burmll and Malaya. not Jater than 
civilians helonging to other natiollnlitieFl 1-

'!'he Honourable Dr. B'. -B., Dare: (n) About .400,000 from' Burma and 
about 5,000 from Malaya.. ' 

(b) About one million' in Burma and about eight lakhR \ in MAlava. Gov-
ernment have no iuformation .ahout Indian investments. .' 

(c) and (d). All th(>se matters are -receiving full consideration. 
APPOINTMENT OF INDIA'S REPBE8ENTATIVlII FOB MALAYA' 

980. -llr. K. O. -B'eogy: Will the Honourable Member for Commonwealth 
~ t  pU!asp ~t t  if ~ t have considered the adv.iflability 6f appoint-
~ ~ n reprellentotlve eharged ~ t  ~  duty of protecting the interelits of Indtan• 
ID Malaya All hAR ~  done m the case of Burma? If BO, is it the intention 
of ~ t  to appoint Buch B representative Jl,S early BA poRsible 80 t1hRt 
he may lmmedmtel.v commence tbe study of the problems of IndianA in Malaya 
and he in R nO!litinn t<l nrotpct t.h":- !ntereRts on the re-occupation of the connir:\r? 

'!'he JtODOUrable Dr. lit. B. Dar.: The matter is engaging the attention 
of the qovernrnen t of India. 
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. Mr. E., O. 1Ieocy: When any decision is taken,will th"e Govemm"ent bear 

in mind the desirability Qf appointing some one who is acquainted with the 
eonditions in Malaya and not appoint some one merely for political reasons • 

..,!'he Honourable Dr. H. B. ][hare: That \Vill be kept in view. 
Prof. 1f. G., Buga: When Government consoider the advisability of ape 
~  this Agent, will they keep in miud t,hat the Governments of Burma 

and MalHys should 'guaralltee minimum wages and minimum .social (lon· 
"aniences for' our workers before they are sent to those places? 

The Honourable Dr. H. B. Dare: I will bear that in mind. 
I N :qUNS LlBBBA.TED ON ADVANOB OF A.r.uED .Ama:ms INTO BURMA 

961. ·Kr. X. C. 1flogy: (a) Will the lIonourable Member for Commonwealth 
Relations please give the number of Indians, if any, who have been liberated 
as 8 result of the advance of the Allied armies into Burma.? If there are any 
such, how many of them ha\'e been taken into custody, and for what offence? 

-(b) Have Government ~  representati'Ve attached to the Civil Affairs sef· 
vices operating in liberated Burma who could keep the Government informed 
.of the treatment meted by the military authorities to the Indinn population in 
Burma and see that the people who have already suffered enough ~ t  
~  rule. nre properly fed flnd clothed? If the answer be in the negative. 
IS the, question of appointing such n, representative recei'olj,ng the consideratiou 
of Government? 

The Honourable Dr. H. B. Khire: (a) The information is not available. 
(b) The matter is receiving attention. . . 
Kr. X. C. Heogy: What does the H6nouraWe Member mean by ~  

tha.t the. matter referred to in (b) is receiving attention? . Is the Honourablo 
member in touch with the authorities of the South East Asia Command in 
this matter? 

The BODOUr&ble Dr. •• B. Xhare: Weare taking action for keeping in 
touch with the South East Asia Command. We have no reasons to believe 
that the Military authorities who are at present in Burma will not proteot 
the Indians there. " 

JIr. T. T. Xrislmamachari: Will the Honourable Member consider the 
desirability of his taking a trip to liberated Bunna and seeing the condition 
of Indians there for himself? . 

'l"be BODoura.ble Dr. N. B. Khare:We will consider that. 
PRIOEs OF RIOE, WHEAT AND BAJRA IN OERTAIN DISTRICTS 

962. ·Sri X. B. Jina.ra.ja Bepe: (a) Will the Honourable the Food Membef 
he pleased to litate tlw purchasing und selling prices of (i) rice, (ii) wheat: and 
(iii) bsjra in the following districts in the ~ ~t~  of Junuary ]941'>: • .. . 

Malabar, South Ranara, Bellary, NIlglrls, Balgaum, Dharwar, BIJS-PUl. 
North Kanara, and Coorg? 

(b) What is the reason for. large . difference in the t ~ of Dhurwar ~ 
Bijll.plIr betw(.en thepurchasmg pnces of these. commodItIes nnd the retatl 
selling prices? 

4 (c) What steps are tuken for proper stOrage of food grains in the above 
districts? 

(d) How many of these arons have food councils, and are they meeting? 
1f so, how many times a month? , 

'l'he ~  Sir J'wala tt ~ Srivastava: An enquiry has been made 
from the' Provincial Governments and the information will be laid on the 
table of the House when received. 

-Co:M1"ULSORY AOQUlSmON OF KEB0811NE OIL TINs BY COLLECTOR OF NoM'H 
KANABA 

968. ·Sri E. B. ,JiJlarI,)a Hegde: (a) Will the Honourable Member for 
Industries and Civil Supplies be pleased to state whether he has receiwd 
representation from the district of North Kanara with relZnrd to the compulsory 
acquisition of ket'oaene oil ti·flll by the Collector of North Ka.nara? . 
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(h) 11'1 it, n fnct thRt thf:' price fixed is Ullnos tt'n while it is being ·so!d hi 'the 

market at Rs. 3? . 
(r.) What are the ~B  ~  the tins? . . 
(d) Under wha.t pr't)VlS10nll of the ~  ~  these tms bemg ~ ~  
(e) Are the ordel'b issued to benefit the agents of kerosene OJI or for <the 

benefit of the consumel'l? ' 
fte Honourable Sir J[. Aillul HuquI: (a) No. • .. , 
(b) to (e). The pointe raised wholly concern the Provincial Government 

Ind the ,Central Government have no information in the matter. 
FACTORY INSPBOTORS AND LABouk WELFARB OFFIOBRS IN DELHt PRoVINCE 

984. ·Shrlmatl K. Jta4ha, .al Subblrayan:Will the HonourahI'e the Labour 
Member please state: . , 1 

(a) the number of Factory Inspectors and Labour ,,!elfal'e Officers. iii t~  
J)elhi Province, and if they include women; . 

(b) whether the$e officers have reported on the urgeJl('y for providing proper 
l'esidential quarters for workers in factories; and, if so, what steps Government, 
have taken or propose to take in-the matter; and, ; 

(c), if the answer to (b) is in the negative, whetber Government propose ro 
call for an., immediate 'report on t ~ subject? . , 

The Honourable Dr. B ••• Ambed.kar: (a) There are two t ~  Factory 
InQ))ectors and two Additional Factory Inspectors. The latter are part-
time. There is no Labour Welfare Qffice'r in the Province. The Superinten-
dent of the Child Welfare and Maternity Centre Delhi Municipslity, exeroises 
the powers of an inspector under the Bomba.y Maternity Benefit Act 1929 
IS ~ t  to Delhi. 

(b) No, the latter part does not arise. ,. 
(c) Government will take up fdr consideration in due course the general 

question of housing of industrial labour. ;rt ill not therefore proposed to call 
for a f!pecial report in respect of Delhi Province only. 

ShrlmaU K.\ BadIui Bal SUbbar .. yan: Mav I know, Sir, if Government wiD, 
eoRsiderthe' proposal to appoint a whole-time Woman Welfare Officer? 

'ftle ·HOIlOII1'able Dr. B. ... Ambldlrv: Yes, I will consic!er that. 
Ill .•. II. loah1: .What is the meaning of "due t ~  regarding housing'? 
!'!ie Honourable Dr. B ... ; AmbecUrar: I do not think it. is a very unusual 

expression whic.h requries explanation. ". 
, CoNTILACT SY8TD1 II'OB ENGAGEioDNT 011', LABOUR IN DELHI F AOTOltIEB: 

986. ·ShrbDatL E. B&cIha Bli Subblnyu.: Will the Honourable the Labour 
}.fember please s\late: if labour is IItill ~  in factories in Delhi by' 
~ t t sy&tem; and, if so, (i) the names of the factories who have that system' 
(ii) the number of 'Workers, men and women, employed under that t~  by 
each of those factories; (iii) the average daily wage of the workers and the rate 
of dearness allowance; and (i\') if the workers receive the benefits under the 
Paotories and Maternity Benefits Acts? 

The HODO'i1rable Dr. B: ... Ambedkar: Yes, in the case of some ~ t  
A list of such factories it! laid 011 the table. No information is available M 
regards t ~ number of workers employed through contraef.ors but the number 
of such PPTR&IlS is IiImall and is limited. to (',oal handling and loading. Informa-
tion in regllrd to the average daily wage and the rate of dearness allowance is 
Dot readily available, but ~ ~B  allowance ~  Rs. 10 to Rs. 82 ~  
Inonth and in factories where no dearness allowance is paid the basic 'wages have 
beell increased. All factory workers ~ t  under .the Factories ligel 
the Bombay Maternity Benefit Acts. ---- • , . 
IMe 01 Fact,oriu in DelAi in 1t'McA Ft 01 the labour lorce u em'lfloyetl tMotlfl ~t tt  

re/ef'f'ed to ia ~ t  No. 965, d(J/,ed tM 13tA NarcA, 1945. 
1. Birla Cot.ton Spinning and W .. ~  Milia Ltd. . , . 
2. Mahabir Cott.on Spinning, Weaving and Manufaeturmg Co." Ltd: 
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3. l)elhi Clot.h allfi. General Mills Co. Ltd. 
4. Latif! Printing' Praa •. 
5. Gwalior PotteJiea Ltd. 
6. hnwar Pott.el'ies Ltd. 
7. Delhi Flour Mills Co. Ltd; 
8. Delhi Central Electric Power Authority Ltd. 
9. Tin Printing and i\{ptal Works Ltd. 
10. Gan'esh Flour Mills (Vegetable P ~ t  Factory). 
11. Aggarwal Hosiery Mma.-
12. Ordnance Clothing Factory. 
13. Malik and Qureshi. . I . 

- 14. H. S. Sidhu, 26, Daryaganj, Delhi. 
I 15. Girdhari Lal Gauri Shankel' Textile Factory. 

16. Messrs. Pearey Lal and Sonl (Lahore) Ltd. 
17. The Pl'tllIli!!r Textile l!'actol'y. 
18. Phoenix Cotton Tape Factory. 
19. Sharma Textile and General Manufacturing. Co. 
110. MeRsrs. AggerlliuB and Co., 5O-Garriaton Bastion Road, Delhi. 

1.121. ~  Aggerllios and Co., ll·R Faiz Bazar, Daryagallj, Delhi." 
22. Rritish Niwar factory.' . . 
23. Yadev Niwar FlOctory. 
24. Delhi . Press. . # 

25. Saksaria Printing Works . 
. 26. British Motor Car, O. B. F. Co., Section. 

Shrlmati K. Badh& Bli Subbarayu.: Since D~  is so near New Delhi wiD' 
Government assure me that they will secure this 'information 8S soon '. u.· 
possible? . 

The JloDourable Dr. B. B • .lmbedlu.r: Yes, in due time. 
Plot. If. G. BUlla: In view of the admitted evils of this contract system of 

recruiting labour. will, Government ta.ke early steplf' to put an end to it? 
The' JIonourable »t. B. B. Ambedkll: This is not a matJter jn whioh Gov-

ernment is concerned. . - -
Prof. If. G. Baaga:, IE it not ·a fact that the Royal Commission on Labour' 

recommended to the Government that they should ta'ke special steps to root it 
out? 

ft. JIoDOurable Dr. B. B. Ambedkar: If my Honourable friend is referring' 
lo "Such labour ·II.S is employea througn Mntractors in Government Department",. 
that matter will certainly he considered. 

Mr. lI'; II • .Toah1: ~  r know whether Government consider welfare or 
labour rec.ruited under cont1'll'ct system as not a matter of labour welfare? 

~ JlOD01U'&b1e Dr. B. B. ADibed_: My Honourable friend is quite entitled ' 
to draw ~  inference he likes. " 

. YARN QUOTA TO DELHI THB'BADBALL FACTORIES 
988. ·Sbrim&ti K. Badha Bli Sub--,yaa: Will the I Honourable the 

Commerce Member please state: . 
. (a) t.he total quantity· of yarn allotted to Threadball Faotories ~ Dell)i itt 

tbeyAar& 1943 and 1944; '. 
(b) the quantit,y of yarn required normally by these Factories to keep work-

ing . without closing down for Rny period; alid . 
(e) if the Factory-owners or Lo.bour Unions have made any representations .. ' 

to Government about this mRtter;'Bnd ~ so, what jlessures Government propose· 
to take in dealing with them? . 

The Jlonourable Sir II • .Allzul Jluque: (a) Government have no information-. 
Yarns for ballthreads are' not· officially allotted to the different centres.. .:r.h".!' 
only spedal arrangement for suchynrnstakes the form of movement pnontHls 
to those mills who have been specialising in such yarns. The movement prier 
,rities permit desp{(tch of monthly allotments and distribution is based. upon th& 
actual distribution made by the mills during 1942 which year has been taken 
aR the basis for arranging the movement priorities for sewing thread yams. 

(h) According to 1942 figures Delhi received 1,373,200 lbs. of yarn for sewing 
theRd industry. No' other estimates are available. " 

(n) In June 1944 the Boot Gola Union, Badar Bazar, Delhi arid in August 
]944 the Threaclhall Manufacturers Association, Delhi approached the 1.'extile 
C01VmissiDner, Bombay and suitable action to facilitate movement of yarn. waa 

\ . 
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taken. No other representation has been received by Government '&S such but 
ltia understoodthaL the t,hreadball manufa(lturers have made- ~ t t  
'to local officers. Action to ascertain the produotion and t ~ t  of yama 
for sewing was taken after August 1944, The arrangement normade and men· 
,tioned in my answer to (a) is expected to result in regular sUp'pnes of yam ~  
~  reaching the various centrel. 

AVDAGB WA.GB OJ' .WOIIBN nrDBLBI FA.OTOBDIlS 
_ 987 •• ~ It. Badh& Bli Subbara,&I1: Will the I:Ionoursbte -the Labour 

:MeIIl;ber please state:. _ _ 
(a) the average wage of women employed in factories in Delhi; and t ~  

they are paid at a daily or monthly rate; ~ • 
(b) the deal'nesiJ allowance paid to them; _ __ 
(c) if there is any difference in the wages and dearness allowance paid to the 

men and women workers doing the same kind of work; and, if &0, the reasons 
for the diiJerence; 

(d) whether the women engaged under contract system ,receive the eame 
wages and dearness allowance as those directly recruite'd, and the reasons for 
-the difference,if any;· . _ . 

(e) whether any of the factories provide facilities for Maternity and Child 
'Welfare; and jf so, in what manner; -

(f) whether any of these 'factori*,s provide creches and make other arrange--
ments for the care of the children of their employees; and 

(g) if the answers to (e) and (f) are. in the negative, whether Government 
'Propose to take ~t  steps to compel the owners of JactorieB to make the 
_Dece.aary ~~ tB  

The ~  Dr. B. B. Ambedll:ar: (a) D,ta. in respect of the_ average 
'wage of women employed in factories in Delhi is not readily available. In Borne 
factories women are paid at monthly rates and in others at piece or daily rates. 

(b) No detailed -information is available but bhe dearness allowance paid 
.to women workers rangek from Rs. 10 to Rs. 32 . 

.(c) So far as is known, there is no difterence in wages and dearness allow-
'8nce paid to men and women doing the same kind of work. -

(d) So far as is known women in factOriel'! are engaged direct and ~ 
thr,mgh contractors. 

(e) Two factories provide facilities for matel'nity:arid child welfare. 
(f) Yes, two factories provide creches. In one factory free bath.s. are pro. 

-vidl'd daily to the children of employees and under-nourished children are 
supplied daily half a seer of milk free of cost.' In the other factory free educa· 
tion is given to the children of employees in the' school run by the factory and 
ho.1f a seer. of milk each is given daily to all the children free of cost. 

(g) Does not arise. • 
Sir Vlthal ... D ~ : May I know ,-whether the Province of Delhi 

:bas no Labour Department of its own? 
'lhe Bonoarable Dr. B. L Ambedkar: I.must have notice of that question? 

• _ lira .... nub lIay: May I ask whether it would lJurprise the Honourable the 
~ Membp.r to hear tha\ there ~ 8,500 women in the t.hread ball B ~  

who do not get any dearness allowance lind that. men and' women are not paid 
equal, wages and is he willing to inquire into this and if he finds it is' so, wiR 
he take steps immediately to rectify their grievance? 
. ne Honourable Dr. B. :R.. Ambtdkar: I am sure that nothing that cornea 
from the ~ lady will surprise me. , 

Mr. B. JI . .J0Bhl: With reference to his reply to part (a) that the informs-
'tion is not readily available, may I know whether he will make very specirAl 
effort to make it available l ' -

TIlt HoDoura.b1e Dr. B. B. Ambedk&r: 1 will Bee what I can do. 
Sllrlm&tl K. _ 'It&clbI. Bat Subbara,&IL: May.l know, Sir if Factory Inspectors 

do not send periooical repOrts to the Government? How is it that Govern-
,anf'nt say that they have not- got ·the information? 
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'!'he BOIlOa1'able Dr. B. :a. Ambedk&r: It must be going to the Chief Com-
missiolltlr of Delhj." ' '-, , 

Prof ••• G. BaDga: Sir, I wish ,to seek your guidance in regard to t,be 
reply given by the HonoUl'8ble MeftIber. It aJfpears to me that it is 8 sorti 
of aspersion cast upon a lady. 
, Mr. Preldunt (The Honourable Sir Abdur Rahim): I do t'lot think the 

Honourable Member meant, to cast any such aspersion. Howev;er, you ought; . 
to l(>8ve it to the lady' who put the question to take eare of herself.' . 

¥r. T. S" AvlnatftlJiDg&m OheUiar: Mr. President, ,especially today the 
replies of the Govel11ment BencheR have been in' a tone that is unusual, aud 
we had occasion to know about it from the Food Member. And now, Sir, the 
reply of the Honourable Member to the lady is t ~ :  She asked whether h8 
will enquire. . . 

"!'be' Honourable Dr. B. :a. 4mbedk&r: No. Whether I would be surprised 
to know that. . . ' 

Jln. BeIluka ltay: And would he, be willing to look ir,t<l the matter? 
JIr_ Prelrldeilt (The Honourable Sir Abdur Rahim): As ,regards the tone of 

the Honourable Member's reply to the question it, is very difficult for me to 
judge for I am afraid so far as that is concerned it is not only one part of the 
House that is concerned.' 

(At this stage, - several Honourable Members stood up ~  spoke simnl-
• faneously.)' : 

Mr. Ptelid8l1t (The Honourable Sir Abdur Rahim): Order, order. 
Mr. T. ~A D D  OheW&r: On 8. point .of order, Sir, regarding the 

etatement that has been attributed to the ladv Member of this House, Ml'II. 
Ray She asked a question and 'Ire says she· did not ask that question. -It 
may be verified from the short-hand reports. 

"Mr. PrIIid8D.t (The_ Honourable Sir Abdur Rahim): Next question. 
PeRMITS FOB iMPOBT OF BBmSH MADE CABS 

He. -Kr. Ba:iD. Banyan Sinch: Has the'attention of the Honourable the 
Commerce Member been drawn to a statement in the HinduBtan TimBS of the 
24th February that the Government of India have issued permits, for-
the import of 2,000 British-made cnrs for urban needs? If so, is the statemenfi 
true 

'!'he HoI1olllable Sir :II. Amul Huque: This question- will be answered by 
my Honourable Colleague, the War Transport Member. 

• LACK OF YARN 'SUPPLY TO MYMENSINGH WEA VEBS 
989. -.r. It&m KaraY&l1 Singh: (a) Has the at:tention of ihe Honourable 

Member for lndustries a.nd Civil SuppEeR heen drawn to n news item from 
Mymensingh published in the lIi7ldllRtan. Tim.es of the 24th February that 20,000 
weavers in the Mymensil1gh Distr:et have heen thrown out of employment, for 
want of yarn? - If 80, is .. the statement trl,.le? ' 

(b) If the am'lwer to (a) above is in the affirmative, what steps are being 
t ~  ·-to I'emove the difficulties, lind why were these difficulties all-owed to 
happen? " . 

(c) Ie the Honourable Member aware of the fact that there is a great cloth 
famine in Bengal? If 80, what steps are being taken to meet the &ituatiOll? 

'!'hI JIonoUfll,ble ,Sir ]I. Aaizul Huque: (a) The Government of India have 
no infornl8.tioll about the position iJ: M"mensingh Di8trict, us the fUllctionof the 
Textile Commissioner is ('-onfined to seeing that the proper quota of yarn leachos 
each "Province. Internal distribution within the P ~ is the affair of the 
Provincial Government. It seems, however, unlikely that everyone of the 
~  ~  in Mymensigh District is without work.-

fb) As explained in the answer to (a), Government of India is responsible for 
seeing that the proper quota of yarn reaches Bengal. Quotas Rre fixed Gn the 
basisGf the }<'act Finding Committee's' report Gf requirements. For, counts np 
to 40& it is possible to give very nearly the total recommended by the ~ 
Find.ing Committee. For counts over 40s,which pre,wsr Were very very largel1 
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inlported, it is pOlisible to give only about a t4ird of the requirements.'" 0n tbi .• 
basis Bensal's quota is 7.100 buIes of yarn per month' a.nd Bengal actualll_ 
received a monthly avemge of· 8,043 bale. per month between September and 
December 1944, a considerably more than its quota. 
. (c) During the five 'uonths ending November 1944 cloth was made a.vailable 

to Bengal at a rate equivalent to 13.9 yards per bead per annum against . a 
quota of 10 yards per head. In those months. there was made. Available in 
all 236,453 bales for Bengal, 54,768 bales from local mill production, estunatro 
44.596 bales from halldloom and 131,089 bales from t ~  Internal distribu-
tior. is the responsibility of the Bengal "Governrru;mt. i am, bQweyer, aware thal 
there is a shortage of c16l,h in the Bengal market'despite the supplies made. 

Xr: E. O. RIORY: Does the Honourtlble Memher realise that the figures he 
has ·quoted as ,repi·esent.ing textile supplies to Bel1gQ.I represent not merely the 

~t  of Bengal, but also those of China and Tibet? 
fte BoDourable SlI' •• Aatnl Buque: I do not know that China and Tibet 

are parts of Bengal. . 
Mr. E. O. Neogy: The point was referred to .specificalli by the -Honourable 

SiT Vithnl Chnlldllvlll'knr t ~·  hut we did not get. Rny repl." to that point .. 
fte Jlcia.oura.ble Sir •. Aslnl Buque: As I said, if any ,quantities go out 

like that, it is for the local Oavernment to take necessary steps. As far a. 
I am aware, 'they have taken steps in the last few months in order to Bee .that 
anvthing supplied to Bengal does not go out· except under a special permit. • 

'JIr. E. O. "lOgy: Who is responsible for seeing that no smuggling takes 
pla<'e across the ~  of India? 

, .... 
~ B D~ Sir •• Aslzul Jluque: So far 8B supplies to Provinoial Go.-

ernments are concerned, it is their- responsibilit:v to see not only that they are 
prope1'ly consumed· within the provinces, but that nothing goes out. 

JIr. It. O ... eog: Do I take it that the Central Government has 'no responsi-
bility in this matter in any of its Departments? 

fte BoDourable Sir X. AIlzul Jluque: So far as we are concerned, we a.re 
certainly watching the situation, and where we find circumstances justify it. 
w(: make inquiries or take necessary steps. 

LAO][ OF FaUIT AND VEGETABLE SHOPS IN NEW DELHI • 
910. -Mr. Bam XarayJLD Singh: (a) Is the HonoqrabIe the Leader of the 

House aWllre of the difficulties which the Members of the Assembly residing 
in New Delhi are duily +\xperiencing owing to the want of fruit and vegetable 
shops in New Delhi? -, ' 

(b) If the RlIswert.o the ubove be in 'the affirmative, does he propose to 
arrange for l,;nch shops to remove those difficulties? . 

(c) Is he uWllre of the fad; that there Ilre aIreBdy BOme ~  and fuel shops 
near the Western Court in New Delhi? If so, why are the Members of the 
Assembly' given permits to purchaAEi' fliel from old Delhi? ' '. 

(d) Is he aware of the faet that there are no doctor!!. Hakims or Vaidyas 
and medical !ltoreR in !lome central pIace in New Delhi? If so, will he consider 
f;h(' desirRbilit.:v of ~ an t,heRe nrrangeIl\ents .in order to enable the Memhers 
of the ASRcmhl:v t:t>Ricling in New Delhi to get medical aid readily in 'coses of 
emergencv? 

fte Boaourable SlI' ""ala PnIad Srlvutava: (a) Thete are fruit an<l .-ege-
table shoJls in the Oole Market and Paharganj ,from wBi(lh the residents of 
New De1hi normally draw their supplieR. The difficulties, if any; which- the 
Members of the Assemhly are 'experiencing nre Mmmon to most residents· of 
lrbe New Delhi area, including the memhers of the ~ t  Council. 

(1;1) The New D ~  Municipal .Committee 60nsitiered the question of opening 
• ~ t  Rhop nMT the 'Western Court but were unable to find Qsuitable site. 

(c) Members of t~  A ~ :  were given special permits to enable them to 
obtain supplies regularly from the wholesale Depots direct, In the Wes£ern, 
-CouH . Area llhere is only one fuel- shop which has already got about 5,000 cards 
registered witt. it anci does !lot poeMSI' aecommodatiQJl sufllcient to u.ndertake 
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any more ~ t t  The ~  of pel'luits on the '. wholesale ,Depots at llhe 
Ajmere. Gate is inwRded to ensure :.thut M.L.As. are uble to seeure 8ufficien' 
split firewood at one time to last for at least u month; whereaS' they might 
find 8upplies from the ordinary fuel shops in smaller quuntities, less reliable. 

(d) No, Sir. There al'6 u number of Government, Government aideq, and 
Municipal hospitalsalld dispensaries {n New Delhi at whil'.h Members of the 
Lt'lgislat'.ll·e can easil.Y obtuin .medical aid. Besides there are' several doctors, 
Hakims and Vaids in private practice ill New Delhi. . 

lIr. Badri t ~ Pande: Is it...a fact that the shop behind Western Court ~  
·not supply stulldard rice, but· rice which is ()£ a very inferior qualit.y? . 

The Ilonourable Sir .Twala Prasad Srivastava: No, Sir. 
Xl. Badri Dut.t Pande: Will t1w HOllournhle Mcmhef' make all inquiry int.Q 

,fhit;' gri!'vllnce:' , 
The'lIo,ourabli,SIr Iwala Praaad SrtYastava: If the Honourable Memb.er will 

make, ~ speeific complaint, I shall cel·tllinlv look into the mutter. • 
Mr. Bad! ".ra.yan S1Dgh: J sakthat the qunlity ot rice supplied by the shop 

behind W est.ern Court. is not of tS proper qualit.v. I inake this complaint on 
tbt, flom' of t.he HOllse. 

'the BonoUl'able Sir· .Jwlola Praad Srivutava:' What particular commodity 
is the Honourahle Member referring to? ... 

)lr. Ram Narayan SIDgb.: Riee, flour and all other things supplied bi .hi .. 
'shop. 

The !IoDourable Sir .Twala Pruad srtvaat.ava: Iri regard to rir.e I want tCl 
1Ir. Badri Dutt Pande: Wt· want. Nu'Wcd,i rice. 

expla.in thllt, we are RllppJying in Delhi Begmi rj.ce. 
The BOIlOD1'ab1e 'Sir, .Twala Pruad Srivuta'fa: ~  Begmi rice is consi-

de,red inferim' by many people we are Tlow trying, to get some Basmati rice. 
IIr. O. ltaDgi&Ia Naidu: Is ~  Honourable Member aware . that the rice 

supplied by the ration shQP is broken ricft! and not full rice? I ., 

The J[onoufable Sir .Twala Prasad Srlvutava: I went round the ration shops 
three days ago, and I think .tt; ricesuepUed by most of the Shops appeared ... " 
be extremely good.' , 
- 1Ir. A ~ Qai1Jlm: Does the' Honourahle Member_ know that! rice- supplied 
to certain persons is d;.fferent in quality to rice. supplied to ot.hers. Ther!,. Rre 
allegations that Merrib_ers of the Assembly who, beca.use they can create trOuble,' 
~ t better quality, but that other people get inferior ~t  

The Jl9D.0urable Sir .TV/ala Prasad Srl'futa ... : It is likely that those who aaYl 
give trollhle, generall.v get better rice. ", .. , 
BAN .oN PR@DUcrI.oN .oF CoTr.oN (MUNGARI, RED C.oO.oNADAS) IN ANDHRA DISTRICTS 

971. ·Prof. N. G. Banp: Will the Sel'refary for ~ t  Health and 
Land" be plellsed to state: ~  

(n) if it is II fuet thllt Government have balllJed the producti(in.-of cotten 
(Mungari, Hed Coc:olladas) in Ii nurnberof Andhrl1 t t ~  . 

(b) whether, Lhe Mll-drlis Government have offered to pay }(s. 2, per acre, ;.r. 
JompcnsatiolJ; . ~ 

(c) : : t ~  this i .. most inudcquate; 
(d) 'whetlu:r there .is n considerable' and growing local demand for ootton £01' 

.hand spinning purpos!:s a.nd whether the total banning of cotton production in 
tbese e'jght districts is likely to ,harm this cottage industry of hand spinnin",; and 

(e) whether Government propose to consider the advisability of (i) raising the 
Aubsidy, and (ii) allowing certain areas in these distriQts to grow c.otton? 
, IIr . .T. D. Tyaon: (a) The Madras ~ t have banned the oultlvation 

of Mungari and Red Coconadas varieties of short staple cotton in a oeriajn dis· 
trict except as a mixed crop ~ the proportiori of one line of such cotton to' 

. at. 1esst two of food ct!>ps. . 
. (b) Yes, ' 

(c) and (e) (i) As promised in answer to a supplementary question asked hy 
the ,Hon.ourable Member with regard to his starred Question No. 428 OIl llit 
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:Febrijluy, 1945, the question wbethel' t.he ~  is inadequQte and ehouldbe 
rai8t'd is bei.gexamilled separately. . . 

(d) 'rhere IS s local demand for cotton for hand spinning. but! the auppUea 
nectlssary are reported to be available from stocks in hand and in any caee 
t ~  varieties can still be grown as mixed crop. . 

(e) (ii) The growing of cotton as a mixed crop is allowed. 
RE.EKPLoYJIENT OF A GoVlCBlQllCNT SlCBVAlIJT AFTEB ConIanON 

• 9'12 • • 1Il. Kabamjnad BuuaiD Ohoudhury: Wh·h reference to the re,f, 
to starred question No. 40J on the 14th ~ Hf44, regarding ~  
of Ii Government servant aft.er conviction, will the Honourable the Labour 
Member please .state whether any enquiry was mode in regard .to the Govel"D" 
ment servant referred to in that question? If so, what was the .result. of that 
enquiry, and what action was taken by Government? 
. The JIDDDur&ble .Dr. B. :a,·.imbedb,: : Yes. 'fbougb the individual" had 
bef'n dismissed by the Punjab ~ that ~ t had l>erinitted 
hir.l to take up el{lploJllIent either in the Central Public> Works Department 
or elsewhere. In .liew of this and the £.cll that he has been continuously 
employed iD'the Central Public Works Department since February, ~  . no 
furth61', aotion, was considered necessary. 

Ka1llvt _nbunmad Abdul Ghaal: What was the charge for which b 
particular person was dismIssed by the Punjab Govemment? 

fte Honourable Dr. B. :a: Ambeclkar:': Mere· assault. 
FBlClCZING OF STANmNG PADDY CRops IN TANJOBB DISTBICl' 

9'13. -Prof. B. G. Jl.ania: (a) .Will the Honourable the Food Member be 
pleased to state if it is 11 fact that the Grain llurchasing Officer of Tanjore baa 
frozen the standing crops of all peasants':' growing paddy in the whole of the 
Tanjore D t t~ . \ 

(b) Is it a fnQt that he has no adequate ~  of officers or subordinates of 
sufficient pay and responsibility to reaeh all • 'villages and superintend the 
reaping, heaping .and harvesting of the paddy crop of the lakhs of peasants 
concerned? 
.. (e) Is it a fact that, as a result; he is obliged to depenc\ ~ the" ill.paicl 
and often illiterate village officials including watchmen to superintend han:est 
operations? ,. _ ' -. 

(d) In view of the hardships being caused to peasants, do ~t propose 
either to withdraw' this policy of freezing the paddy crop of a whole district 
even before it is harvested or to purchase the ~  crop themselves at a 

. spedfied price 1. . . 
The BODOurUie Sir .JWIla PraIId Smua.,.: (a) No, Sir. The Freezing 

Order ~  only to 75 ~  cent, ~  t~  total-yield of crops of ~t  owning 
or cultivating four I!ocres and above In Villages within a belt of six miles of the 
District borders and also in the coastal villages within- a belt of six miles. 

(b) and (e). The Grain Purcilase Offi&r has su1Jicient staff for the work 
connected witb tJhe ,Freezing Order. He has also Revenue Subordinates to help 
him. Harvesting operations are not supervised. ' 

(d) The Order is intended to prevent smuggling, particularly to Ceylon 'lnd 
(lo.,s. not entail ~ unque hardship on the peasants.' 

Prof. If. G. Bailga: Is it not a fact that ali/hough according tQ Govemmeni 
only 75 per cent. is being frozen" t~  ~  25 . per cent. is nOt available to 
the peasant until the crop is harvested and 75 per cent. of the produce ig 
delivered to the Grains Purchasing Officer? 

/ ~  Bonourab1e Sir .Jwa1t Prasad Smub:,.: I do not know the exact 
position. . 

Prof. B; Q. Baup: Will the Honourable Member make a more detailed 
in'Vestigation into the matter? Evidently he has not gotdefinit.e information 
about, the actual facts there. . 



. SHORT NOTICJlQUBSTlON AND ANswBa 1_ 
Th. Boa.oarableBfr IWaIa l'ruad Srlvutava: I sball make inquiries if ~  

Honourabfe l\1cmbel' opposite wOllldlet me know what. exactly he ~  
Prof ••• Q. 1taq&: Thank you. . 

.. 
UNS'fAURED QUESTIONS AND ANSWERS 

PBoTBoTION TO hUIT PusJIBVATION INDUSTBY 

11. Mr. lamDU .. II. lIehta: (a) Will the Secretary for Education, Health, 
and Lands plea"e state whether there is any- scheme under consideration I),. 
Government for consolidating the ~ 'preservation industry in this country 
and also to safeguard such induatry against foreign competition which is becom; 
ing al::ute? 

(b) If the reply to (a) is in the affirmative, what financial IUlsistance do. 
Government propose to give and do ,they propose t ~  the queMionof 
Bf!nding Rtlldents Rnd technicbms overseas for training in this Bubject? 

Mr. I. Do Tyaon: (a) The Imperial Council of Agricultural Research pro· 
poses to set up shortly all Institute of Fruit Technology to give technical adVice-
to the Industry: The question of melUlures to ensure that fruit products con-
form to' certain prescribed specifications is under consideration., It is ho}>ed 

~ that these measures wiIl help to slifeguard the industry against foreign 
competition. . 

(h) The finllllcial implications of the proposals have .not yet been worked 
out. It is proposed shortly to send some students abroad for training in fruit 
technology. -

INVBSTMENT FOB SE'rl'ING OJ' A hun CA.NNING PLANT • 

88. 1Ir. lamnadaa II. lIelLt&: Will the Honourable the Food Member kindly 
state:' , 

. (a) whether Governuient have decided hencefo,rth !lot to place any order ~ 
India for the requ:remcnts of the defence forces in the--matter of oanped fruit; 

(b) if Government helped financially-for putting up a call1ling plant in India 
out of public funds; if so, .the amount so invested; and, . 

(c) jf the investment was made, how it is working and what the financial: 
prospect!! are '1 

The lloDburable Biz .Twala PraIrad Srivastava: (a) ,The matter is under-
~t  , - . 

(b) A factory was 'erected in 1944 at a cost of Rs. 9,84,61f which was borne 
by Government. 

(c) The factory was not completed in time for' the 1944· £Wit season aud 
only operated for a few days at -the end of the seaBon as a trial run. The 
fact,ory is equipped with the most uptodate machinery an<f should operate-
satisfactorily. . ': " , 

. , . '. 
, 

SHORT NOTIC:e6 QUESTION AND ANSWER. 
CASE,S OF PROFITEERING AND HOARDING AGAINST EUROPEAN TRADlNG CONOBBNS' 

. Mr. T. S. Avtn,,'Hngam CJhett.lar: Will the Honourable Member tor 
Industries and Civil Supplies state: 

12 N . (a) how many cases of profiteering and hoarding have been detected 
OOlf. in European Trading Concerns; 

(b) whether cases were put up against them; and F 
" (c) what sentences were awarded to them on t ~  

. 'lbe Boaoarable Sir •• AalIuf Haque: The information is being collected' 
from the difterentProvinces and States' and will be laid op the table of tM 
House in due course. ' 

~ I may say that the words "European trading concems" are very vague; bufi 
. still I will try t6 'de;> mS best to supply the information ind collect it ~  1,,1' 

it on the fable of the ~  ._ ' 
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ELECTION OF MEMBERS TO THE STAN1JINO COMMITTEE' Fon 

IN}'OnMATlON AND BROADCASTING DE1'ARTMEN'l' .. . 
Mr ... Prea1dmt (The Honourable Sir Abdur Rahim): I htl ve ~  inform the 

. .Assembl,Y that npto 12 Noon OIl .Friday, the 9th March, 1945, the t ~ fixed 
· f{Jr receiving nominations ~ the StlJIlding Committee for the Depllrtment of 

t ~  t1nd ~ t ~  '3t've.l1 1l0minatiOlls ~ received. ~~ t  
two) cUlHhdates wlthdl'ew t ~ ~ t ·t:  As the number of remammgl!andl-

· ~ t  iii equal ~  the number of v8canciel1, I declare thE' ~  Members to 
-be·duly elected: (1) }Ir.· Lldch8IlCl NIl\'alrai, (2) Mr. M: Ghiat>uddirl, ,,(3) Mr . 
• -C. P. Lawson, (4) Nuwab Siddiquo Ali .Khan, (5) Ml'. Humuyull PI'lu;ud . 

..ELEC'l'ION O}' MEMBERS TO THE S'l'ANDING COMMITTEE FOR CIVIL 
DEFENCE BRANCH. OF' D ~  DEPARTMENT ' 

, Mr. Pr8lidenl '(The Honourabk Sir Abdur Rahim) ;" [ have also to inform 
the A&l!embl.y that npto 12 Noon on Satl!roay. the 10th March. '11)45, the time 
fixed fol' rereiving nomino-tions .for the Standing tt~ ~ t  Civil Defence 
"Branch of the Defence Department six nOlllillatiolls were .. eceived. Subse· 

~ t  one candidate withdrew his candidature. As the Itumberof remaining 
~ t  is equal to the numher of vaCancies, I declare the following ~ 
· ·-toO be duly t ~ : (1) Mr. Lalchand NlJValrai, (2) Khan Bahadur Sheikli 

Hnbihur Rahman (3) SardarMangal Singb, (4) MI'. \ (' P. Lawiioll, (5) ?orr:' 
:Piura Lilli Kureel. . 

THE GENERAL Bt1l:>GET-LIST ()F DEMANDS-contd. . ' 
. Mr. t ~ (The Honourable Sir Abdur RllhiDl): The House will now 

resume discussion of the Demrmdli fol' Orants. I t'hink it is t·he tum 'Of the 
tEul'Opean Group now. . 

DEMAND No. : A~  D P · ~ :~  
. - . . ne Honourable SiiJ .. my .118DIul (Finance Member): Sir, I ~ : 

"That a lum not. exceeding RI. 13,ll1,IlOO be granted to tlJe Governor Geileral in COWljlil 
'to defray the charge. which will come in course. of payment during tJie year !'!nding the 
~ t day of March, 1946, in respect of 'Finance Department'." 

Mr. ~ Dt (The RonoufRble Sir Abdur 'Rahim): Motion moved: 
"That .. lIum not exceeding RII. 13,23,000 be granted to the Governor General in Council 

·to defray the ~  which ,,-will come in COUI'II8 of payment during the year ending. the 
..:311t day of ¥arch, 1946, in relpectof 'Finance IHpartment'.'" . 

Need for E(l()llomy antI 101' more'striugent Cuntrol of Ezpendity:'!!. 
JIr. Q. W. Tyaon (Bengal: European): Mr. llresident, Sir .. 1 beg to move: 

"That the dem-.pd under tlie bead :Finance DepHrtment' hi'! reduced hy Rs. 100." 
"'1'0 discuss' the need for ccenomy genorally and for more striug,cnt control 

-of elq)enditlll'c. on Civil Departments iP particular. In the few minutes in which 
J will ask fo; tht· attention of the Houi;e, I intend referring ~  a subject which 
lms t ~~ t  for the 'last two years been A,ut forward by this Group, and in 
particular in the iipeeches which its leuder, Sir Henry Richll-J'dson; made R' few 
dwys ago and on the budget la!!t ,ve#ll' I also want to make it clear that this 

-is, (UI to its .scope Bnd intention, entirely a token cut arm is designed to draw 
attention to what we regard as the development of a ver,Y' serious -state 0' 
affairs.,' If we' . cast our minds back, only over ~ few days of the debates that 
hovE' taken place on., this budget, 1 think we will recall tha.t there I have been two 
.Juih U'l1usual ",nlj astonishing assumptiolls throughout these discussions. q:he 
first of them is. the bland assumption, hell! apparentlY)lowhere with more satis-

'fBchon than amongst t~  representati:ves' of· SQlIle of the spending departments 
on the Treasury • Benches, th&1; the present phase of mounting expenditure can 
~t  indefinitely. My frierids here, mainly to my right, in 80 far as I have 

-been ablei.o uilderstMld them in many oftbeir observationll bearing on eeonomio 
·:and i\nancial, problems, hllTe be.,n proceeding ob ~  au'umption, that India . .. 
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llalJ go on li villg in a: 'sort of ecollomic vacuum and a. closed ~  1 ~ 
nOli concerned With tholt tilesis this morlling. Wha' '1 am conoerned. With 8p8Cl-
D ~ llQ.W is thiS question of t ~ t rmd ~  . 

\lVnen the liollourable t.he i,'muncH ;Uembtll' was mtroduclllg bu. Budget on the 
:atlt. da.y 01 ~ lUOlltll. he reterrl:ld III the course of hIS introductory speccili to 
the meUaods which had been employed, ana tlie devices-whioh he is engaging. 
to close what 1,(' cl£lied !bc gap botween the total rupee outgpings, Wbethdl' UD 
our own or on alhedaccount. und the total rupee ~ and he then went. 
un to list aml enumeratE: thedevioes by which he was elldeavouring to narrow 
that gap. He spoke specifically of taxation, of 'borrowing; of sales of bullion 
Ilfl(l olber devices (01· absorbwg the surplus purcbasing power, and 110 on. If I 
may say 80. he yxplained Government·s policy in re91'ec1; of a highly compH.· 
dated and technical mu.tter, such as is the annual statanent, of accounts, ~ t  
hJs customary lucidity and clarity. But I for one regret very much that iQ the 
list, of devices and lAhe heads of polic, which be specdled, he omitted there, and 
so far us I cU'n see in auy otber ~ of his speech, auy reference to retrench-
ment or economy; uDd lU this, toe six* yelJ,r of the war. I c:m OIi'.Iy regard th .. , 
as a very serio liS omission-. 

Generally speaking, the financial pattern of wan; shows· that in fact there 
are three main phases or tlltl8es of d6velopment. The 'first P¥se, if I ml1Y 80 

~  it, is one in which' the finan,.cial authority continues to resist, but 
usually with declining 'success, the depredations and· demands of the spending 
u('partments; he is clinging to his well·grounded moral ~  but feels 
that the sands are shif"ing and ult-itDate1y he moves mto the second _phase,_ 

~  be l>u.('lnes weary (! up-hting for -the truth, 6d he becomes ~  "lad 
hill whole energies ~ thrown 1000 the tasi, of -raising money to satisfy the 
apparently inexorable appetite of the war machine; and 'the idE';IlB of savmg and 
economy which he. cherished B<i honestly and sincerely in tibe first phase have 
pl'rforce had to go by·,the board. Then. of course, comes the third and las* 
phase of the pattern of war finance. which may be described al the finano a.l 
morning after tho financial night before. It is a day of reckoning, which usually 

~ of BOme years of deficits and unbalanced budgets, Wid provides govern· 
rneut .. ,nd tinl!nce ~  Rnd taxpllyers with the traditional heactache of t} e 
morning after the night bef<n. I aJlJ not prepared in the sbort time at iny 
dhrposal to ~  what point we may have reacht-din Illdia. ,But on a rough 
gueBft, it seems to me tbnt we urHsorpewherH fairly well through between the 
~ t  and third stages of the pattern which I have described and if we are, in 

fact, to mitigate the effects of stage 8, it is time, I submit, to begin to tum 
our thoughts to the subject of economy and retrenchment and the elimination 
of unnet:essary "and wasteful expenditure of public funds. ' 

Now, the t ~ which stands in my name specially mentions the Civil 
Departments of Government. It is easy and fashionable to critic;se the wasteful· 
nest! and. extravagance )f t ~ Defence Services, but the fact is that, altbough 
there may be differences in. degree, the Civil Departments of 'Govemment ar,e 

. also guilty of some of th!l callousnes'l and excesses of the Defence Department!; 
llnd it seems to mc that in their present 'li!:;tol'ted condition thfl,V are part· cll'nrly 

" t~ t t  to any advice which enjoin,: upon them a little more plain living 
and a little more high thinking. I do not want to weary the House with a ]011 
of t ~ .... t·~  but t ~ t  ~ civil expenditure during die war yefn'fiI hRR bef:'ll qU:IE' 
astoDlshUig. I wdl not now. uttpmpt to ca1aJogue them hut Ilome statistics are 
necp,ssary as the b,;,ckground to an understanding of the need for economy. 
'l'akmg only the figures thab are germane to my Resolution. In 1941-42. the 
r('vised civil expenditure reached 40·1l crores. In 1944·-45,. the Civil ERtimates, 
Again t ~ from the Honourable Membpr's speeoch, now stand at 115'4'2 crOTeS 
U8 compared with Rs.. 86·88 crores originaJJy provided for in the Budget. Th.e 

'Honourable Member, ~ explanlltioll. of that. pointj!:d out thnt the tmnsltion 
loli;f1!!fJ nnd the pence aheRd inevitah1y invqlved "Bn increaFle in govemm" .. tal co-

·'or.liTlution "'If I control wll\('h if! refleeted in ~  expenditure". Wen. ~:  
r-I,or one would wiF;h for 1\ little ~ co-ordinat\on tlnd fl, little more control of the 
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'kind I haVe in miq,d in moving this motion .• ~  next year, our Civil Estimates. 
I thtnk, speaking. 'off-hand. are .between 8 and 9 crores up on the current ~  
whiGh end!! 1.0 the last day of tibis mont-h. 

~ II. word as . t) t ~  debt burden. Quoting fronl the ~ : ~t :  
MeIIlol'andum, the following passage occurs on page 80: 

"In other words, as compared with the ~t llrtl-wnr year figure of Rs. 1,185 
crores, the t-otal interest bearing obligations, will have increased by Rs. 614 
Cl'Ol'e!clby the ~  of thd current year tlDd by RB. 974 Cl'Orel :by the end of thf' 
nt.'Xt yl:nr". ' 

We live in aD age Of Gargllntulln figures Ilnd these figures' are large" enough. 
In my view, they need not fnghteu us. ~  are entirel.v manageable, but that 
is 8 statemeot Ghat requires some qualification, beclJUse these .figures, are only 
mallllgeable ~ the Ordinllry elementary principles of t~D  coat a.ccording 
to' one's cloth Hre borne i·n mind., It is my belief, Sir;' &Ild the belief of the 

II Part.Y for whicl. I am ~ thllt the I'l'llIed;y ful' this hes in constant vigiIHTJ(,(' 
ove: lIeW items of expenditure; but we have a feeling, Sjr, thlrtr many of the 

~ t  if they have not Il'ot completely out of hand, are ~ tt  
wdl out, of Jlcoud. ~ :  i,. Ii very prevalent oelief in those days of manag(lril!U-
rencies t.hlrt money, does not· matter. My Horrourable friend the Memba!; for 
Planning and Development, ill the course of a debate in this House the oiher 
duy. said that the real bot.tienecl{ from his point of view was, not money but it 
was man power. That may be his view. but the .plain fact is we ull know that 
mOl\€'.Y hilI' 0 vt:ry reul 1\1ld a w'ry prtlctical bC'nrillg on t ~  things. 

Speaking during'the ('ourse of these debates"two or three days ago my Hon-
ourable friend Mr. Essak'Sait spoke about wba.t he called the unholy marriage 
between British and Indian capitalism. I think the partners to .t.Iuit engage-
IDent may well be left to look after thcmseives. but what.I am more 
ccncemed about today is the number of l'ngagements, the number of alliances 
it·tt, whieh the aging, but not yet senescent, Finance Dep8'l'tment is entering no 
donbtJ quite proper ~ t  !.lome of the bright !new younger person-

t ~  and at times ~  go by the name of Informa-
tion and Broadcasting, Planning and Development, and so on and sO forth. 
One feels, <jllitE' frankly, that there is scope for avery great deal of retrenchment 
One knows that it has been very neceisary to build up the country's war effort 
to its pl'f"tlent point of efficiency.'a.nti t.hat in taking decL.;irlDS to that edd. it has 
tlolllctimes .been ,neceS'Rnry to t ~  overlool, the elpmcntnr,! COIlHicteratioll!l 
ur sll'Viug and getting the best possible value for money; but r do submit! that, 
when one looks at the steadily rising curve of civK expenditure and the, steadily 
riSing curve of 'tnxntion,_ oue has- a right to aSk Government whet.her they are 
holding nnd cherish:ng the idool of eC'ollOlu .... with nil much lIenl find nrd:1ul' as 
they should. ' ' 

At the end Of the General Discussion: on thE- Budget', the Honourable the 
'Finance Member in' winding 'IP what he descrjbed as alollg ~  chequered 
,deb'ate said that he had not renlly been ahle to pitlCe t ~  particulars of the. 
varied pieces of criti'Oism that hRd htlen offered to him, Rnd he ,then Bsked what 
his critics had in mind. So flU' us I am concerned, t 8In quite willi", to help 
JnDi by telling him that "he, carl ignore the ot'her criticisms that inay have been 
ofrered to 111m if he will Gnly give hiB Berious ana undivided attention, and dev,otf! 
hiB considerable talents, to the prupOfIjtion that I put to him today. 'He asked 
what the critinswRllt . 81) rat' a8 the crUics on ffil'tfle BeneheK are ('onC!emed. 
what. they waut is reol acceptance of the idea that we are now ~ t6 the 
Clnd of the wild ~  ~  and that we must begin to think ahout the 
simpler·qualities of economv and wiRe Rnendiilll. I submit, Sir. that this is an 

~  Cflstupon our distinguished Finance Member, It is an obliga.tion. I 
~ :  that ?e ?wes, if I may 118" so. ",·ith?ut \rrl'pertinp?ce. to hill : t ~ ~ 

It I!'> an obhgatlon that, he owes to blR own well estabbsbed ~t  both 
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illE'idethis House ~  out£lide it, and finally and most importlijlt of all, it is an 
Qbligll.tion which he owes to India, Sir, I move. 

lIll.' Prea14ent ('£he Honourable Sit· Abdul' Rahim): Cut motion moved: 
"That the damand under tlie head 'Finance lieJ artment' be ~  by R8. 100." 
. Sir KiUlammad Yamin Khan (Agra Division: Muha.mmadan Rural) : Sir, we 

wholeheartedly SUppOlt the policy which has ~  adumberated by the Euro-
PCfUl Oroup. As 11 matter of facll qur Party, last year, with the support of the 
whole House demanded that, some kind of control should be exercised on tte 
<!.?'pellt;;.es of the ~ t of llllim on Defene,e and m t.ilC B.uppJ'y .lJcpllrtmcnt 
,Ul Wf:lU us in the Food· uad other Civil Departl1Jents. But thIS was not accept· 
ablll 10 the Honomable the Finance Memberla.st year, and it is an irony of fate 
t.hnu this year. the European Group COInt-s to demand the ,same' thing. But 
'last year, they did not l:lUpport our demand. 1 knew tha:t ~ .Leader of t~  
European Group several yeRrs ago put forward the saml' t~  before th1s 
House and we all thought that. economy Will! t's!'ential lind u chect{ over expendi. 
ture was essential. Probably last ~  on account of misunderstanding, . there , 
was a wrong impression 011 the part of the European Orol.lP that we were 
demanding something out of the War Budget andtbat we were opposed to war 
efforts that they did not support Uf;o That ought not to have been taken in 
that manner. It Wa'B far from our mind. The taxpayer has to bear the 

~  of the Govel'llment of IndiK and therefore it is but right that the 
"'xpenses should be controlledas'far llS ~  There should. 00 no waste on 
expenditure. We do not ~  that money should not be spent' on essentials. 
We-. say that al1 neressnry expendit,ure in connection with war ~  be 
defrayed. It would be .an act of miserlinells on our part if we say that where 
vou require a rupee, you should spelld cnly fourteen ,mnKS. Attlte .same ,time, 
it would be sheer extravagance on th.. part of the Government Departments 
that where an expenditure ot one rupee will 'suffice, they spend one rcpee, 
fourteen annas. You should ~ theRe fourteen annas bv all merms-. Tlw Hon· 
()ul'able the Finance Member admitted tha.t he Clmnot control expenditure. He 
OlIDnot control, Lecau!,if:l, after all, he iJo; /I humnn bein·!'. \V,: ('annot ('xP"i't him 
to look iuto the day .0 dflY expenditure. He receives from the differellt 
Th>pal'timents, an estimllte thRt su nJlH·h money sllouidbe .illotted to each of 
t,haIn. The :Finance ~  cuts down the eF;timattl Rnd then he sanctions 
money, probably 'ill some cases he sanctiolls which he would never have done, 
jf he was left Illone. But in spite of the cuts he makes'in the estimates' 'of 
the other Deptll'tment.s, he has frequently to come to this HOlls,' with Supple . 
. lIentary Graut'!. 1 have lmown t.hot. Supplementar,V Grnnts COIn" to th.,; House 
,ometimss' for abnormal expenditure which was not forcseen. i)v thc le'immce 
DE,partment at the time of presenting the Budget. If this huge expenditure 
comes before the Assembly for sanction· either 8.S a Budget J o.r as B supple-
mentary grant, then I think there should be some limit mId this ~ t  
sbe)tolld ba·V€ !:'ome contr')l. T hllVe never agreed and I "hall never agree &onrl I 
du not believe it is the proper construction that bas been Pllt by the Gov-
emmeRt of India onvot.ed and nOll-voted expenditure. Rometimes, i it is Raid 
tha.t beeause a pll'rticular man is holding 8 particular job, then his salary 
bpcomes non-voted. I submit that the whole idea of an item being non-vot.ed 
~ ttIat·. maR holding a particular job for whioh he WIiS recruited shoqld not be 

chucked out of that job all of a 8uCI,it'n or that his sslllt'y should be ~  
say, from Ri!. 2.000 to Rs. 1,500. This is what I understand bv voted lind non· 
votfld item. But here comes a man who has be'en getting, say, Re. 2,000, in 
!'lome o@ice and he is Rnl'lointed to n post, sa;V. on Rs 4.000. H:!;' rRisPr) F-aillry 
~  ~  immedi.ately non-voted. I submit that his subtltantive posi, 
It maybe !Il the t ~  should be wated as non-voted, while the ~  
post towluch he 18 promoted should be tTeated a8 voted and the ~ t  
given,. an opportunit;v to give ite verdiet; The HOUS8 should ·be given the riA'hti 
~  ,expreRB its opinion as to whether he should! get Re. 2.liOd or Ra. 8,000 and 
80 on. Broadlv Rpeaking this is what ShOllld he the ~ of t~ a.nd non-
voted .items. Unfortunately we have ~  aU alon« proeeediog on t~ lUI.ump-
tion abol.lt voted od nOll-'YOtH eJ:peaditure. The only· methoc1, the only 

c. 9 
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eile.:tive method by which we can control the expenclRure of the OoYenunent. is 
to constitute a. COlIllluttee of t.hls House to look mtothe voted as well 1A8 non· 
voted grants. 1 am gbd tbat the Honourable the Finance Membor laid hefore 
the Standing Finance Committee eveD thoee items "'hlch according to him were 
non·voted. ·From m)' point of view they had really to be trelAted. as ~ t  
LII8t. year we suggested !.hat a Committee should be constituted on • different 
basis. It must be an Estimates Committee going through eacb and every item 
of expenditure. 'I'he Standing Finauce Committee simply deals with problems 
'of " Bf!Deral nature and not of tht· nature of looking into details and curtailing 
6;\.-penditure. The Standing Finance Comwittee as at present· constituted will 
'never be able to control expen)liture which ie presented by the different Depart-
IJtE'nts to the House. ' 

,Sir, I have known, I do not like to repeat it at this time on this -inu8, but 
I will have proper occasion to do it later on, I have known that in tbe Supply 
Department and ill the Food'Department huge waste of cxpellditure is lOins on. 
lIany articl!'B have been purchased which are absolutely uonece&RlAry .. Once I 
learnt that there were lying in certain godOV"llS about 50,000 boots of one foOt 
only and the Government of India had purcbased them. There ought to ,be 
some check on such inexcusable waste. There is no check on the mRt.erial 
purcbased or the manner of di!tributio.n. The whole blame is thrown on the 
railways that they did not CIIlTY the packages properly. .Sir, i' waa not the 
fault of the ~  if the packages were damaged in transit. - It was !he 
fault ('If the ~  who packed the goods. wpy did they allow them to be, 
packed in auell an UDsafe way. There are many ways in which expenditure oan 
be curtailed. This huge military budget is mostly due to Buch extravasant 
eXllt!nditure. It is ~  to Govf'rnment to save the poor taxpayer from tbie heavy 
burden of loan which has come to 888 crores. This money at three per cen •. 
interest will require something like 25 crores annua11)' to be paid., Now. ~ 
will thiB annual intel'Nlt oome from? Why ure you aaddrmg the ceuntry with 
such a heavy annual expenditure for years tacome? You mUlt palt_k the 
loan It lOme time or otber. An!i you will pay interest too. I oannot imagine 
that with your pre·war finances :'I'ou can meet, this expenditure in future. You 
will never be able to wipe off the debt that you are incurring or even to pa.y tbe 
interest ~  without very heavy taxation which the countrv will not lJe able 
to bear after the war. Due to inflation your conractors' are taking away a lot of 
mo:cey from you, and then you"bave to pay them back This i8 a vicious circle 
you have ~ t into, but people with fixed inl'omes Arp the llUfFf'rers. ThOBe are 
the people ~ t  are losing WOeteaB tbe people wbo can raise tbeir inoonle are ~ 
losing at all. Rut things will soon chanA'e and Govemment would do well to 
have a committee to gn through the whole budg"t. Merely cutting do""" • few 
hundred" here and there does not do? We had a Retrenchment Committee In 
1982 and you. Sir, presided over one of those Committees. It may he "Rid 
DOW ,that during the war there can be no retrenchment. But surely there can 
be some controJ over expenditure? Ifth"t were d01"e, we would nDt hAVe been 
~ t  now with such ,huge expenditure. Even now it is not too late; if we caD 
maJrt' a 19tart now why Ilhould we not do it? I Am glRtI my'Honourabtp frimdll 
01 thp European Group are in favour of this. They also must, realise that they 
will not eS('8pe this taxation that will c')me aftet" the war. And heavy tues 
like income·tu antl puper.tax and surcharge wiJI exiRt for half a centnry after 
tho wllr before the debt can be wiped out. Sir, I -suJlport the cut motion. 

Prot. II. Q. Ranra (Guntur cum Nellol'e: Non-MnhRmmndRn RUMln: Sir. 1 
rise t" BUTmort lh;fl cut mction hP.CAURE: we RI"'! al!'lO' in favour of retrf'n'('hing this 
wnr-time hloated ~ t  I flr,d thpt the Finan('e Memher himllelf is one of 
the l'ul"rits in pushinJ! up the expenditure of Government. lfi"d on page 60 
of t.he Rud"'et that in h;6' own depllrtment the expend;turehll.8 e;one up from :J8 
lakhs in ~  t,() 5A IRkhR in the present Bud"et" which is An ~  of 
more thAn M) I,"r (,PTlt. T flo not know whAt eXAct.'" hAR hA,,,,nnpd t ~  ~ 
t ~ YPIlI8 ~  wRrrant thill A ~ additionnL exnP.nttitul'e. Then on pRt!'f' "1 we 
get ?atber a very entertaining picture. The Honourable the F'manee Ibmber .. , 
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now wants IL Joint Fimmcial Adviser for Food. The Food Department is grow-
Ing. u' it .in order to hE'lp it to grt'w further aua further aud do -tery little work, 
or is it in order to check its expenditure that he wants to have a J"int Finan-
uial Adviser in that department? There is to be another.). Joint Financial 
Adviser in Cotton Textiles. The Honourable Member for CIvil Supplies and. 
Industries has already a number of ihe!;e Advisers, but he also is having a Joint. 
Financial Adviser. Then thete is to be a ~ t  of Research. I am glad 
that at last. the Government of India have begun to think of the need -for 
rosearch but the extraordinary thing is that onCe they think of anything at an 
they' go to the other extreme. They want research in everything. Whether, 
Ilwy want to have rCRearch wOI·k in eorHH'ctioll with the financ!al work or the 
Government J)f India or the preparation of the budget or control of eKpenditure . 
or 8-ugmentation of expenditure we do not know. But at the SII,.Qf8 tune we 
fWd that in the Commercial Intelligtmce Department also there are new officera 
heing created. a:!d that is associated with financial and other statistics. On page . 

. 162 we find that. in addition to the Bconomic Adviser who was ~ t frolll' 
England and inflicted upon us by Sir Jam.es Grigg he is going to have a Deputy 
Economiu Adviser nnd nn ASIJistant Ecollomic Adviser. Anll their .temporlll'Y 
llstl:lblishment is going up from Rs. 59,000 in 1944-45 toHs. 82,000 in 1945-46. 
In this Commercial Intelligence Department they are also going to have a Trade 
Agent. . . 

Thet: cOllliLg Iiue).: to .Finance -Department, we fiu4 that the Honourable the 
j"inancc Member wants a . Deput.'!' Examinet· of CapItal Issues; this is a. nl'w 
thing. Then there are Deputy Rnd Assistant Finailcial' .A:dvisel'sfor Food. ODe 
Adviser'is created for-a department: thn.t gentleman wants an Alfsistant ana so 
~  isa Deputy Adviser; this gentleman Wlmts ~ t  Assistant. and tht;n 
there is .. Joint Adviser who again wants ~  else and then thel'e comes 
an Assistant Adviser. That is hClw the . establishment is oeing multipued. . 

. Then, Sir. there nrc officers of the .National SaviPgs Central Bureau; I do 
not knOw. for whm. purpose t ~ are dPpointed. ThnD on Additional Financial 
Oftieera (Temporary) they arc going tb spend nearly a lRkh of rupees. _ Then 
-we get Deputy Assistant Financial Advisers Bnd Officers of the Supply Finarioe 
Df!partment. What they mean we do not bow: i.e .• whether they are in the 
Supply Departmf!-nt or for other departments. On t.hesE' (,ftieers they propose 
to spend 10 lakbR lIS against 8 lakhs in 1f144-45. Then Additional Officers (Tem-
porary) account for 51lakhs. 'rhen we have Finance Officer. Geolog:cal Survey 
·...-:wbieh is a heautiful t l:inl1-and AS!"istant Financial Advisers «("Atton 'Fe x-
tilo) alao Assistant Financial Adviser (Civil Supplies). 
- Sir, thill is how the thing is being multiplied in the Finance Departmen. 
itself. Can' we wonder that in other departments also the expOilditure is D~ 
ing 'up in an lmwieldy far.hion? I will take Civil Supplies on. page 188. Here 
Pay of Omeera and Pay of Estublishme-nt corne 1,lp to nearly 71 lakhs. They 
want to have a Financial Adviser to the Chief Engineer. Suddenly 1Jbey dis-
cover, &fter research in the Finance Department, thm. they requite a Finan-
dal Adviaer for t~ Chief Engineer. . Finan('ial Adviser 1;(\. the Chief Town Plan-
ilor we· need, but \v-hy do we need this }'inancial Adviser to t ~  Chief Engineer? 
Thil! gentleman will come forward next Jear with a proposal for (I Deputy, and a 
.Joint and an Assistant Financial Adviser to himself. 

I • 

Then Comes t ~ Rroadcasting Department. It is olle of the worst offenders. 
Within scourse of two years-i.e., from 1943 to 1945-its appetite haa ~  
from Re. 00,96.000 to Rs. 94,00,000. and my Honourable friend Sir Sultan 

-Ahmed doe. not seem to grow any taller because of this huge quantity of addi-
tional sums of money that he is getting. 

1ft. Sri Prakua (Allahabad and Jhansi Divisions: Non-Muhammadan Rural): 
He is getting !llforter with t,he weip-M. 

Prof •••. G. Bang .. : And look at these Hesea1."ch ·pcople here also. 'l'h'ey 
have . Listener Research Ofticel'lt. AssiRtant Station ~  AlSistant Research 

~  Assistant Director of A ~t t t  "have 81re,.y. had' a 
number of Administrators and in addition to that they want an 'Aaaistabt 
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Director,-Assistullt t.ditors-they had' 1 thought plethora of tbem, now tbe;y 
wuut AHsist;ant ~ t  an AS811.taut Sollcito.......-1 do tiot know what the Boli· 
citor is ~ t  to do Then there are Liaisou Officers-whut these Liaison 
offiotl1'i are going. to do. I do not kuow-to lweon bet"'een one officer and 
anether and see ~ t t,he BroadcQstlDg otlice does not fall iuto piecea. Then ~  
Me going to have nn Advw,tisement Manager-t.his is a beautiful tbiDI. 

Mr. Sri. JIIr&Daa: Everything there is bellUtifull ' . 
IIro1. B. G. BaDga: WIthin 'II period of one yeur-1944-45 to 1945·46-tbeir 

ElxptlndlLut:e oil puS of officers and pay of establishment alone has increased from 
Us. 12,60,900 to Rs. 30,80,100. 

~ Sri Prakua: Lia.ison is more expensive than legitimate mlih'iap I 
Prof. B,. Q ..... a: Then. their office in England. They are also gree4y· . 

Uaving come to' know that there is inflation itt thiS country, they bave begun to 
wonder why they should not have a portion out of ib ~  ·t ~  

.• India Office Expenses-contribution to His Majesty B Treasury- 1948·44 
B.s. 13,60,000, 1945·46 Ra. 28,M,OOO". 

There is an i'ncreo.ae of about ten lakhs wit.hin a period Qf .two yean. , 
My HonOurable friend, the Labour Member, WR'Dts to have a ~ Pub· 

licity Officer at a COIIt of Rs. 69,600. What this Publicity Officer is goinJ to ·do 
I do not know. I suppose he is going to do publicity in jU8tifying tbe introduc· 
tion of women illw"the mines. ' 

Comml"roe Department-it used to be a well·hehavfld departmeat at ODt' 
time, but it has also increased ita eXpeOtleH from Us. 8,87.400 in 194445 t-o 
Rs. 11,88,600 in 1945·4.6. 

My Honourable friend, Sir Sultan Ahmed, comes in again, 'hat through 
,another department, i.e., the Information ,Department. He wants feur lakhe 
more for pay of officers a'ndestablishment alone: In 19;44.45 he wanted 
Rs. 6,45,800 but he 110W wants RR. W,47,500. He says, "Budget meludes 
pn"vision for the regional offices of FoocI Publicity . . . " What • this 
I do not know. WbetJIer he is going to ask people to eat more when JDQre ~ 
not available, or to eat less when they nre starving is be:vond my Of". , ahell' • 
sion. They are ·going to have "/I separate ProductioB, Publicity ad· Photo· 
graphic Section . . '.". We Ilre seeing the. photographs of deatitutes dying 
in Calcutta. Their total demand also goes up within II Rhort period of two year,; 
from 17 lakhs in 1943·44 ~ 86 la.khs in 1945-46. What is the wonderful addi· 
tional work that this B t ~ and Information Dp.partment has heen con· 
tributing ,t() our country? . To malign our country abroad or to make our country 
look more beau6iful thar, what it is' and with all the tiJous81lds \ of people who 
are dyinl of starvation; to give more food to our starving millions; to llrovid(! 
morA cloth to all those. women who are committulg suicide for their- ftudity for 
want of cloth. What Rort of broadcasting and information they are eRrrying 
tin? Have. they been Il.ble to m8llufaeture in thit: (!OuDtry cheap reeeimg sets? 

~  spare parts· bQ'V(' to come from abroad. Have they made thie- eountry 
~ in re2'l\rd to the machinery they want. for tbis departmeDU And 

yt't they go on wasting our money:. 
But, on .the other hand. when we oome to thes(o really 'produetiw depart-

ment.s, social deoartment.R Rnd ~ t  departments •. Govemm.eM ha.s Dot, 
bf'.en so ~ .liberal. ' , , . 

JIr. PriIIAlent (The Honourable} Sir Abdur Rahim): The Honourable Mernbt>r 
bas spoken for f4 minutes . 

. Prof •. 11'. G. BaIl,a: Onl,. t ~  my Honourable friel)d. the Labou!" 
Mf"mber,' said that the Govenlment of India bas ~  on • poIiey' for 

'/leoloRical purvey. R"Jd iherefore 01lP. would hiive' erpected him to .8 aome 
~ B  t ~  tbis Budget with his. propos81 fOl' the developlltent, of 
~  rreoloJrical. rP.Murl'es. On the . other ha.nd, what _ppena" "ie. If! 
194ft·44 Mtey'lIf)ent 82 lakhs aM in 19«-46 they ~ to spend GIlly 14 takhe. 
TIitft iA the underlining that ill to be put to the apeeoh that be maae. ", tIt"t, 
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is the wr.y in which· ~  propose to develop thee.e. developmental departments 
Hnd if that is the way in which t ~ propose to spend money on these waste-
ful departmfmts .. then one con onlv sa,V that this Government lenlly does not 
deserve. the. confidence of this House.. . ...-. . 

J ~ t  Sir, that the Honourubll! t,l.lO' Fina.nce Member ~  t ~ to 
appoint u.1letrenchrnent Oommittee contuining Il. non-offic:al majorIty to go mto 
. the' whole of this question Qlld see 3Iso fhat rea.lly deserving departments-
dflpartmentEl like. Arctluoology, Geology, Botany, Agriculture, Health, Animal 

. HUtlbandry, and so on-are not starving for funds either now or in post-Will' 
~ ~  and they should ohio Hce that, t ~  .various wRsteful departments ~t 
down their expenses so that, t ~  will 'have only that much of· establishmenfi,a,s 
t ~ count.ry Clan uffol'(l to pny fOl" Itt the (md of the war. ' 

The ~  Sir Sult..n Ahmed (Memhlll' for Informnt!OIl and Broad-
nast:ng):Sir, I wJlllf1ke only li few minutes, , We ml1l;t feel grateful to the 
Honourable Mover of this Resolution. Atter all, every one Qf us must be 
anxious to see t4at there :s retrenchment !>ubject to ~  being maintained .. , 
Sir, so far 8S my Department if; CDneerned, :t h!lR hecome IL very interesting and 
live dePD:rtment so far as th:s House. is c!OJlcernecl. . , , , 

Mr. lI'. II. loshi (Nom;nated Non-Offi(!ial): And abroad 1\]80. 
'l'he·lIoaourable Sir Sulta.ll Ahmed : Yes. I am ,glad to say not only in thi-s 

(',()untry but :n other uountrier. afso. 
1Ir. If. II. lCllhi: Abolish :t.. • i 

'!"he Honourable Sir Sultan Ahmed: ~  life in T n(Ua will beJome more 
dull' Yond people will not he able to know anything about India, either in thi8 
co'1nt..ry or outside. " I , 

I fully ~ : t  the v:ew point o..f the Honourablc Memhers of·this HoUl'ls, 
u.nd Wlf.t' ha.ve heen very anxious }'ocently to see how far retrenchment can be 
effected, Take the cllse of the Nat:onnl War Pront which callne under considerll-
tion before t.his HOjlSC a few daYR back. So far 8S .that section is concemEtd. 
under, the new sclleme at sov ra.t.t> UlCrp wilt he It I'edu('tion of ootween flfteen 
t.() twenty lakhs of 'rupees, • . 

An HOJlOUl'&ble Kember: A~  il" 
The. Honourable Sir, Sultan Ahmed: Of cOlll'se that. is your v:ew po'nt.i YOI,I 

have given your vimvl!, But T am t.alk::in:r from t;he po:nt of view of 'retre,ch-
ment,. and w(' shall try and r<ee thnt t.he heRt }'esnltFi .n.re ohtnin('d out of the 
mOJ.ley; thai; we spend, \ 

As 1'cgard" l'wf. RUllga's (lol0pl11:nt, ~ t WE) have not been Ilhle 10 provide.· 
receiving set!', nil that TC1l4n tell him :1\ thnt he does not know the pos:tion. 
Receiving set,!,; are w?l. he:ng l"'"0,;ided' by 1l'F;; it ill clone by another... depart,ment. 
We m'·£! ver.v "cry nuxious to have two-hundred.thouFlf.Lllcl, r(jceiv:ng sets and 
about sf;venty-fh-e thou!,;:lnd community sets 1£ ~  can get 'them, Ind'a w!n 
he all the hel,uH' for it,i but it is another .de-IJlIrtment \vhieh' haFl' 1;0 dtiRI wit,h it, 
not ourselycs. So far as ~ :t  concerned .. , '.' • 

Mr. Govlnd V.' D ~ (NIl.gpllr Division: Non-Muhmmnadan): . Is' it r 
n ·(}ovenlluclI1. (If IlJdin. Depart.ment -or not.? " .' 

The Honourable .ir SUltaa Ahm.ed.: I have to answer for my department 
and l\'itb l'eferenee 1,0 Prof. Rnnga's. query, I, am certain the' Commerce Depart· 
ment. would he· delig-hled to have the ~ SClt;; ,if the.\ could ~ t them, 
They hnve been ~ :  for them lind the moment. ~  enn secure them India 
would l>o the hetter ~ · :  '. \, ' . 

As regards the increase in t.he expenditure of the Broadc&!\t:ng Department, 
I am afroid if my ·'Honourable friend Prof. Rnnga thinks tlint the Broadc8stin,; 
DepRrtment is of no lise t-hen I do not· ctgre,e with h;rn. ' Jt. has t ~  pot-
ent:alitr.efl Rnd a b:'g future,. und if· only he would very kindly vi!lit the studio 
here and go t.o the transmItting station he wOllld be proud of tM institution. 
The ot,ber day we bad a very distinguished visitt>r here, Lord Re:t,h, who WBl! 
the Pres!dent; of the Brit:sh Broadcasting Corporation organIsation 80lDetime 
ago: lIe.went to the rad'io stat:on Ilnd SI\W -everything criti('nlly, having baa . . ... 
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experience of this kind of wOl'k ueiore,lind substlquently he rushed to me here 
in the Council Chn.mber. I did not know h:m before. H(l told me that the 
Broadcustang Stat:orl in India" was one ot, the bltSt and finest in the- world:- -Not 
only that. . .. 

JIr. Abdul Q8.iyam (North.West ~t:  Province: General)': Physioally or 
~  , , ' ' 
fte Honourable Sir Sultan Ahmed: ... but it is most uptodate and modern 

and would- pla:y a very important role in the future of th;s oountry. He 
asked me tlbout, tl,w UIlIount of mone:v we spend on it. He almost collapsed 
when I told him what'tho amount )\'6S. 1 must say that this elq)enditl1fC lIUilit. 
be m,"ntained and indeed may have to be :noreased when the time comes. 

JIr. Badrt DuU Pande (Roh:lkhund and Kumaon :t>ivis:on:' ~ 
;\(uhammadan Rurat): No certificate from liny Indian? 

The Honourable Sir Sultan .Ahmed: Would my fr'eM, Mr, Pande, be a 
little patient and lienr ~  ITe would tben bc' the wiBerfOr :t. 

;' I can assure my Honourable friend thllt wben they come into' power, ,they 
wdl have an institution find Itn organisAtion of which they: wiJI be proud. 

JIr.' B ~ I. Desal (Bomba.y Northern Division: Non-Muhamm a4&n 
Huml): If and when I , • ' .' 

the BoIlourable, Sir SultaD .Ahmed: As regards the other 'section!! we are 
trying to look iuto them and Ii.ce how economies oon he effected. 

Kr. '1". '1'. Krillhnam&ehari (Ta.njore cum' ~ : ~ D 
Rural): ,It is not often that, we on this side of the Honso find ourselves in 
as-reement w:t,h the views put forward by the Br:t.ish grou}l in this Houlle and 
1 hig happens to be Olle of those rare occasions. _ 

, Sir 1'. L lamas (MadrAS: European): Come and join usl 
JIr. T. '1'. KrlahDamach&ri: I would likc ;It thc outset. to reter to some words 

that fell out of the 'mout,h of the MO\-er of this. motion. He referred to two 
astonishing and unllsual 8.lIsumptions. One. was that 1 hero was It feeling that 
.the present phnse of mount:ng expenditure, c:fn r:sc indefiniteLy. With that 
-assumption" or at" alJY rate, til{' feeling that that asswnption exists, ( witolly 
a.gtee. I did not exactly catch wM,t the next Ilssumption was unles8 it be that 
he referred to what he felt, as being the views of the memben of th:s House on 
his right, namely, that they could live in. this copntry I forever in a,oIoaed 
econoniy. In (act, S:r, the assumption that is sought to be conveyed by that 
~t t t is rather vague. At anv rate· if we have the misfortune to feel that 

,we have forever'to rerruiin in 'a ~  ~  and that way t ~ only· WBy in 
which we can uplift ourselves and the poor amongst IlS, we, will say. thank you, 
Mr. Tyson, we shall not accept your cr;ticism about our hopes for, the future. 

On the general question of the need for retrenchment and the views that he 
put. forward· I 'th:nk there can be little di"!1greement. He supported his 
views ~~ t  facti! and figures. quoting _the Civ:l ,Estimates of this year arid 
compared it, w:th those of previous years. I would like to supplement what he 
hsssaid by referring the House to the first two pages of the table of Demands 
in the Demands for t~ wberein 76items,nre given, wh;ch this year ill the 
aggregate amounts to Rs.I07,49,72,OOO, as against 78,46,72,000 for 1944·45 
ti.nd 58,62,00,000 for 1948-44. If anyone checks the t()tal figure for the year 
1944·45 he will find fl difference because another item has brought :n in J'6gard 
to' grantll in aid to. Provincia.l ,Govel!J)ments amount:ng RR. 4,50.00.000, which 
has to he excluded fOl' purpOllell' of comparison. AlL thill reveahl t,hat we nre now 

~ nearh ~ to whnt the Government vis1l8lisedthe,' would :~ t  
) eOl'R hllck. TIm t is 1\ \"el'Y' Flcrious Rtntp of affain. Rut how iR thiR to bp 
checkCld? We eon IIccm:p. and Wp have helm ~ the Finan!'e Memh('l' ()f 
'lot pxerciE'ling that, amount of· care thnt. ill' npceflMrvsuhject to the exi!!enpies of 
t.he period thronghwhich we,nre B ~  Incidentally, I wO,uld like to refer to 
th(> !'ItRtf'lment maoe b:v my ,J{onournblefri .. nd. Prof. Ranft. wherein ~ took 
•· .. {CeTlf,ionto 'lIbe- P ~ t of Finartcloal Advisers ~ the various t ~ t  
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1 would h.k() Lv lorestall the thunder of the Honourable 1iheFinullce ~ ~  
when he replies th:s debate. . , 

The Honourable Sir Jeremy Batsman: That is not necessary. 
, Mr.!'.!'. KrtsbDlmacbar1: These Finance Department officers are the only 

01leck we have o,oer the spending departments. ' , . , 
The Honourable Sir Jeremy RAiIllUlD: Don't steal my thunder! 

. 1Ir. '1'. ~  ~ : I am ~ my Honourable friend would not 
1Ulnd my ~ It ,Ilnd I have no dotlbt hewilI he inclined to give awn\, this 
advantage cons:«;ler.'ng these are the last three or four weeks that he, will be 
:t~  J;>erhups It 1.S. well t.hat we steal somothing from h:s thunder and A ~ 

° 111m a httlfl ~  DlllItant when ~  our complaints. ' 
1 would ~  to assure my friend, that I would rather 'that the Finance 

Department IS strengthened in spitE> of the cost,. , 
PlOt. B. G. BaDp: We have no objection but let; there be no duplication 

iJet»yeen this Department 8I\d the others.' . ' 
1Ir. !'. '1'. KrhdlDamacharl: Duplication in the matter of checks is ~  l 

What we want are checks. I do not want my friend to ~  over on a salver 
!o my Honourable friend, the Finance Member an argument which he can us(>. 
w:th devllstating effect. ' 

My friend MI;. Tysoll:8 remarks about the 'three stages in the 'aWtude of. 
G.ovemment towards war ~ t  were very intereaf;ing. He felt that this 
Government wali perhaps in' the third stage and strengthened his argument 
!)y using n Jnutaphor which will ~ be unfamiliar to tee-totaller .. -He 
r'ompared it to the hangover resulting from the effects of a Bacchanalian night. I 
<fo not know if my Honoul'able friends, on the Treasury Be.nches have .vet /lot 
over the .effect. The background behind the reply given by the Leader of the 
House shows that he is still in a state of stupor. 

{ ;v'ould like to refer to t·wo matters before I sit down. One is to supplement' 
:~ little further the figures given by Prof. Rangs. He referred to the Commerce 

,Department Demanqs' in. ~  to Commercial t ~  .• ~ t t t ~  
But I do not know how hIS v:gliant eye escaped a rather mtr:gwng Item therem. 
[t is on page 161, Item (0), Economic Adviser to the Govemment of India ... 
'fhere :8 an item 0(5) a lump sum pro:vision for the ~ t of India, 
Administz'ative Tntell:gence room. I ~  like to usk. my Honourable friend. 
~  Lcader of the House 1m", he find his colleagues propose to profit by whal_ 
that intelI:gence room is go:ug to prov:de. I have on a previous occasion during 

"this Session referred to h:s incorrect, if I m:ght use the word, inefficient and 
insolent way of mentioning items in t.be demands for grants. What ~  the 
purpose to be served by the proposed expend:ture. I would like the Honourable 
~  whoever is in charge, to rise and tell us whose intell:genc6 this 
expense'is intended to improve. 

Sir F. E. Jamll: May I assure my :tr!end, .... 
Ill. !'. !,; KrisbDamachari: I am not yielding. I ~ ~  grateful to my 

friend for his interruption, but leaves me none the wiser for it. I am afru.:d 
if my Honourable, ~  is particularly 'keen to examine caVities, thei exist· 
1 111 on the 'top porti?u of ~  anatomy of most of the ~  of 

p. . the 'Government, he might perhaps evell . find them vticant Bnd 
~  t ~  even after the ~t A t 'of this udministrMh'{· intelli· 

:.:ence room.' Otherwise we sholllrl not have to '?e shouting liere. 
The Financial Adviser or eontl'Oller attached to this Department whoever 

it happen to be should haye gontl into these items more carefully and told the 
department that the Assembly wm never grant items such 'as these so vaguely 
indicated and a, vigilant Member like Banga will surely take note of it and 8.8k 
the department to give more infonnation on' such matters. 

J would now like to deal with the Department of my' Honourable friend'the 
1,{)8ner of'the House. It is not just n sort of slogan which we wa.nt to use In' 
this House. It is a very real feeling and a feeling which my HODoorable"ftoiend 
had' better appreciate, and that is Why I felt t ~ if he had risen after me, ~  
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WOULlilLll.vtI contrll.>uwd ~ t  Wlectivaly to the debate. ~ feeLnS ~ Ws 
that t.b.11l1 depw'LUltJ1Ui whWQ 1& st.U! 111 embryo, 11; tl"jWg to IiD'tiWUtl 110 Jtl;8li 
work 01' ~ 1,Jj)<' wu.eh 1t! 801'!OUliIly dotrlmenw.l to (00 best mt.erest.s of \JliS 
coun t.1·Y. '1'oe lIclJutt! iu tills Jiouse on, ~  .N atlOllai War }I'ront had provtld 
~  that, 'the Houtle :s' not ,prepared to tiust 1tself to the metDods of 
propagandllo,to the types ot, propagalll1a and to the work done by ~ t ~  

,01 ~ ~ Kwd and l1i uoel! llot ~t  t.WO QOots to us t ~t that organlsatlon 11 
UOW t ~  tells; 01' that ,huvmg been ~  is comlDg back lD a ,dDfenn* 
form .. 

There is one Part:.culD.r item re:at.ing to the Information and B ~  
.Department, to which 1 would Lke to draw the attelJ.t.lon of the ~  ~ t 
if, on page 49, !tem E.-B!Jl'eau of lnfQrmat.on. The act.uals for 1948-44 18 9 
lakhs. 'l'qe revIsed .estimate .for HK4-46 ,1S \:t lakhs 9:d thousand. Th'3 .Mudgef-, 
estimate for th.s year is 15 lakhs. 1 haVe DO t t ~  whate,ver:o aaling 
categ9rically that th:s B ~  of 1:nformatlon'i!l used 'for, the purpose perlaaps 
of boOst:ng the ach:evemellta of this Gov,ernment, boosting ~  m.sstatllments 

• made by the Honourable Members and all that. certamly to the detriml!D' 01 
'Ule best ~ t  of this country and we do not. want. any augmenting of that 
• particular type of t ~  ! • ' • 

1 now come to two. other aspectB of this matter of economy 111 expenditUl'l! 
which are befOl'f) uS' .. Thev are what kind of checks the Government :~ t 
institute in regard to t ~ items that are brought before the House in the 

,shape of demands for grants priQr to the Assembly going .through t ~  And 
what cou:d we do in regard to th:s cont.nually ~ t  expenditure on the 
~  side? 

, I hope 1 shall not be do:ng anyth:ng lmprope'r :f 1 refer to t.he work of the 
, Standing Finance Committee, to which a reference was made by my ~  

friend, the .Finance Member, in h's, cloeing speech .on the day when the Budget. 
was discussed. I happen to be a member of that' committee. 1 would eudorse 
all .that was said by my Honourable friend, the F.nance Member,it'regard 
to the attempts made by th:s C6mmittee in Q. formal mannQr to get'- ~  of 
what is happening and to see if there :s any waste. But, Sir, 1 muat say Q 

(8ct-1 think every Member in this House, who lias been in a Committee w::u 
agree, that fourteen people s:tting together without any definite bas:s to work 

II upon aod sort of blundering through by quest'ons which we a,sk representatives 
of ~  Departments that appear Qefore us cannot leao to ve'l'y much. 
I grant that it has led to ROmeth:ng. The 'Honourable the Finance Member did 
mention il' but I would like to say that I agreee with him that after all if fourteen 
people with one single m:nd want to get at ~ t  that is, happening. it is 
not d'fficult to'get a glimpse of it and that is pro bably what we have done. But 
is that comJDittee and the type of work it does enough fOr the p1esent? 
18 it adequate? Will t,hai du to serve the purpose of' 
check Bnd the • 'curtailment ,of ':waste wh:'ch ~ in the 
House 'and ouside believe is, happening? Or do we want I a straightrorward 

B ~ tt  to deal wit.h this subject, which will go through the whole gamut' 
of expenditure and ~ t  retrenchment? It is 0 problem which is a lome 
what difficult to deal t ~ 1 d!> BDpreciate the objection hrought forward hv ul\ 
,Hmourable frien<1 the Finanee Member nn the last occns'on, tha.t, i!, ~  ~ 
difficmlt, pnrt.icularly. in IIny committee of, this nat,me, to gO throu'gh thf' 
wDo!e eXTlenditnre?f t~  ~ ~  consider;ng that. iWel'Y departmental 

~  eRn l18y that, .. ~ n:gllrd to furnlshmg of information or :n regnm to giving 
of eVIdence, the ex:genc:eR of the WAr and the inoreftsed work that it. ent!\:ll' 
prevent ~~  . from doing BO. If nny iIlnstrat,jon is ~ t  I ~  only cite 
the replws gwen hy the B ~ Members I'm t ~ OC'llIiRion"nn th,' 
IMr ~ the. ~ ~ and ,that would be adequate, for the purpose on lianrl. 
~  eXIgenCIes ot.. the war, do not permlt. t,hem to gn into ~  or g'V() ~  
lllrm:mntfon th'lt ~ flRkl'o for hv thp' H()nrlUrnhlp. MI1Tr1herlR of t.hi" Ht)U"l' 
asked by them ~ the goodi of, t ~ people of this \"..Ountry.', Tf 11 C;ommitw II' 
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appointed and if that comm,ttee has not got 'jud c_al ~  t:o compel people 
to appear before tht!m and give eVidence, the officers of the var.ous GovelDlIlent 
Departments might say that they could not disclose the figures that we want 
due to ex:gencies of the war. ThiS consideration w:l1 always be brought up 
against the work of any CO{Dm:ttee of economy or retrenchment. ~ to 
fit mto the present condition, in which the fiovernment is placed, a t~  
that could usefully suggest economy is a real problem. I have no dOl,lbt.JD 
my mind, I u;;;ree fully with whnt Mr. 1') son hus Imid and w th what 
has been S&:d by other Members. of the House, that there ought to be a, 
mach:nery for this matter of curtailing of expenditure and if we are to create 
l\ retrenehment committee, sav, thref' years ~  prohablv it rna" he futile, 
for by then the mischief would have been done. I would rke my Honourable 
Mend the' Finance Member to suggest now-I am sure he' w·ll say that, he 
would not be in a. position to commit his successor .to any part'cular method 
but he could suggest now-one or two ways in which this d:fficuhy can be over-
come, because I th'nk he will ~t den,v,that tQe fear that exists :n the minds 
of the Members of t ·~ House IS genuine and, at the same t:me, that there, 
is in the minds of the Members of this House a genu:ne desire to help and not 
to impede him a:nd his departmellt in their work. I would J'ke him to s'Ugget;t,_ 
how he would clllar'!e the functions of the Standinc:t F;nance Committe'3 or, on)' 
other corhm:ttee that might'take itsplaee, in a definite and fOl'IDai manner, 
not in an indefinite and in an infonnal manner, 80 that it can go into ,the 
entire Government expenditure not only as and when they arise' after the 
Budget demands are granted but also pr:or to the Budget, demands be·ng 
fonnulated and placed before ,thiS House :lhd, secondly what kind of oomm'1ltee 
wnI ;t have to be. If it is to be solely coml>osed of Members of th's'1eg·s!a.ture 
or 'perhnp!l' a committee' smaller in number w:lih perhaps one or two aepait-
mental ~  which would do the SPade work for a bigger committee to come 
in the future, if he thinks that a committee to do· the entire work env:saged 
by the speakers before me is not po8S'b:A. T am sure the' House would be, 
,·ery grateful to hear from' the Honourable the Finnnee Memher as tn' what 
suggestions '-he hns :n mind in tbese two respects. 

:Hr. WrIIlk B. ~D  (Nominated Non-Official): While, I supppC!rt this ' 
motion, I sincArely hope that the Government. will not m:sconstrue the' 
apparently univer:sal approval of th:s House of th's mot· on , ,miscons,true it 
into practising misdirected economy'. The practice of economy is urgently 
needed but please do not m:sinterpret this motion into practis'ng economy w·tb 
regard 'to nation-building activitiel'! such,. as education, llcalth, post-war plan-
ning and developmfmt. I think I heard the Honour!tble the Mover of the 

t~  ooIJ.'Cctly when he referred to the extravagance by 'some of the 
Defence ~  I am' sorry that illt this motton he did not refer specifically 
to the need for economy in, the Defence services. While I realise that this 
House Clinnot wlfe on nAfAnCe fixpenditure. vet, I fef.l! thnt. it is very essfltlt:nl to 
focuBS pubEc op:nion on this very vital matter. The most outstanding 
feature of the Budget estimates perhaps is the increasingly astronomical figures 
of the t: t~t  of Defence expenditure; not only that, but the inc;reasingly 
high proportion which Defence expenditure bears to the total budget estimates I 
I um, Sir; one of those who endol'l1e the \' ew t ~t the war must be fought; 
with the maximum of energy and with tlte maximllm resources. I say that 
every ncpd Jnu!-:t he Rubnroinnted' to tlle ~  ~ t  of winnin!i the war as 
Bucceesfuly and as quickly as possible. But there is a peculiar attitude on 
the part of ~ t  part''Cularly the military Buthorities, to resent any 
criti.,iIm, however lettimate or just:fied tha.t criticism may be, with regard. 
to the expenditure on the Defence Services, I realise that we are fighting 
a WU, a toW war, and that 'there must,be a ~ of waste'; but that margin 

~ be ~ t w:thin reasonable 'limits. It is fortunate. S:r, that you ,have 
public r,nen' 10 this country, who have the couraR8 of the:r conviction and are 
prepared, at the risk of incurring the displeasure of the author't:eB, to ~  
~ t D  : t ~  There is a ~ rea.l: and widespread feeling in, tIlif! 
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uountry that, not seldom, Defence expenditure is characterised by the eltt:ra-
\:a.gunce and :mmoderatlon of the ~ · t t  We ~  ~ .!b:nk 
.l am expressing the view of the major.ty of the Members of th18 ~t~t 
ecouomy, economy cons.stent w_th ettic.ency. can' be very largely pruoused 1D 

regt&rd to the Defence t;ervices. ., - '. . . 
. 1 will g:ve one instaDce,_:t may not be B. very good Illustration, 'but 1t 18 an 

illustration nevertheless. I think the ~ Finance Member referred to 
ilie very considerable 'expenditure' incurred in d.stribut:ng petrol -in this 
oountry. If there was enough IH"trol to go round. I would not have commented 
on th:s matter. but we till know that the needs of the civJiu.D have boen cut 
to the bone. And I sincerelt' hopu that with the intensificat:on of the war.in 
the East. there w:ll ·not be a further curtailment of the civll:an needs in this 
respect. W:ho does not ]tnow that in the Army they literally burn petrol, that 
they swim in petrol, while. as I said. the ~  is tlepied his essential needs 
in this matter? MiHary cars have been u&eU for private and social purposes 
by sen:or' officers and ablo by junior officers for taking their girl friends to 
da.nces. We would not grudge them this if there was e:nough petrol. ' 

An Baaouable KImber:., What about the' mon8J ? 
.:ttr. I'raDk B. Anthony: I am com:ng to that. Then. there is Il.llothur and real 

[&8pect to which my Hon6utable friend Mr. Kr:shnumachar: haH drawn atten-
tion. He has asked not only for 1.\ duplicat:on\ but a triplication if ~t  
of the necessary checks. and I· eudorse that view. Do not m:econstrue this 
plea for economy into reduQ'ng your expenditure on ant:-corrupt:on depart-
ments. There is 'a widespre'ad feeling, and it is a very real feeling, in the 
country that while huge amounts are being spent on Clmtraet8, 011 civil lupplies. 
mt'eng:neer:.ng projects, very huge amount.s are going into the pockets of 

. bribe-takers. which amoqnts are ult.iniatt1ly found by the tB.x-p·ayer of the 
country. Do not pay, I1S you are doing, niggardly salaries to your anti-
corruption officers. who .will -:mturn be encouraged to practise corruption. I 
have heard it flUid that it will soon· be necessary perhaps for Government to. estab-
lish ~ epecial nnta,-corruption department to look' after their anti-corruption 
·oftiC'ers. . ' ' . 
-' _ Sir. these matters are not·, t ~  by documentary proof, but I get 
about the country, and I do draw the attention of the members of (lov.ernment 
that this disease is not only Widespl'tl8d, but is increasing. Tn many 
places you. hear of senior military -and eiv.i1ian officers who are feathering their 
neata .. It IS not.8 point ~  be eas'ly ~ ~ t  We know there ·is w:cJespread 
IjlOlT1lptton both 1D the ,m:l:tary and CIVil departments. and it .is. practised 
Ill'gely by some senior men. • 

. Kr. PreIldeut: (The Honourable ~  Abdul' Rah:m): ''The Honourable 
Member will resume h:tI speech after Lun(lh. . 

The Assembly then adjourned fol' I.Junch till Half PaRt Two (If the Clock. 

The Ass,embly t ~  after Lunch at Half. Past Two of the Clock. 
¥r. Deputy President (Mr. Akhil Chandra Datta) in the Chair. 

Mr. ~ a. Anthony: Wheu We broke for lunch, Sir, i was commenting 
on the very real cOIlvictionilJ the country as. to the widespread. and growing 
evil of cerruptiori; and I made a plea to the Government to strengthen the anti-
(!OlTuptjon services in order to check thi" loss to the taxpayer, whiC'h ''pr06ably 
!imounts to several lakhs. if not crores of rupeps. I alao mentioned quite ~  
that while there is this universal belief that corruption is prevalent and con-
tinues to grow. it iR not R matter which can always be proved by means ttl doou-
mentary evidence. But I would say this, that when one hears people talk and 

, tal1!: freely of corruption' \vith regard to departments and. w:ith 'regard to indi· 
vidl1uls phced' ~  ill thOIl!' flepartmp.ntR •. it. is, not for I.IS to dismiRII. th1s talk 
~ t  or nirih' or wHh nn n.ir. I'Jf l'il!'hteollR indi:mation. ,Bpea\ls(l I fElPl that tiler!' 



ODBJlA.L BUDGET-LIas'!' OF Ul'Y4l'US 1'-'3 
is always & ~  real substratum of truth in this talk aboUG corrup$ion; pacti-
cularlY with reiard to tJlose Clepartment.B,' civil and m.t..l..tary, wb!oolU6concerued 
WIUl supphes and contracts and buuC1lng wor.k.s. A SOOl'Y IS wId, Imd!t ia 
tlymbo1!cw of, a brigadier who was accepting tenders. A cartalO tender was 
8ubwi.tlied by a cerwun contractor In respect of a certain commodity: he quoted 
a certain rate for a particUlar Item represented 10 that comwodity; the 
brigadier told him "I see that you have quoted Rs. 7-I:f..O per item fOr th .. 

~  thmg.·· This man got. rather frightened and' he said •• Well, if you 
thJUk its. 7-8-U is too high, I Will reduce my quotation to Rs. 5." The brigad!6r 
thereupon told him "Oh, no; you s.1.y aSiI, 1 ,want you' to raise it to He. ~ aud 
of thiS extra amount three-lourth will be taken by me Bnd the rest, one-qullrter, 
will ao to you." l'h18 is more than a story; it'is symbolical of a very real evil, 
in the country today. And 1 Will take this opportun.ty of congratu.ll$iug \he, 
~t · t 10L' Itt; ~ HI uruwmg ~ ~ t  [.u tlllS very I'"a. eVd. 11'. nUiY 
not have commended itself to the ~t authorities-its outspoken leader 
on \his matter-but it has focussed attention on a very real d.8eUse in tuia 
coulIu'y. And us the btlltt!ll"IIwn very l'lgltty pointed out, ullion ... natdy the 
auti-corruption department, 88 it' is at ,presen£ constituted, or misconstitutc;d, 
does not get hold of the real and substantial bribe-taker: it gets hold of the small 

:fry, the man who ia tempted by a few rupees. And in this connection I have 
s suggestion to make. I do not think it is a very far-fetched Buggesuon. i 
believe the French Government have adopted it and it is this. J!'reeze , the 
banking accounts of those llivil and militalJ' offic:als who have had anything to 
do with supplies. and contracts and building works; get hOld of theiraecounta 
frOm 1989 onwards and ask them to explain ·in detail how they have come by 
their money. I believe that corruption is il,l fact practised so blatantly and 
brazenly that many of them have not hesitated to put all their money' into 
banks, openly. I know this proposal may be dismissed. But the French' Gov-
ernment have adopted it; it required not only imagination but also coulage. 
I also know it may lead to a widespread exposure of men placed very hiJh in 
the Govemmant services. But. if you want to have a thorough ~ of thiS' 
evil from the Government services, you must do something etfective. something 
drastic has to be adopted. . '-

It is my experience-I do ~ t know whether it is peculiar to me-that when-
ever any plea is made on behalf of the poor person-I am talking here of mis-
directed economy whICh is a very real tendency in 'the Finance .oeparlml:!J,l1i--
~  any real plea is made on behalf of the pOOr 'person and t ~ worker. 
the soldier and the man who is fighting for YOUi I am tola: "by t ~ People right 
~ the top "We are up against the Finance Department. These authorities 

themselves have all sorts of epithets against the F;nance Department--euch a, 
soul-destroying, unimaginative, dead department that insists on technlcalitis •• 
insists on denv:ng elementary rights to the poorest people", That ill wh" wbjle 
speaking 'on this motion, I have laid so much emphasis on the need of practising 
economy where economy' is obviously and urgently needed; but I do not want 
this to be used as an excuse for perhaps accentuating your present niggardly 
policy, a policy of denial which has ~  increasinglr evident with re,Bar.d to 
certain departments. In the budget estimates. I notIced that an appreCiable 
-item of increased expenditure is represented by . . . . . , 

1Ir.' Deputy PrelideJ1t (Mr. Akhil Chandra Datta): You have onominute 
~  , 

1Ir. I'r&Dk B. Anthony: ... by the increased allowances to Bn'Tish soldiers 
and officers in this country. I do not. ~  them these. But I do ask the 
Government.of this country to poy some consider!ltion to our own soldirrll and 
officers. 1 have drawn attention over and over allam to the gross and unwarrnnt-
ed d:scrimination made between the salaries of Indian eommissioned offtcers 
and European r.mmmissioned officer!; .. F;nallv as my time ill ~ :t u'?'. T ~  
like to commen!, 0.8 cnuf;1;cnl1y 88 pn!IRlhle on the ~ 1)leutocrat·c CVnJrJU'Im With 

hirJ1 the Jfolt(.Il1rnhlp the F;nR","e ]\tfPTY,hpr tl"Alt WIth m" rp,,,,,,p.!'t. for A t ~ 
::'IIIS allowance to pensionel'R. He admitted t ~t in t~  they flre ~ : ~ 
relief to people drawing up £640 by way ~ ~  and said at the ~  time 
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. We Ilre not uouud to toLlow that policy". You UlSY not be bound to follow 
~ ~t  pO!icy, b,t you are bound to trel:LII w,m Ii Ctlrtaln aearee of consu1era.tlon ,)'our 

'(.\lQ UOvt:l'HlIleut lit:rvaUl.Ii, ll!lm wno are u.slLo'eci und 1nnrm, yes ~ t  Us a 
resu.t ~· \'lle servIce they gll.ve uupng the laSLwar. M.y Mile 'IS up,' lSu, !Wd 1 
WOUld as8m eUlpbaSlse U1Y UlllolD toeme tuat. I SUppOl·t tnlS lUOI.10il: practise 
economy particUlarly with ~  to tue army; prlACtilie it partlcultlr1Y with 
regard t.o certalD departments wUlch have to deal With supplies; but do. not prac-
tise'it WIth regard to people who have reallV served you and thOse ~  artl 
COlltlDUUlg to serve yOU. . 

'1>&e l:lonoUl&ble Sir K. AIiIul JlDque (MeUlber for Commerce and lnduatrie!l 
IUld (,;lVd ISuppiles): ~  at tbe very outset I must state 'tuat 1 am ,in general 
sympathy' with lIny effort wh'ch is made to reduce expendIture, though 1 must 
tl'alilo.v bllli!' tliar .I lilH " O.l, IWl'VOU" aOOUL the word ·J'I:Hil·tillCUIUtlllL'. lAn 
/J"hvjlrub(l; Jlcml)(!I': "ECOIlOUl.' "1).1\11'. AuthollY used the'word 'uconomy ; I 
quit-e understand it; but of the word 'retrenchment' I ~ a bit nervous. I was 
m)l:elf a member of a, retrenchlllent t~ :t for the province of Bengal. I 
hare. studied the question of retrenchment measures that had been adopted in 
past ,Years,' purllcIHady III tne j 'l'ovJlIces:-l C81luO. !lUY so Iuuch' 01 t.he Ctmtru. 
I have' also seell II. little bit. of the retrenchment when the last retrenchment 
measures were. taken; and 1 am afraid t~ t though ofteI1t:ines \ the retrenchment 
begiUs with very good inteu'ionti, ~ ends with economy of a certain type which 
is llot always very des.rable. 1 rywewbt:r tilut ItS a result of t.he t!COIlOIII: .. , VI'T.)' 
large part of the work of the Archaeologic.al Department had to be curtailed. 
I know in the province of Uengal as n. ~t of economy or retrenchment as you 
may call it, a good number of educatlonal institutions' had to suffer. I make it 
quite clear that, speaking not as one ,interested in the administrative work of a 
department, but of the country as a whole, we should guard obraeives, as. Mr. 
Anthony has said, diat in retrenchment or economy we do not lose 'sight of our 
ultimate objectJ\·o. If thert! is 11 clepartuw!lt--8lt)', the Commercl:I and Indus-
tries and Civll Supplies Departmentr-where there are a. good number of official •• 
I am quite prepared to see Ilf; to whether there is need for them all Or not, and 
the sooner the need is ended the better it is that it, should, be terminated, 
Speaking not only on behalf of a pal'ticulat department in the Governm&rlt. of 
India but also all one with the experience in the Government of Bengild whel'tl 

,I wat! for one time, I would say this, people do not know the extent to which' we 
have to struggle with the F'ina.nce Department before we can have an nft\eer 
sanctioned or. some t ~ tlanctioned. I always felt that the life of a department 
is too exhaus,ted at/tinles by repeatedly appealing to the Fmance D t ~t  
It is only proper ~ t it should be so. The Finance Department is there .. watch 
~  lirJ.ancial interestB of the t~ and tbey must be fully satisfied before 
they agree to a partreul&l' measure. ~ 

, At the same time- I do ~ that it will alRO be realised that India today iB 
Dot what it was about .10 years ~ ~ even five years, back. '1'Iie changing 
phases that have CQme ,m the economic hfe of the country, the changing phir.seR 
ihat are likely to come as a result of a bold and planned policy of. induBtrial and 
commercial ~t in .this country will require much ~  expenditure 
and the present staff will not be adequate for such a task. A question haR 'be'.?n 
asked ,about the AdmiJ;listrative Intelligence Room. If my friend will refer to 
p8l?e 15 of the t ~ ~ ~  he will ,find a few lines in explllllation 
of It. I would say tbatthlS AdmmJstrati ... e Intelhgenee Room is ~ t  
where staiistical infonnation relating to vi.l admmilt.rative, problems onuld be 
kept ~ t ~  in display in a ~  form.. 80 that all civil departJnt.ats 
ean ImmedIately get facts Rnd figurE'·S they want in order to enable them to 
coml' to 'a quick decision. Take for cX8fl1ple. the ql,estion of Ute allocation of 
a commodity'like coal. A map . in the Intelligence &om ahowirur the ret't1iire-
mentsand exporls to difrf-rent Rreas, in 'flenns of waf10n loadl!. would present at 
once the t t t ~ bearings of the pt'?blem and enable quick decil'lions to be 
'-ken. _ In fart. Rnell Il. I'OOm hRR' ht>en found to 1'Ie e,;tl'Ameh' 11seful :n 'EntrlRnd. 
An oftlcer of ~ ~ Central St·atisticRI OfI1f!e of t~ Wa.r Cabinet ,vjsited Indi{l. :~ 
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klilid Stlell ~ liimilat ~ in operution in the Army Headquarters and a8 a l'eau.lt. 
01. tdSI;UI>t!lUl"l ~  UIC : ~  l!tlP,-U'j.lUtlULS '" Wal. t ~~ t  bOllW L.mc ago .. ~ 
lIOuwthUlg on those lines wlil> also urgently necossary for the Civil t ~  
~  myseli, 1 have, u-een grappling with the dLtlicuJty of gtltting wimedlately 
tlxact sw.tisticul materials. 11 therE> ,is 110 department which can immtliiately 
supply all the requ.remcntl!l, it wIll be very useful. ,May I mention here that 
Lhe LlDle Ilu!! come when 'We will ha,ve to replan all our statistical informat.on 
tha.t WEl hlive got !lnd also our official reports. As a result of very careful can· 
sidel'llotion, we have appointed a couunittee 'in the Commerce Department ~t  
Lhe Ji:GOll.,)ui,· Ad Vll'W) , i II IV hielJ all the clepnrun'll i .. -. P,;lIIIJUlg tile fuwre ot 
t t~ t  HlIl'terials to be collected for thiii country are interested. 

Mr. '1'. T. Kri.bnunach&ri: May I, ask the Honollrable Member wh8.t is 
the priec he r,roposes to pay for this room? Why this lump sum provision? 

The RonolUa.ble Sir :II . A ~  Jluque: This is. a section, which is working. 
I). part of·;t has been started I:!y the War Office and ,hat wiU be tra.nsferred 88 
::loon us it is fully fUllctioning .• The staff 'luestion is being discussed betWt!Eln 
t.he FinalH:H Department fInd the pepartment. concerned. May I say. and I 
think the Finance Member wnt agree with me. that, the mere PWlsing of the 
Budget doc!; not give us authority t& spend that ~  unless we can sat!ify 
tbe ~  Departmcnt that every bit of expenditure is necessary. unless of 
couI'I:Ie it is 'covered by any permissible item whfell has ,already been granted. 
Tlte Statistical Officer who ellme to study the conditions here thought that it 
will lose ~tt  useful purpose unless it is attached to a Central Statistical organisa. 
tion which we have got in this country. Instead of making it a part of the War 
Dcpartnwll{, it' was decided tu make it a. part of the C,>mmerce D t~ t 
whICh is respollsible for the collution and collection of. all the statistical int ... Ui· 
gence. 1 \lhaJl give a concrete case. Here is the question of the different; 
controls. .1 know that in the TextHe Branch 'alOlle a very large amQunt of data 
will have to be collected before we can be sure in our m;nd-:-as we are sure in 
our mind gCilerully-:-thatcertain steps which.'we are taking are the steps' which 
tlhould be l'ontinucd and the question of the effect of ~ t  on the general 
economy cun only be studied on collection of a ·Vt., .,ast amount of mater:als. 
Take the question of controls of prices and tho profit margin. A detailed inquiry 
will have to be made ·8.S to how they are distributed, what are 'the transport 
charges, what is the margin of profit given to the trader and so on. I know my 
friend Mr. 'ryson' will !lot like this question of control. The average En&J.ilih. 
man never El<es any control although he ;'s the most ~ t  person. He 
always, hus a grievance when 11 law is being enacted but once the law is enact"d, 
he is the most loyal human being. When we have to administer these contro!. 
we ha.ve to see tllilir reaC?tions in different aspects. Take the question of yarn .. 
We ~  (;nrtain data in the Fact Finding Committee's Report bQ.t that data is 
acquiring 8' new pattern as a result of the war. We have to consider the needs 
of the' produoing areas, how they can be supplied and distn'b.uted and soon aDd 
that can only be clone by having adequate statistical dat!1o. Instead of eac,li 

,department appointing a RtatJ for itself. ~  section will Bupply all the necas· 
SIlry materials from the Commerce Department and these details will be avail· 
able to the different depar,tments whenever they are required: 

~  condusion I will only say t4at I do hope it will be realised that iii all the 
departmentK,oand I am particularly speaking ~  referellce to the Industries and 
Civil Supplies and the CommerCe Departments, our officers are now worked ~  
to such a pitch that there is no holiday and no leave .. Tpev are working up to 
8 or 9 or 9·30 at aight in the ~t o'f terrible difficulties. 1 myself cannot COIl· 
RoieJltiollsly sny thnt. IIny retrenc:hment is posRible in the ctifferent sections:· for 
the, t ~ being in the existing condition of things. When P ~t conditioDs 

~ therp. may not be need for a section or two. We will ourselves conaumr 
8S ·to, how we will do it.. At' the same time there are 1 activities which have goi; 
to be expanded. I am giving one aspect. . 

'llr. '1' .. '1'. ~:  We are quite,.disposed to give you ~ of 
rupees now.. ' 
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.TIle, JIoaoarabi. Sir .. Alialal Haque: T!Ule. the : ~~  's Welfare Orpni· 
~t ~  We ha\re ~ to see that a proper section is thflre to look aftel' . UtI> 
int.erests ~ these thousands of people who are keeping t~  life line open. Our 
gratltude 18 due to them for what they have done tor thIS ~ t  I:lomething 
bas to be done for them and that side of activity has naturally to expand. The 
resultAis a cert.8lD amount of more ~ t  I can aSSure the House that. l.ht; 
two partICular lJepartments for which 1 have been responsible have been over· 
worked and, J sometime .. wonder whether I can retrench anything in these two 
Dt:partrnents. I can only say that this is· an expanding Department and if 
Ind18 is to progress, if living conditions are to increase, then much more' a 

~  from ~  two Departments· of Government, 1 have always fe..t that 
unless there is extravagant waste, it' is not pounds. shlllings and pence that run 
the ~  but somethmg more in the nature of servlce that". Government 'can 
do by spendmg pounds. shillings and pence. I can assure tue House tb&t. we 
are constantly watchful about it, but if existing conditions continue, I th.nk 
it will be dJtbcult for us to talk of.reduction in expenditure. 1£ the Honourablt: 
the ;t'inance Member IIhould accept, responsibility for ~ t and ask my 
lJepartment to help him, I am afraid that I caa not find the officer or the sutt 
to prepare materi&l8 ~  are necessary in order that the Betrenchment 'Oom· 
mlttee m.ght properly function. I have ·seen during this Budget Session. the 
sbLtf working till ten 0 'clock at night and coming to office the next morning at. 
nine of the clock. They wQrk without holidays and even on relig.ous occaaiOll8. 
011 the ld dll.Y t ~  come ,to olliee as "{JOII as the rcliglous' fUllCLions are over, 
These are the conditions under which they are working. As I say. I have thl' 
fullest sympathy with the objects of the Motion. But speaking on behalf of *hI: 
two Departments ~  which I preside. I may say that if tomorrow & Bet.l'8nch· 
ment Committee is appointed. it will, be extremely difficult unless the Finance 
Department sanctions additional statl. to find the necessary statl in my depart-
ment to collect materials., Lastly I have to say that I fully fool that in any 
retrenchment. if we have tho" goOd of the country 'at heart. then .et, there be 
economy. let there be no waste. but let not expenditure which is neceaaalJ bt· 
~ ~  . 
Ki. T. Ohapa-liadluaer (Benpl: European): Mr. Deputy PreaWeDt.. 

I should like to prefaee my remarks by a few general observations. In the 
6rst place, I apeak as a Member of 8 Group that throughout thia War baa COD· 
siat.ently lupported the ~ t in its demand for war ·credits. Further, 
we are' prepared to continue to vote for the legitimate and necessar, war 
demands. When I say. necessUJ. I want to emphasise that word: I hope that 
that emphasis will not be . misconstrued by ~  Members sitting On $he 
two Front Benches as evidence of my irresponsibility. Secondly I am very 
conscious that there .is war on. My relations are fighting, some 8S commander 
who have been wounded several times and so, I do not want it to be cast. in our 
~ t  that we are not ~ that there is war qu. We all know that, and 
we equally know that fighting men cannot stop to ('..aunt the cost. When the 
Japs are at the door of Bengal, the Government obviously cannot stop to ~  
too closely into expenditure that the military have to incur 'in order to drive thE' 
Jape back from th,e coast of Bengal. We ~  fullv that when there is ..... 
there is alRO colossal waste. War. in fact. is the most organised form of waate 
which. is p08sible for human mind to conceive; 

'I'hirdly. Sir. I am fully conscious that 'there is inflation. Indeed I am 'sure 
the Honourable the Finance Member will admit that 80 far bact{: as November 
1941. I expressed myself as being uneasy as to the futUre outlook in this regard. 
and I have on more than one 01"C118;On in the pnst Rpoken on !:lIlLI. ~ :  .., 
do not want it therefore to be quoted by Government in reply to our cut motion 
that" bE-CRUSe there is inflation. therefore you hove more expenditure ond t ~
fore nothing' can be done. We. Sir. do not hold these view!'l. Therefore, air. 
when T speak of experiditure of CentrBl Government and say that it is too areat. 
and conl'to,ntly /grow;nI{ ,",p.Rter and must he rprlucerl Ilt a verv 'enrlv ~  
tlln;tv. 1 sneak ",ith a full spnse of rp.llponRih:litv. Now., Sir. we flndthat m 
19S94n under the head voted expenditure..-Ieavigg all defenr.e expenditure' ont 
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of ~  spent 23 crores 98 lakhs in 1942-43, it was perhaps sJ!&htly higher 
the voted expenditure was in the neighbourhood of 88 crores "7 lai'hs, ,let th4 
coming :year, it is proposed t ~ such expenditure should be of the order "'CI 
62 CJoores, Now, Sir, that is a colossal addition to ordinary ,revenue ~ t  
and it fakes DO accQunt at "all either of capital expenditure or 01 loaDS', to Pro· 
vinces or of doles being given by the Honourable Member to the PrMin'ces. I. 
is time therefore' that we should consider this matter .. 
. Fourthly, Sir, the Public 'Accounts Committee in their last Report ~  19';-43 

~  scandalous cases, of corruption and waste of publi,c funds. ~  ~ 
emnient themselves, the Finance Department ~  the Audit Department fuH) 
supported the views of those of us who are non-official Members of 'that COID-
mittee. 

Fifthly, I have before me now a ,copy of the Circular issued by the Finance, 
Department on 25th October fQ44 , copies of which ~ given ,to Members 01 
the Standing Finance Oommittee. In ·that ciroular I find that the .t4,en Secre-
tary of the Department t~ : ·"It is now most essential not only to curtt:Lil 
new expenditure, but to prune the exiltting expenditure 8S far as possible". 
Well, Sir, I am glad to have ,the opportunity of -quoting that circular because 
I feel that it shows that however much they 'may have failed·to cope with' tbe' 
increa.sl'l of expenditure, ~  officers of the :Finance Deportment have at least 
recob'llised what -we all re('ognise this growing danger' to the stability of the 
State. They go 011 in that circular to point out how expenditure has' bMn ~ 
ing and how very nec,assRry it is that ' in every possible way, Government', 
unnecessary expenditure should be curtailed. , 

Finally, Sir, the Standing Finance Committee, of ~  'I'am a Member, bat 
begun)o kick at the supplementary ~  which some: of the DepartiXIent. 

'are constantly bringing forward and on that subject, the Public Accounts Com" 
mitte'e had some very strong remarks to make. , 

Now, -air, I revert for the moment totbe, ~ t part' of my speech' where I 
commented on the growth of expenditure of the Central Government. In addi-
tion to the voted expenditure in 19if9-40 of 23 crore!? 98 lakbs, there W88 _ 
additional expenditure of 25 crores under beads wbich are non,Voted'. In 1942-
43 the, vqted expenditure of 33 crores 77 lakhs' was supplemented b, 
approxiInat'!lly 83 crores of non-voted expenditure, again leaving aside defepce 
expenditure. In the coming year, 1945-46, the voted expenditure of 62,croree 
is to be supplemented by non-voted expenditure other than defence of DO les8 
than 82 crotes. Sir, all I can say is that these are staggering figures and I cannot 
()onceive that tl.ere is justification for 11 lot of that expenditure. I am abfololutely , 
satisfied ftom .what I have heard and learnt as a Member of the Public AccouDt8, 

. Committe and of the Standing Finance Committee that a: great deal oftbil 
expenditure CRn und should be avoided. These figures, I miv S8Y, compare 
with the defence expenditure before t ~ war that only- amoun\@d to ,54 crore •• 

,Now .. Sir, how have thes_c vast increases of expenditure come about? Tbey 
: have come about in three or four different ways. In the first place corruptioa 
'and waste about which the P,ublic Accounts Committee ~  bad so much te 
"say. And of course we all know that a good deal of that corruption and waste 
is laid at the door of the war. It rather reminds me of the ~ war when we 

3 were told when anything went wrong in the Middle East that it was 
P.M. ' all due to· the expenditure jn Mesopotam:a: And.o. very old IBd\, 

",hen once asked what this Mesopotamia' scandal meant saiw; "I dOn't 'know.:; 
'1111 know is .1>hat it IS SIlIl'le 'kind of frightful scandal and some k:nd of ~ t  
waste-". ' 

No\1L, Sir, we do not \'MIlt planning, ,est-war or, ot}terwise, or' expan4e4 
economy or any of those other blessed words of thiaAaY, ttl be used' &tI Ii kind ~ , 
<dosk for the kind of waste we are tal%ing abo\lt. ~  of my colleagues drew 
to my attentioil, just before I spoke, 's very good example of wa'll'te riA-hi under 
the ~  of the Members of ~  Assembly. Outside out: Group': room' there ban' 
heen lymg for t\fO ~  three, If not four. y'esrs. steel. shel"",,, t ~~  rach, 
hoth very urgently in demAnd'andJlo d@l1bt In short supply for alT, t'h0ge new '. 
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~ ~  that are' coming out like muShrooms all over Delhi. But 
li.outslCie the European Group room still" facing the sun.and the' ~~  
the r other _?lements and rusting and rotting away. '" ' ~  

Then, ~  .th01;lOIlOUl'Ul?le the Leader ot the bouse made a sp,rited B ~ t 
part.of hIS t ~  ~ t t  He defendlld the All-India ~ :~  
that It had woo: high pr&lSe from n? less a person than Lord ,Reith. I ~ ... _. 
doubt at all, Sir, t.hat the AJ.I-Indla ltadio station is one' of the fineat itt, the 
world and lam .qwte prepared to admit that it iSBO. But whab I ahOtald'lib" 
to say is that the Hooourable the ~  ,the House said very little, aboliJ. 
the t~ scandals-cases of waste, If 1 mav say so-that go in the department.s 
under ~  controL I do not want to say very- much about that because I know 
~~t ~  IS nO.t wh?lly ~ ~  It is true that a lot of this expenditure which 
~ ~  on -IS bemg mcurred oy his department .. but it is being done at the 

• -dIctation and at the request of other departments. ' , 
Frpm. that. Sir, I come straight to the doles to the provinces, ~  ene 

of the biggest. sources of waste under the,' National War Front is arising from 
the expenditure by the proviilL'es of public mopey voted by us and given by the 
Go,vernment -of ~  to thl'stl provinces. And on that subject I should' like, to 
~  ~ t the Public A ~ t  .Committee had to say. I may say that their 
Vlews were based on n ,very serlOllS report placed before them by the .Auditcr ' 
~  of tndia. What they said was this: • !'." ~  

"A Bub.tant'al amount of expeniliture un'der thi8 head-the National ~ Front ,arid, 
WIU Publicity_roRe from granb made to provinces for expenditure on war pub:icity, with 
.... rd to which audit., h,,,,e been finding the greatest difficulty in getting ita requirements 
.tided." • 

, .sir, I consider t ~t an absolute condemnation of some of these ProvinCial 
Governments, arid when, immediately ~  the vote of tQis House _ ,coo-
'demniilgsomeof the expenditure 011 the NatlolUl.l·War Front, two Pro\'.llcial 
,Govemments, promptly announce that they are not going to reduce .. their 
expenditure under' thiS' head bv a single rupee, I think it is time that We ma,dE: 
"3/fery spirited protest. ,w .' " 

. '1'b.. BoiloWable Sir Sultan Ahmed: Sir, I should.like to explain that, we 
are not going to pay one single pice for the National War Front expendit\Jre. 

J[r. ".1', Ohapm&l1-lIIonimer: Is the Honourable Member speakiugof his 
own department or the Gentral GoverDJIlent? ' 

ft. BonODl'&ble-Sir Sultan Ahmed: I am talking of the Government of 
India. ' " , 

- Kr. T. Oha.pman-lIIOl1imer: I am verv glad to hear that news; it is the 
best news that I have heard from the Government of India for a long time. . 

Then ... be th,ird ~ t cause of waste ~t  undue and excessive growth of 
the Central Gove.rnmerit in Delhi. I deny entirely the view tha.t the CenlfaI 
Govemment can do nothing unless it has more staff and more departments, 
etc. In faet I Rm reminded of A raRe t.bat hnpppnrd tg me very t~  in 
lomewhat similar' circumstances. One of the heads of ,departments in our firm 

- carne t-o me Rnd said; ~  :you ~  so and so?"-naming a 1'>oor ret:red clerk 
who had built for himself n nice ,bouse just outside Calcutta. I said I would .do 
my best' if he would.: give me all .!he fscts. The clerk ~  snd told. ~~ t~ t 
the A. R. P. find their eyes' on ~ hO\lse and they were gomg to req1lJslbon It: 
notwithstanding the fact that p.ext-door to it there were two eml't,: ~  I 
tried to help himland, to cut (J. long ~t  short, I was ~  m domg so. 
The moral of that ~t  was this, not .,!;ha.t I was n.blwa help thIS poor clerk I).nc1 
88ve his house, but that had I taken up the atti:ude of the ~t  
India I should of ~ onve ~  'ahle to Ito notbmq bec81lpe I had no powers 
Rnd 1- could not t ~ t'b. Defence of Tndia Rules; I could not appeal. to any 
high authority in Rny dtre1l'ion. ,The ~  reRlnn. why I took ~  MtlOnwns 
.. at I felt thAt a. wrong hns heendone and that ~t  bp righted, and of 
'Course it was righted; beCRtlRe. the moment the matter was brought to the 
Attention 'of, the police they ,Hd something a.bout it .and the mnn'sr ~~ ~  
alvei. ' , .. 
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Finally, a great source of waste arises from policyitBelf . 

. Mr. Deput.y President (Mr. Akhil Chandra Datta): The Honourable Mem· 
ber ha& one minute more. . 

Mr. T. Ohapman-Kortimer:I should just like to say on that point that the 
policy of the departments, we ~ now .learnt in the Standing }t'inance Com-
mittee, is their responsibility-the ibdividual responsibility of t ~ individual 
departments-and it is their clear duty in those circumstances', to devote th& 
coming year to doing all they can to eliminate waste in every possible direction. 

, Sir, I am sorry I have. not more time to conclude with more detailed and. 
specifio conclusions, because I should have liked ,to say that I do not want 
Government to reply to this debate that Our critiCisms really cancel each other 
out. I want this rake's progress of wasteful expenditure,whicp. has notll . 
to do with the war, to be stopped. We do not· want u.,ew and unwanted 
departments to crop up every day in Delhi, and we want post-war expenditure 
to be placed where it belongs, where the ,Finance Member himself said it should 
belong, after the war and not now . 

. Finally, we want. the Gover.ment ?f India to stop looking ~  the taxpay?r 
like a sort of collectIve farm from whICh Farmer Ralsman or hIS successor IS 
expected to produce the milk J .Sir, -J support the m1liion. , 

Hr. N. M. Joshi: Sir, I am not sure whether I shnll be able to support the 
motion moved by the European Group, judging by the speeches which thpy 
have made in support of their cut mot jon. I am not one of those people 
who consider that ·incroosed A ~  itsel1 is !an ~  The instances 
given by t.he represefltatives of the European Group of ~t  expen-
·ditme having gone up tremendously does not itself prove that t~  retrench-
ment of that expendit,ure is necessary. I feel that it is not increased expen-
diture to which. we should object. As a matter of fact if this country wants 
to be (leveloped we want JI')ore and ~  :t ~  What we therefore 
need is more expenditure. but wise expenditure; and I should like the 
Finance. Member to· tollow that maxim that if ,they bflHeve in developing 
this country it will be a wrong thing for this country to try and cut down 
expenditure. Otherwise we shull remain a poor and undeveloped country, 
and therefore let us give. up this slogan of retrenchment. Our slogan should 
not· he lesR expend:ture. Our slog-all should ,be 'morp expenditure and more 
developments'. IJetthis country give up once and for all the desire fo 
remain backwaId. We must have 'development in every way, we must develop 
the social security of' our people, we must develop our agriculture . . . . 
. Mr. srr Pra.kasa: Our debts J 

lIIr. N. ]1[. Joshi: Yes, our debts also. There is nothing wrong in ~  
large amounts of productive debts. -.-

Development of the people is not a bad' thing at all, and therefore I feol 
I cannot support this motion. . ' 

T wOllld like the. Government t,o follpw the policy of. more expenditure 
and developrpent of this country. At t.he same time i: would like them to 
observe economy. I am against. any expenditure which is not intended for 
the development of the people. J am against any expend:ture which does 
not go to ~  ~ ~ t of this oountry. The European Group said 
~ t th9f'e IS corruption. Root out cerrupt:on hy all mea:ns., but that does 
not mean retrenchment;--T d{> not like this word 'retrenchment'; I ·am pre-
pared to have. the 'word ~ t  I would· like the control of LeQ'il':ll1-
ture ,to be mcrf'llfIecL Ce:tainly there are many methods of increasing 
the control of, t ~  Lflg:AlntmfJ over the expenditure incurred by tho_ 

~ of IndIa. We have the Public Accounts Committee. In'Rtead' 
of thE'. Public ACCOunt,R Commit.tee. meeting fo.r B fortnhrht in B year, let the 
CommIttee meet ~  two months m n year:. Instead 2f depending upon mere 
repone of the AudItor' «!eneraJ, let them ~  into furtlfe'r details .. I was once 
a ~  of tbe Publtc Accounts Committee and I know we ~  to l.,ret 
detaIled reports from the Auditor General. After some time those reports 
were not placed before the Public Accounts Committee; . . . " 

, . The Honourable Sf! J'ereInY RallllW1: They never read them. r, I' , 
D 2 
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Mr. B ••• .J0Ibi: I will not 8&, ,that. I would like lrhe control of ~  

Legislature to "be ~  The. Public A~ t  ~tt  ~ t fiDlsh' 
its business, if they do It well, ,10 a fortDlght or three weeks time. ~t 
them sit longer. I 

Similarly', the Standing ~  ~t  ~  ex.ercise ~  . control. 
J .. et them insist upon more 1OformatJon bemg given, let them lDSISt upon 
more. meetitigs'being lield. I will go a step further and SIlY that t ~ Com-
mittee should not only go into 'new expenditure, but should examme the 
expenditul'6 of .the varlous departments from" time to time 8S it is done by 
the Standing Finanee. Committee pfthe' House of COnlDlons. But the House 
doe" not insist upon it. , 

Dr. P. 5. Ban!l'iea (Calcutta Suburbs: Non .... Muhammadan Urbsl.!>: 
We have insisted again and ~  . 

JIr. If. ..Joshi: Then, Sir; the danger' of this agitation_ for retrench-
ment is that retrenchment is made in the wrong direction, as has happened 
~  Qnly yesterday the Honourahle the '."Jsbour' Member told you that 

. you cut the geological survey staff and then 'You find that your ,geological 
depart.ment does not develop. You .will not have 0. pl'Opermilleral poliey . 
. Then, Sir, there is, another danger..of this, retrenchment ·,business. You 

reduce the salaries of the stafl'. We have had that experience during the 
10ft retrenchment· drive. Poor clerks, ,·subordinate officers and ~ t  in-
ferior Rervants of the Government of India Buttered' on - account of that re-
trenchment. It is a wrong policy to treat yom servants- badly. and therefore 
I am generally against these motions for re.trenchmenk It is 0. wrong policy 
to pay poorly to public servants. I know there are someefficers of the Gov-, 
emment of India, who as compared to the general level of income of tlle 
commor. people, are paid very highly. I have no doubt on that point. A 
salary of rupees three to four thousand a .mont'b 'is high considetJ.D.g the 
average income of. the Indian citizen which is only one hundred rupees 'a 
year. But when we judge the income of 0. p)lblic servant, let, us judge it 
also in relation to the income which is made by people represented by the 
Eurapean Group. 

Dr. P. 5. Banerjea: Commercial people. 
lIr .• ~ II: JOshi: . If ~ gets Rs. 8,000 a m,onth, I have no doubt 

that he is tt ~  but if you judge his salary of Rs. 3,000 a month in 
relation to the incomes which the Members of the Euro-pean Group make, I 
am sure you will agree with me that his salary is low. His yeady income 
comes to thirty-six thousand rupees whereas I have no doubt most of' the 
Members. of the. EuropMn Group. must be earning a lakh of -rupees 0. year. . . 

JIr. Govind V. DeBhmukh: Mr. Lawson, w.hy don't you protest? . 
J[r/ •• ]I •. J08h1: He may protest. I ha.ve- no doubt that the iooomes of 

publir servants ~ higher grades,. are large, but if I.have to restrict the incomes 
o.f ~  people. I shall ~ t begin ,with the' ~ senant, but I shall begin with 

. hmlt10g the l.ocomes of others who are making much larger incomes than 
public servants. What business has any man to have an income' of one hl,h 
a year;;. ~  average man in this country gets only one hundrea rupees 
a year? .,' Ther",fore the best policy for this Legislatu", and for the Govern-, 
mellt to follow is to limit the incomes of those people who are getting more 
than ,they should have or they ought to be allowed to have and after dotna 
the.t ,I shall certainly, be in favour .of, reducing the, salaries' of tI.ose ~ 
.$ervants ~ are ~~tt  much more 8S compared to the average man. 
Th.erefore,. SIr, .I am I1.frnid I caq,not support this motion. 

The ~  Sir Jeremy llai8Dum: This has been a most interestillp, 
~ t  and I have no ~~ t ,that my ~  will pay a good deal of ntta,,: 
~ ~ to what has been S81<t 1D the course of this debate because ,after all it 
WI very mu.ch concern him; it witl concern him more than it can possibly 

, ~D ~~~  10 the few days whioh are left to me. to be in charge of, t.his . ep .. nment. ' , 



OBNBRAL BUJ>GBT-L18T or DEMANDS ~  

I would' like, "in' *e first place, to ~ it quite clear, that I am entirely 
in agreement with the main 9bJect. 9f this Illotion _and I am entirel] in 8ym. 
pathy 'with, the motives' which prompted it. In fact as my Honourable 
friend, Mr.' KrishnamlWha.ri said this is one of the rhre occasions on which he 
was able' to agree' with the Gr,oup on his left and -apparently the o,ther Groups 
on his right, and I can say ~ t this is one of the rare occasions, o!l which 
1 am able to' Ilgree with them all. I a.m reminded of the origin of the word 
4 ecoilomy' ,which is a Greek word" meaning, in t ~t  housekeeping, and that 
reminded me again Df the domestic scene which i. not uncommon in the 
lives' of most 104 us. When we decide to check up on the way the family 
budget is going and husband and wife say 'The bills for last month came' td 
so m'uch,this cannot go on', at that stage they represent a measure of very 
solid agreement. Then they come to examine the details and, well, there, 
~  certain bills which of course neither of them can disapprove of -school , 

bIlls and so on. They have to admit tlylir responsibility to thair children. 
and so on. Then you get to the variable items, the items for which one or other 
~ possibly other members of 5he family are responsible 'and you got a wide 

~  of vieW's. It is agreed that the total amount must definitely be,' 
brought down. It mllst be brought down witJ:1in the ~ t  01 the revenue, 
b';1t there is unfortunately the 'most,: aetlle difference as to precisely what 
bIlls shall not be paid or what items shall be discarded. 1)h& Finance ,De-
partment finds itself in precisely 1his 'difficultly. The Finance Department 
~t  alone'" in the ~ t of India. It is a kind of Ishmael: its hand 
!s agamst -every departmental man and every man's hand is against it. It 
IS only on occasions when it has to be criticised, when it has to be attacked 
that it fillds itself in the dOck along witb all the others.' 

~ 

Let me say one 'thing: My ~  friend; the Mo,:er of t!lis ~ 
tion, , used an adjective about t ~ Finance Department ,which .1 ~ t ~t 
caused my hacldes to rise. 1 thmk .he ,used. the word ~ t ~ t the 
Finance Department as compared With certam other lusty YOUQg t~ of 
'the Government of India. I wO\1ld 'like to assure my Honourable frl,end 
that ] have always believed that ~ ~ t that has to be ~ t 
mtlstbave a foJ:tress in £he Treasuty" It mllst have a powerful Flf1anC8 
Department. Show me Il: Gov?mment with a weak Finarice D ~ t 
and I will show YOIl anmeffiment apd corrupt Government. Th.at ~ my 
opinion, and it is ~ ~  ~  I have s,Pe?t so' ~  of my. hfe 10 the, 
Finance' DepartmenJ;. But It IS my firm conVIctIOn that It IS ,only' m a strong, 
.Finance nepartmentthat the efficiency and the integrity of the administra-
tion can be maintained. Therefore, I ,have myself, like my distinguished 
predecessor before me, always concentrated on maintaining the strength and 
,efficiency of the Finance Department. I believe the Department to contain" 
8S good a selection of officials av1ailable in this country as can bt found any· 
wperEl. In ~  in normal.tif!1es the' ~  is, t ~t t ~ Finance Depart-
ment is too -powerful. Tht;lre IS perhaps 10 normal hmes ~ t t.he 
Finance Department may he too powerful, and that mBi¥ imp.t rather 0. 
negative tone to the whole ~t t  It is ~  ~ t~ t many 
of the charges that are levelled agamst the Government of ·Indla 1o. normal 
times have been due' to the dominance - of the Finance Department. As far 
as I am concenled. I think that the strength of the Financ&- Department 

~  t,o .the other D ~ t t t  .should ~  t ~~ t it .cannot he 
doqe' at ~  tImes and partIcularly It cannot be done In war tIm£'. The- I 

Finance Department cannot claim to he the arbiter of all public questions in 
war tMme to the exte,nt to which it claims to do in peace. We have to recog-
nise that fact, part,icularly of ~ on t,be military side. We have greatly 
,strengthened the staffs of the Finance D~ t t on the Defence and Sup-
ply smes, but ohviq,usly there comes a p'oint at which .the Finance Depart, 
ment: however zealous, has to accept, and must accept a s,tatement. say of 
.operational neeessity; I merely say that by way of did\Jelling the suggestipll 
thRt the Finunce Department has become weak or senescent. 

• • 
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Mr. G. :W.'1'yIlO1l: On a ~ t  explanation. The actual 

were:. "Aging but not yet senescent". 
The Honourable Sir Jeremy B&1mu: ! beg my Honourable 

pardon but1ihe use of that, adjective, shall 1 say, imparted a SOIOell'1h1iLi 
colour to the whole sententle and even as regards the asing,"! 
Final\ce Department, like the Phoenix will continue to renew itself ;anlll>':;u.tI .. ~ 
on itl1 traditions.' . 

My friend dreW. a somewhat harrowing picture of" the morpht?logy ~  
:finance and he thought that we w:ere rapidly approaching the stage 01_. ". 
morning after tbe night before. 1 ~ not sure in what stllje \ we are. ~: :  
of the cheering things about this motion is that it can be moved in' tlie8e;" 
times.- I regard it as one of the Signs of victory. It is one of t ~ t  
glimpses of dawn that people are' talking of peace, retrellchment and retoml.-
We have' not yet got peace and we are thinking of retrenchment. I hope"we . 
will have peace very soon. 1 CO.URot say that Inope we will have t~
ment in tbe ordinary sense, because although -1 am in sympathy with the 
motive of economy, I agree with those speakelS who -remember that t ~ of, . 
t ~  most .unwise things ever done by any' Govel'Dment were done in thia. 
country in the name, of retrerwhment and I hope that· \\;ill never be dOJle 
again. . 

Sir P ••• Jam.: The Inchcape Committee. 
'rile Hoa.oulable Sir Jeremy lIaiaman: That would raise a .great JDany 

problems but I will not h8-'\'e the time to develop my case about them. But. 
I should have liked to have heard the Honourable Mover, who I know is an 
. economist and Q journalist of so":16 repute in theSe mat.ters, on the question-::-
-of how this country, or any country, is to deal with the' problem wh'ich arise,l 
when you have a sudden collapse of Ptlblic expenditure. In this couotry the 
problem is going to be much' more serious than in -others ~ in other 

~t t  the Un:ted Kingdom--.-you hnve a certain figure of expendi-
ture, say five to six thousand million pounds which the Government o! t.hat . 
,country must presumably control or ~t by stages till they come down to 
what is their target. ail the nonnal peace· time budget. and the economy o£ the 
country will.he adjusted accordingly, Bpt remember that in this country you: 
may suddenly have a collapse of public expenditure due entirely to external 
causes, a decrease of .a colossal order-that public expend:ture, supposillg it 
is' proeeeding lit the rate of, shall we !lay" one thous'8nd crores at the present 
time (1 include of course Allied war expenditure)-you may find .that more 
than half of that expenditure has just disappeared over bight. TbR.t raisea 
economic problems of fonnidable magnitude and I. do not know whether the 
Honourable Mover. of this cut has thought of .. the problems that would come 
in the wake of -that sudden decrease. I have no doubt that he has views on 
that· subject. But what that does emphasize is' that retrenchment,-the-
mere wielding ~ an axe-will not be a simple remedy to apply to the I!ondi-
t.ions of the morning after the night· before. It is" not quite as easy fIoS tal(:; 
ing ~ 's lime ~ .cordial. / ... . ' 

The. Mover of this resolution and several other speakers drew attention ~ 
the figures of increase in the Civil D t ~ t  They said broadly. "Well. 
defence 'expenditure we understand: that may expand through causes ~  
which YOIl have DO control. Bllt .. what about the Civil Departments?" I 
-!fIust admit that the figure at ~t sight rooks horrible. But let· us look .t 
It more closely. What is the CAuse of this large increase in the order of the-
figure in the total of· civil expendit,llre? I have before me a complete ~ 
down of these,. items, and if we do attempt toO axe, 1 should like to know 
which particular items d:f'ferent aections 0 1 t,he ROOM would chOO8e' to be 
.axed t ~ we were an qa11CJ'C re,trenchment cdmmittee. I will 
!Jlst refer to ~ of the. larger items which are responsible for the't'ltal 
mcrease of Borne Rs. 60 crotes. 

~  is interest on debt ~ this :vear' stands at· Rs. 10 crores. Actu-
,\!ly m the Budget there ill 0. .figure of Rfl. 2] crores. T presume that at nny 
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~t  .the Mover app;ovcs of the 'policy of . borrowing in order' to t ~ 
miiation and therefore so long as expenditure over which we ha.ve 80 little 
rontrol as the, military expeuditUl'e inclu<l:ng the expenditure of otht'r Gov,' 

~~ contmues, . we. have to ncutral.se that by borrOWing ~  the VOIUlll.l 
of debt, ~  Bnd, ~ t  it the amount of interest goes up. That is one' 
of the Items III the CIVIl Budget. It is as' large as Re. 21crores. . 

Now I find an item of the Bombay explosion-Its. 101 crores tliis yesr 
and. t ~  f'ts. 5i crcres next year. Well I thought the Goverllment of 
India ~  ~ ~ to .3 widespread public demand when without going too· 

~  mto the htlglOus aspects of ·,the matt.er, they ducided to dra.\\- lip s· 
ralHd sehe,me. ,of ~  without waiting to explore too fully whefe: 
the final lIablhty would be. At any rate for the. moment that is a charge 
against our Civil Depurtments. • 

Sir Muhammad Yamin Khan: Has this Lability· been found out by the 
Court of ~  . 

The Honourable Sir Juemy Ra.1aman: Those are the amounts for whie!) 
we arc accepting liability as a resftlt of the operations of the Claims TribtUlol 

Then we have the assistance to Bengal. As far as I remember, the Hon-
ourable the Leader of the European Group himself last year rebuked me lor . 
t ~  prov;sion which I had made for Bengal and he -was supported 
in that by Dr. Banerjea. 

$ir Oowaajee' Jehangir (Bombay City: Non-Muhammadan Urban}: What:, 
about next year, at thp. iustance of these ,very gentlernen? 

Tbe.J!onourable Sir Jeremy R&iSman: At the moment I have t ~ 
nu liability under this heud for next year . 

. Then t ~  is UNRRA. I understand it to be pretty generally acoepted· 
by tllis House that we should participate in that and having agreed to parti-
cipation in iL, we must make a contribution which is reasonably ~ t t 
with India.'s status in the Comity of ,Nationb. 

These are all large figures and 'they make a very b:g hole in your 50 or 00. 
crores of increase. I do suggest that it is, a 'little Utlfair ,to take the figure 
previow; to these happenings and tne figure alterw!irds and gi.ve the' impres-
sionthat there has been a monstrous growth of civil expenditure over whioh 
therA should have been more control. I could go 011 with, several other items, 
not as large as ·those, but the fact of the matter is that when you try to get 
down to the hard core of these th:ngs, the amount which is at a}} debatable 
is extraordinarily small. I find, for instance, that the. total increMe In 
General Admini!!tration is only of tfie order of two crores, and that hus to 
inclllile t.he effect of all dearness alfowances and all compensatory allowance! 
of thut hind to meet the increased cost of living. When you take into account· 
the ",izc of the Government of Ind:a especially, an ~  of two crores to 
meet the increases in the cost of living in the last few years seems to me 
ra.ther tf) supnort Mr. Anthony's Rnd Mr .• Toshi's contention. 

Sir oowasjee ~: Wtlat does· the Food Department cost you extra 
, over pre:war times? .... -

The Honourable Sir Jeremy Rai8mjUl: . The Food Denartment costs 42 laktts. 
but it is not merely that. There again-we • are . involved in the purchase of, 
very large quantities of food grains: we -are involved in very large financial 
t ~ t  I aslt the. . .. " 

Mr. '1'. T. Krfslmam&eh&rl: And paying blackmail to Provincial 
Governments. 

The Hono}U'able Sir Jeremy R&ism&n: Weare .l).lso involved in ass.:stio8 
Provincial Governments or compensating them for what they consider that 

~ ~ ~~  . • 
J am sorry lhat my Honourable friend Mr, Krishnnmachari deprived me 

of the opportunity of dealing with my Honourahle friondPtof. Ranga. But, 
I would point out that if we are to Gope with· the problems of the prese!!. 
day, and in partic.ular if we are to meet the desire of this House that ~  
vagnnce should be (mrbed and waste 'ITlinim:zed we must have oontrollerll 
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(Sir J ~  R.Jsman] . ' . 
.... 4 acivir,ers J!1 all t}:le various t ~t  whiCh spend money; 
If t ~ t ~  I ~  say that the staff at. our disposal is vert :u' 11' ~ .8 new reap9nsibilitiea which it has had to undertake I 

. inourring criticism on the gl'ourid of Po few additional posts,' 
brged to increase our t ~ and increase the scale of the ~  Dt PD~ : P·: : 
t: t ~ aotivities. You ,cannot .control an expenditure of thi!5 
withQut ~  the st·aff-and ·by staff I do not", mean clerks or 01' ~ ~  
lolA have tQ have officers who are capable of standing up to ~ 
~  and ..... _ outside people;- you· have to have staff ef a high level 
&04 genQrally high status and of course o( high integrity, '. . 

_ My friend Mr. Anthony was ~  of : ~ ~  economy. He, ~ t 
~t we should be more generous In certam dlrectlons and that· our ~  

· .. ·mould be limited to certain secto:t:B, or rather certain horizontal ~  ~~  
ihan sectors; in fact, as far as I can,. make out, what he thougm,t was t ~ ,we 
could prolluce economy by dealing drast:cally ,with the superior staff4md', giv:-

'ing more' money to t ~ lower staff. Wh .. t ~ may' be said of, the merita of 
\bat proposal ~ the point of view of equalising, incomes among G9Veril- ' 
ment ~t  as·-& uleans of reducing the total cost o( adII).iniatration, it ~ 
• very poor idea, because, as has been so often ~  oqt, the salarie8 
charge is in the fOrm oia pyramid, and if, you reduce the ~ of the MeUl:' 
Mrs of tae F..xecutiye Council to one rupee a year and of all the Secretartt'8 
of the 'Governm,ent of India to one rupee a year, that may not pay the Cost 
of giving 'the chaprassies, etc., un extra rupee a month 'in one single large 
tOWll, much less in the whole of the Government of India. And if you 
are tQ be ~  to the lower staff, as I said, whatever may be said, flbout 
tb.e merits Ql' t ~ equity ~ that, the financial effect of it will certamly not be., ' 
~  of economy. It is 8n unfortunate fllct that hi dealing with the ~  

I establishments, on account of their large numbers, a rupee or two a,month 
'at that level means orores of addition totbe cost. 

~ ·glad to see tlVit Mr. Joshi had something to say for the staff gell-
erally, for U.e public servant genera)ly and I agree with 'him that if -we were 
Axing, new levels of salaries, then there is' something to be said for looking 
at the public f>erV&Dt9' ~~ :n t ~ light of emolument.s ~  ('1m te 
earned in business circleiJ. 

Sir Vltbal •• Oha.ndavarkar (Bombay ~ Associo.tion: T ndian' 
Corumerce): Legal circles. _.. ,', 

The Honourable Sir Jeremy Batamu: I leave out legal circles: the cost 
-:"ould he 8stronomical.But it is a fact that a Government official ~  mnny 
IDstances would have opportunities open to him, if ,he went into ~  
• l1d if your scale of salaries is completely out of relation to the rewards 
which are B,:ailable .for people of that type in business, then you will hove a 

. Tery -discontented staff. /" .. 
In the few minutes left to me I would like to get back to the practical 

question of what We can do. ',:My friend Mr. Kriflbnamachari made S('Ime 
IHg8stipDS. I would remind the House that even last vear I was not. out or 

P ~  with the general feeling of the- 'House os • regards the' desire to 
I8CUre ~  Last year I wn.s heing pressed to appoin·t a Committee: I 
found that different speakers indifferent parts of ·the House had entireh' 
t ~Dt idea.s as to what the ty:pe of the Committee should be,. anel ~t 

. Ihoule! be the ",ork' ~  would do. In the event I followed the' ct)urRO d 
consulting the Standing :F;nance Committee. r' told the' House before the 

~t  to the St.anding Finance Committee t.hat I had come tci the COll"lU-
Ilion t ~t  tha.t .would lite the best course t~ follow, nnd I hoped thnt t.he 
HOURe In electmA' members to that, Committee would hear thil! in mind. All 
~  ~ D  ~ said, we huye had ~  llseful 'discussions on t ~ 
~ ~ Indo of the Stanlling Finance. Comrn.ittee. JIe- feels tllat the Com-

I!Kttee 18 perhaps too large to get down to the brass t ~  which, ought to be 
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handlcp.in doing a job 19.te this. What I do feel is this. lnorder t ~  
some practical 111ethod of dealing with this matter, you must. of course get 

"found the table a certain number of representatives.. of this House., B\J\I 
still feel that it is very much the concern of the Standing ,Finanoe Commlt-
tee. The' Standing. Finance Committee deals with' proposals far new expen-
,diture, and it. has access to'departmental officials who have to appear before 
it ana answer que'stions. ' Now the main difficulty in the Standing, Fiullnce 
Committee's procedure in the past ~  been that it merely had ,to deal with 
the menu which was placed before, it. What I have in mind is that the Com-
mittee ~  meet as a Committee with wider terms of reference, and should 
co-'ider in· what way this problem can be tackled. I, had this in mind' when 
the Committee first met, I have invited the Committee themselves to ~ t 
in what ,way their activities could be best' pursued and in what way I hey 
could best contribute to the ~ t  'of extravagance' and waste,. ~  
are two reasons why I, think that the Standing Finance C.ommittee m6st 
devote its mind to this question 'Snd must in fact advise tl1e F4:J8JlI8e Member 
as to how thJs matter should pe tackled. One reason I have already given. 
namely, that the. Standing F1nance Committee, after all, is elected by this 
House for a purpose whi!!h is ~  akin to the purpoS'e of maintaining, eC'.()-
nomy, in fact, it is directly for that purpose. The other renson is this: I 
feel that my successor should have the advantage of meeting ~ t  
of this House and discussing this question round a taBle, ~ in ,the· 'lon-
formal aspect of the Standing Finance Committee. I feel that the Standing 
Finance Committee should advise 'my succeSSor 8S to' what £hey think is thE, 
best way in which' at this time the question of econoo,ny and prevention of 
extravagance can moat s8tisfl1.ctorily be pursued: 

'Well. Sir, I hl!.ve a.lready said that I entirely sympathise with the obJect.s 
of the Mover, Bnd I sympathise with everyth:ng that is common to all those 
who have spolH'n on the subject, spd of course, there is a great deal which is 
not ('ommon. If I were remaining in charge of the ,Department the method 
that I would proceed on would be what I have itldicated. I feel my succes-
'Sor woulcl study the proceedings of this House with great ~ t t  I have no 
doubt he will study t~  proceedings iii th:8 : t ~  debate, and I hope, 
when he ~  to meet tlte Standing Finance Committee, they will be 'ahle 
to make to him Rome valuable suggestions to which I fed sure he' will have 
a receptive mind. He, has considerable experience in dealing w:th questions 
of pi'lblic ,expenditure, and he has long administrative experience, and I haw 
no doubt t t~  will be able to consider this matter with the Committee iIi-' 
'Il uReful· and r.ractical way.,. " 

Mr. Deputy President '(Mr. Akhil Chandra: Datta): The question is: 
"That the demand under the head 'Finance Depal'tment' be reduced by Re. 100." .• 

. The time is up. then ~ ~ to go to the next motion. The timet, for' the 
European Group has expired. and therefore it is now the turn of the unattach-
ed Members. 

Nawabsada KuhammadeLiaquat AU na.n (Rohilkund and Kumaon'Divi-
SiOllil: Muhammadan Rural): On a. point of order, when you stood up to put 
t.he motion to vote there· were still a few seconds left. Once you .had . started 
putting the ques1!i"on, the motion ~ ,be put tovote,wbether the iime is 
up or it is not. ' ' , 

Mr. D ~  President (Mr. Akhil Chandra Datta): Is that the desire of tne 
Houpe?_ 

HonOUrable Kembers: Yes .. 
Mr; n;puty fr.atdent{:M:r. Akhil Ghandrtr Datta): I. wa§ going to put it 

io vote. but was told that the time was up. , 
Mr. N. K • .Joshi: The time is at the dii!1)osnl of Unattached Members .. 
B~  Kembers: 'Order, '.er. \ 

~ Kr. Deputy Pre.sl4ent (MI'. Akhil Chandra D tt~ : The question is: "0 

"Th,t. the demand, ~  the ~  'Fjuanl'e DeplLltment be reduced by Rs. 100. 
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JIr. G. W. "l'J'8OD: In view 'Of the very satiafacto'ryreply of the Finance 

Member 1 want to withdraw the cut motion . 
• Ill. Deput.y President (Mr. Akhil Chandra Datta): It is too late now. 

The Assembly divided: 
AYES-57 

Abdul Baaith ChoudhJlry, .Dewan. 
Abdul Ghani, Maulvi Muhammad. 
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CheUiar, Mr. T. S. AviDaahilingadi. 
Chetty, .Mr. Sami Vencatacbelam. 
ChOudhury, Mr. lfnhammad HU8I&in. 
Chunder, lb. N. C. 
naga, Seth 8heod .... 
Dam, Mr. Ananga MohlUl. 
Desai, Mr. Bhulabhai J. 
Duhmukh :Mr. Ooviad Y. 
Easak. Salt: Mr. H. A. Sathar H. 
Fazl.i.Haq Piracha, Khan Bahadur Shaikh. 
Gauri .Shankar .lIiligh .. Mr. 
Ghia5uddin, MP!' M. 
HabiLar RaluDan, Dr. 
Hans Raj, Raizada. 
H'agde, Sri K. B. Jinarajp.. 
Hoamani. Mr. S. K .. 
Ill8kip, Mr. 4. 0." . • 
lamail Khan, liajee Chowdhury Muhammad. 
Jamea, Sir F, E. . 
Krialmamachari, Mr, T. T. 

Lahiri Chaudhury,Mr. D. It. ..• 
Lakhichand, Mr. Rajmal. 
Lalchand Navalrai, Mr. 
Liaquat Ali Khllb, Nawaob.da Muhammad. 
Mangal Singh, Sardar., , 
Manu Subedar, llr. 
Mehr Shah Nawab Sahibl&l;la' Sir Sayad' 

Muhammad. 
Mian, Pandit ShambhudayaL 
Naidu, Mr. G. Rangiah. . 
N .. irang, Syed Glralam BJlik. 
NeOCY, Mr. K. C . 
Pande, Mr. Bac1ri Dutt. .' 
}\aghubir N.rain SiD&h, Choudhri. 
Ram Narayan Singh, Jir. 
Ranga, Prof. N. G. 
Reddiar, Mr. _K. t ~  _ 
Sant Singh, Sardar. . 
Satyanarayana Moorty, Mr. A 
Siddique Ali ~  Nawa.b. 
Sinha. ltl'r. Satya Narayan. 
Sri Prllkaaa, Mr. 
Srh'aatava, Mr. Bari Sharan Praaad. 
StOiceR. Nr. H. G. , 
Subbarayan, Sbrimati K .. Radha Bai. 
Tyson, Mr. G. W. _ . -
\ !lmin Khan, Sir Muhammad. 
YUluf A.brloola Haroon, Seth. 

- Z.fRl· .Aoli Klum, Maulana. 
NOES--37. 

Ahmad Nawllz Khan, Major Nawab Sir. 
Ambedkar. The Honourable Dr. B. R. 
Azizul F,lnque, The HOllourable Sir •. 
Benthall, Th!! Honourable Bir Edward 
Bhagchand Roni, Rai Bahadnr Sir Seth. 
Caroe, Sir Olaf. . 
Chatterjee, Lt.-Col. Dr. J. C. 
Daga, S .. th Sunder LaIl. 
Dalal, Dr. Sir Ratanji DiJlJbaw. 

lIa1al, The Honourable Sir Ardeshir. 
Dalpat Sinjth. Sal'dar Bahadur Captain. 
OhUZIIIlVi, Sir Abdul Halim. 
Habibur Rahman, Khan Bahadur Sheikh. 
Haipr, Khan Bahadllr ShaDlluddiD. 
Imam, Mr. Saiyid Raidar. . 
Iamaiel Alikhan, .Kunwer Hajee. 
Jawahllr ~  Sardar Bahadur Sardar Sir. 
Joehi,-.Mr. N. M: . 
Kamaluddin ,.Ahmad, Rhams-ul-Ulema. 
Khare. The ~  Dr. N. B. 

The motion was adopted. 

K rishnnmoorthy, Mr. E. S. A. 
Kushal Pal Singh, Raja Bahadur. 
1\1enon, Mr. P. ·M. .. '" 
Muualillr, The Honourable Dewan Bahadur 

~  A. UHmaswami. ... . 
Mudie, The Honourable Sir Francia. 
Fiare ~  Kureel. Mr. 
Raisman, The Honourable Sir JerenlY. 
Roy, The Honourable Sir AIoka. 
Shah·ban. Khan Bahadur Mian Gulam 

Kadtr Muhammad. 
ShMhy, Sir John. 
Spence, Sir George. ~ 

Sriva8tav". The Honourable Sir Jwala Prua6. 
Rnltan Ahmed Tht' Honourable Sir. 
Sundareaan. IIr. N. . 
Tbakur Si'gh, Capt. 

Trivedi. Mr. C. ,:M. 
~  Mr. J. 1). 

DEMAND No. D PA ~  OF LABotJR-oontd. 
Labour Policy-of Goternment of ~ t  

Mr. Deput)' Presideat (Mr. Akhil Chandra Datta):' Discussion will-now. be 
resuJned on the cut motion moved by Mr. Joshi yesterday.. ..-

Prof ••• G. :BIDga: Sir, myself and my Party t ~  associate our-
&elv('s with the cut motion movpd by Mr. Joshi. 

SomelloDourable Kembell: The question_ be now put. 
Xr. Depu\y Pnstdent (Mr. Akhil Chandra Datta): The question' is .•.. 
:Hr. 1[. A. Safllw ll. BUlk Salt (West .Rst and Nilgiris: Muhammadan):·' 

What about the . Govemt:nent's reply? ;,. '. . 
,Mr. Deputy Pr8lidlnt (Mr. Akhil Chandra Datta): 1 wlul;ed bul dId ngt firid 
~  ,getting up. ' 
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the Honourable Dr. B. R. Ambedkar was seen to rise in his 

"Mr. Deputy PresIdent (Mr. AkhiJ Chandra Dattll.):· Does the Honourab14L 
~  wAnt to speak? 

The Honourable Dr. L R. Ambedkar (Labour Member): Yes. 
Mr. Deputy President (Mr. AkliilChandra Datta): The House is impatient . 

. The ~  Dr. B. R. Ambedkar: I will try to keep my patience. t 
wIll prom1E!e that. . 

Tn the course of the observations which Mr. Joshi JDade yesterday in support 
" of his cut motion, .he levelled certain charges against' the Labour 

- PM. Department. At, the conclusion he not only stated thail the Labour 
Department had failed in dealing adequately with the duties which are cast 
upon it to conserve and protect the int-erests of the 'workers but he also ~  

- h.v l'Rying. which. I thollg'ht was a somewhat extravagant observation, that 
the Lnbour Department had ~ t even sympathv for the worker. Sir, t ~ 
speech delivered' by my lIonourRb1e friend was deljvered by him in a more or 
Jet'll'! telegraphic fashion. omittin, prepositions, participles, conjunctions and 
dil;jlmctions and certain Iv did not advance any detailed 'arg-uments in support 
of hiil condusions and T therefore feel at a certain disadvantage in dealing 
with his cut motion. I however propose to do my best to meet his · ~  

Air. the first charge that he levelled al'\'ainst. the Labour Department ~  
with reFlpect to deart'leFls allowance. His first Recusation was that the dearness 
~  grant,ad by the Government of India was bot adequate and the second 

grrnmd was, if T ~ ~  him correctly, that in the ~ of ~ :  
fl1lowanee Flanctioned bv the Government of India there was no kmd of undor· 

,mity. With regard to' the firFlt, part, '1 think Mr. Joshi will agree that the 
notionR of adequacy must necessarily differ. It wiUbe difficult ,to find two 
peaple who could agree on the exact quantitative. measurement of what ade-
quate dearness allowance would mean and therefore I do not wish to. ent'lr 
upon that 8!!pect of the case. What however I would like to draw the atten· 
tku of the Honourable House to is that the Government of India has alwa.vs 
bpen taking considerable interest in the matter of the dearness allowance ~  
hus been watching the situation; that it has from time to time taken steps 1D 
order to increase dearness allowance is beyond question. To give OlJ-Iy a few 
filet!! to the House, I tBlnk it will be recalled that the first dearness allow-' 
flu('e was ~  in August 1942. It was thereafter increased in J'anuary194S. 
It. Wfl!< further increl!I'eo ill .Tllne HI43.(An HonmlTahllJ 'Mem/,eT: What was 
the amount of dearness allowance in 1942?") I' really have no time to go into 
details and I hope the Honoural>le Member will let me proceed. It 'N&:3 
further increased in March 1944. We have not only iDt,)reased dearness allow,:, 
ance but we have also from time to time increased the higher limits 
oflhe workers who should be entitled to get dearness allowance. On the first 

~  when dearness allowance W8S given the highest limit fixed· was 100. nw second t·ime when it was increased, the highest limit WaS also increased 
to 120. On the third occllsioll, it was raised to 150 and on the fourth occasion 
it was raised to 250. I mav tell the House that the Government of India. is 
most actively considering the questioiI of further increase in dearness allow-
an('e and I hope· and trust that before long the decision of the Gm:.ernment of 
India in .this matter will be announced. 

With regard to tbequestion of want, of uniformity. I will_very readily admit 
that there is no unifonnity, that different classes'· of employees of the Gov-
E.rnment or India are paid at different rates. But, Sir,the question I would 
lih to ask is-who is responsible for· this want of uniformity. 1 have no 
hesitation in saying that if anybody is responsil:!le for the want of uniformity 
ill dearness allowance it is Mr. Joshi himself. . 

Xr.N. X. J08h.i: Whv? I flm not the Government. 
The Honourable Dr.B. R. Ambedkar: When I say ~  Joshi' I JTIe!ln tb'.l 

whole of the l&bour organisat.ion. It. is they who are res'ponsib1e 'for this want 
of uniformity. What has happened. in the matter of the gra.nt of dearne!ijl 
allowance is this. You have got different sections in the labour world. You 
have gots body like t,he Railwaymen's Federation, 9. body like the Pastil Ilnd 
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'l'elegraph Union, like t ~ Textile Union uD,d so on, and there &1"& lot of other 
people among, the working classes who have practically next to no ,organlaa-, 
tien. 1 t ~ ~  J?shi will ~ that the policy followed- by most of these 
~  ~ t  IS really nothmg else but a policy ~  organised loot, t~  

first, ~ trymg to takewhatevElr he can- from the Government .of IndIa, 
leaving the rest of the people uncared for. '(Here is the Uailwaymen's Federao 

t~  which meets the Hailway Board, uses its power'i>olitics and compels the 
Railway Board to grant the highest degree of dearness allowaJlce: Then comAS 
the Post and Telegrll.ph Union. They wait' upon my Honourable friend iQ 
charge of tha.t department. They threaten him with s£rike. They tell him 
that they are the most eS!/6ntie.l .JI&l't of the nrvice to the count.ry and' • they 
·eke out from him aomethingwhich they think' .is best for themselves. 'i'he 
~ t of the people have nobody- to look after their cause and I have certainly 
uot seen any move on the part of what are called the All-lndia Trade Union 
.congress Ql' the All-India Labour Federation to come together and work')ut 
'n policy which could be applied uniformly tolt.ll the working classes and to the 
men in the service of the Government. ' 

1Ir. iI .•. ,J0Ih1: Is it not the duty of the Government 01 India to formu: 
late a uniform policy?' . ' 

. The JrQao""le Dr. B~  AmbedJrar: Yell. t ~ ,if we are left (ree 
to do 60. But every time a seotion of the labour world 'Comes up and uaes its' 
-dagga- and says 'We ~  not work and we shall go on strike unless ~  
us this or that', the Government are certainly very helpless in the matter. (An 
HOMurable Me_ber:. "Why don't you. meet together?") Then Mr. Joshi 
referred to want of attention to unemplojment caused by inyoluntary bircun18-

'tanCtl8. If I fol!owed him correctly, he referred in somewhat' ,contemptuous 
t~  to the'" circular issued by the Central Government to the Provinces Bud 
to the t ~ them that it was the view of the Government of India 
that ~  ~  was ~  involuntary unemployment due to shortage of 
'ct:)l ot shortage of 1'8W 'materihl, the employers should pay certain compensa-
tio!1 to their employees'. In our letter to the Provincial Governments, we bad 
,jnformed them that the Government of Ibdia was prepared for a. certain scale 0' paymeat; to' be made to the workers quring this ,period of Ullemploymenti. 
We had toM them that they should pay ,75, per cent, of the ordinary rate of 
]>ay for the f)nIt fortnight and for the second fortnight, tliey should pay 50 
per cent. of the wages,' tliat -the period for which this benefit ?las to be payable 
'War. one month and that the waiting period should be seven months.Mr. 
Joshi ended by ,saying that all that the GOi'erhment of India had ,done was 
1;0 uttel' this pious wish and 1eave the matter there, that they had taken 110 
tnrther step in order to see that these benefits were actually made ~  
N.ow, Sir, I sho1lld like' to point out'that if Mr. Joshi had rend the letter t)ult 
we circulated to the Provincial Governments and to employers, he would 

_ ~ seen that we had also made some definite PJ;OpossJs with regard t,o metlt-
~ the cost of this involuntll.ry unemployment: In the r.irculBr letter sent 

-out, we had stated that the cost of these benefits paid to workmen for. ~ 
"oluntary unemployment would he' ~  as B ~  ..expendit,ure ~  
income,to.x and for E. P. T. purposes. ObVIOllSly, then. If I mav sny so, thIS. 
WIlF: a speciltl clause in, the letter. Rnd we did not tHink t ~ more ~  
~  There iR in addition to thRt .Rule 81-A 'of i,he Defence of IndiA. 

nules.under which it. is perfectlv open' to workers who have been t ~  
, cut of employment by ~  of these ~ ~t  ~  apply to !he ~

'Cia1 GovernmentB for the purpose of submitting the Issue to arhltrntlon. ,t 
ar1 J!lad t,o ~ t ~t the matter is now being pursued in' ~ Bt , dirMt,i?n.' As 
Honourable Members are a'flare, ·there is B case of arbItratIon ~ ~  
'be{ween the employers in Ahl1'\edabad nn,d the w,orkers i,here ~ thIS mSlle., 

The third point ~  Mr. Joshi mt>ntloned was connected WIth ,,:orkmen s 
~ A t · I was not able t ~ t at' exactly, the ~  of ?IS charge a, to 'what was the deficietlcv in' the ,position 'as it existed in thll!l country 

\nd what exactly he wanted me to do. What I got from him was, that he 
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thought that compensation was not adequate. Now, the House will recall that 
our definition..,of'wages in the Workmen's Compensation Aot/ is u. ver3 wide 
one .. It not only ·includes money ~  but it also includes everything 
that IS ~ ~ being estimated iu terms of money. From this)t will be, 
clear that wherever there is· a case of compens!\tion to workman he is not 
'?nly entitled to get compensation on the basis of nis money· ~  but he 
Iii alio entitled to get compensation on his money wages . pluS' delY'ness · ~ 
&ncP. Mit Joshi mentioned, the further fact, that while in Great Britain tb'e 
law ~  been altered, we have done nothing of the kind in this country. He 
said that during the war the benefits payable to workmen under the Work-
men's Compensation Act in England have been enhanced. I have looked up 

. the matter and the position is really this. I am sorry to say that Mr. Joshi 
has not really understood what the difference is. As HQnourable Members 
of ,the House will be aware, the English la.w makes payment under WorkJnen's 
Compenslltion periodical, while in ~  our payments are mostly lump sum 
payments: "s has a veq important effect, In the· case of lump sum 
compensation a workman ,receivel his payment and he is out 'of the picture, 
nnbody hilS any continuing liability about him, either his employer's or the 
Government. But in cases where' the liability to pay is a continuous liability 
by reason of the fact that the benefit e.xtends for a period, obviously the 
liability hI continued on the employer, and just as an employ.er is liable to 
pay for instance dearness allowance 'toa workman, who is in employment, in, 
the ~ way, an employer is a.lso required in English law to pay enhanced.. 
compensation bJ reason pf the ~ t that payment beillg periodical the, liability 
to pay continues. If it, was the desire of the House that our system o! 
:Workmen's compensation should· aIse- be Bo..altered that instead of lump sum 
1;0 a worker, we, .!'\hould pay him periodical payment _either for life or to his 
children until the time that they come of age,1 no· doubt the case that has 
belm in England will also become operative in this country. 

]IIr. ~ t  President (Mr. Akbil Chandra Datta): IiI is the desire of the 
House-not a ruling from the Chair-that 'you· should be brief. It is the 
desire of the House that the next . motion should be reached. R is for you 
to consider. .. .' . . 

Sir Cowasjee lebangir: No, Sir: it is not the desire of the House, at any. 
rate I wish to hear him. 
. lIIr. Jleputy President (Mr. Akhil Chandra Datta): Order, order. 
- ~  Oowasjee oTehangil':. It is not the desire of ,tile House, Sir. You speak 

,in the name of the House: Sir. I say so far as this part Qt. 'the House is 
concerned, wc desire to bear him. 

Dr.'· P. :N>Banerjea:-There are other Honourable Members who de.Bire 
that he should conclude his speech. . . 

Sir Oowasiee oTeh&Dgir: But we want to hear hhp. 
lIIr. Deputy Preat4nt. (MI. Akhil Chandra- Datta): You d<? -not constitute 

the whole House." " , 
JIr. Abdul Qalyum: That iB light. . 
The lloDour,able Sir Sultan Ahmed: 'After all, Sir, tliis side _of the House" 

wants to hear hiIDI '" . 
lIIr. Deputy President (Mr: .Akhil ~ ~  DaUa):. Where is 1ihe t ~  

I am telling over and over agam that It 18 not, a rulmg from the ~  It 
is only a request from the Chair to the ~ ~  Member, and ~  for 
him to decide whether he wishes to comply WIth It or not .. ' The Honourable Dr •. B .. :B.. Ambedlw: ~  the. ~: :t point ~ Mr. 
Joshi made was· wit!} .regard ~  ~  P~  ~ ~  ~  sa14f.nat 
this Technical Personnel OrdmaDce' has m It .. the prlDClple of meCJuabty of 
treatment between employer and the- employ¥ .. The pointi that .. ~ sougb,t to 

, be made out there was that under the Teohnical Personnel ~  ~ 
employee is'' not free, to resign from his .employment, while ~  the ~  

.Ordinance ap' employer is free, to discharge an ~  81r, I should like 
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to state the true pORition as 'ma, be found from a reading of thiS Qrdmanoe. 
The true t ~ ·is this: th'at all employee is not required to ob,tain pelplis-
aion of his. ~ if he wants to reslgll. What is required by the ,Ordi-
nance is, that he should ask permission. of the ~  he wants to resign. 
On that point, I think Mr. Joshi is Iilomewhllrt misinlormed.' Then, Sir, with 
reprd to the power of the employ..a', to discharge. ,the p06ition ~ is ais. 
That. as a rule, he is not allowed to ~ or ~  an ~  unless 
he has obtained permission of the Tribunal. To that there is undoubtedly 
one exception, and that exception is that in case' 01 insubordination or mis-
conduct which calls for disCiplinary action the employer ma.y dismiss his, 
employee t ~ t obtaining the' permission of the Tribunal. Now, Sir, I 
do not lihink· that this particular provision which permits an employer to 
get rid of an employee who' has misconducted hiJIlself or who ill insubordi-

'nate cam be a ground for complaint. 
lIr. If. ~ lobll: Who is ,to judge? ~ , 
The Honourable-, Dr. B.B. Ambedkar: I should liktl ,to ask Mr. Joshi, 

who judges in ordinary cases where the Tribunal doee not become operativeI' 
In the wa,v in ~  ollr industry is orgnmsed it is the employ,er who h:'fs-
rightly or wrongly-=-the right to dismiss a worker whom he thinks is of no 
service to him. Therefore I think there is no point in that. Bul;, what I 
wanted to- jnform the House, and Mr. Joshi particularly, is that in order tha'6 
there may be noabusc of this provision we liave amended the Ordinance in 
two important particulars. The first thing that we did-and thnt wa..; don,e 

-expresaly at the desire of Mr. Joshi-was to constitute advisory committees 
to be associated with the Tribunal1 On these advisory ~tt  there are, 
representatives of labour,' and I have not the slightest. doubtth8t with, the 
help of these advisory committees, constituted as they ~  they' will be able 
to bring to the attention of ,the Tribunal such cases which they have reason 
to be!ieye are due to- victimisation.· • 

The second and -the most important step which has now been taken ')S this. 
We have now, issued an order £alling upon the Chairman of the Tribunal lo 
place on recOrd his reasons for not allowing an employee to resign or to quit 
his jOb. This is a provision which we have--1>orrowed,from 'the Criminal Pro-
cedure Code, 80 that at the centre of the Government it would be possible 
for \lsto know whether - there were legitimate and proper grounds for the 
Cbairman_ of the Tribunal not pennitting an employee to resign his job. 

Sir, Mr. Joshi then proceeded to point out that the conditions in coal m.inelJl 
were not very satisfaotory. I do not claim that the conditions are ideal but 
I do like to say that the Labour Department has -taken definite and quite 
large steps-to bring about better conditioll,ll in coal mines." We have now been 
working our coal mines with two types of laboUT,-local labour aDd the labour 
which we have imported" from outside, principal1y, from--the ,Oorakhpur dis-
trict of the U. :p. I should like to give the House certain 6gul'9 with regard 
to wages. The Gorakhpur labourer gets 12 annas pel' day as basic wage; in 
addition to that he gets four annasof production bonus and he gets foul' 
annas of t ~  a.llowance for working underground. Then we give bim food 
free, the cost of which comes to 14 snnas per day per man-. 

Jlrs. ]telluD Bay ~t  .Non-Official): Sir, on a point of ordet. r 
think the Honourable Member. has taken 25 minutes already. 

IIr.Deput)' Prelident (Mr. Akhil Chandra Datta): The Honourab1e Member 
in charge can be- given more than 20 minutes. 

IIr. B'. II. 3'0Ihi: The -rule "is 20 minutes. 
IIr. Deputy PriIIdent '(Mr. Akbil Chandra·Datta): No; 20 minutes or 

more if necessary. 
;.The Honourable Dr. B. It. • .lmbedkar: As I said: Sir, apari ~ these' 
~  the Gorakhpur labourer ,is give:!} 14 annas per day for his foOd. He 
"as free housing and free medical aid. - .. 
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Coming to !the other colliery labour, their wages ~  as follows. There is 
an increase in cash wages of 50 per cent . .over the pre-war ·rates which were 
8annas on the surface and 14 annas underground. Then he or she gets 
certain rations.. The local colliery labourer gets 4 seers of foodgraias per 
worker at controlled rates·for himself or herself and 4 seers for each adult 
depe.ndent . and 2-seers for each ~  between two and twelve years. In addi-
·tioll he or she gets one-fourth of the basic ration in cereals and dill at the 
concession -rate' of'six seers to the rupee.' Each worker also gets one Sfler of 
rice free of cost for each day of tt ~  In addition to that he gets c&Flh 
benefits which are two annas per day of attendance to a worker who has no 
dependent, three' anllas to a worker with one depe:r;Ident., five annas to one 
with. an adult dependent and a child or children. 

JIr •. Sri Pra.kasa: Sir, on ~ point of order. So fa .. as I know, the option 
. to allow a ~ t Member to speak for more than 20 minutes, to which 
you referred, was for the Merriher in tlharge and not ·for any Member of' 
Government who might jump up rind speak. In this case t ~ M,ember in 
charge is the Finance Membeto whose motion is' before· the· House. It is not 
the Labour Member's mation.· ,. 

J[r; Sami Vancatachela.m Ohet\y (Madras: Indian Comqjerce): Sir I move 
that the question be now put. . • 

Several Honourable Members: ~  question may· now be put. . 
'!'he Honoura.ble Dr. B. R. Ambedkar: Sir, I cannot be disturbed in this 

fashion. ., 
Mr. Deputy President (Mr. Akhil Chandra DattfJ): Order, order. Closure 

motion can be moved only after the speech is finished. I have done all that 
I possibly could to help the Oppo.sition with· regard· to the next motion, but 
I have no option now. _ . -

. ~  Abdul Qaiyum: Sir, on a point of order, the Government Member can 
speak for 20 minute or more. But the point ill, is it to be left to the sweet 
will of the Government Member himself to spin out his speech to inordinate 
lengths? Or is it for the Chair.to decide whet.ber the Honourable. Member 
has had sUfficient time or not? I contend that this power lies solely with the 
Chair and the Government Member cannot ·be allowed to spin out his speech 
to any length he likes .. I contend he has ~  sufficient time. . 

Kr. Deputy Preai.dent (Mr. -Akhil Chandra Datta)": It is a very delicate 
thing for. me to say that he has had enough time to speak·· or that he is· 
taking time deliberately. 

. Sever&! Honourable Membera: .. The question may now be put. 
Mr. Saml VencatachelamOhetty:' t rise to a point of order. Evidently the 

Chair is under the impression that I cannot m9ve the plotion for closure, but 
I think this time as the Bonourable Member has resumed his seat I can move 
tbe closure motion. , . .. . 

Mr •. Deputy President (Mr, Akhil Chandra· Datta): It is 0. convention that 
closure motion cannot be Vloved when a Member is speaking. But the point 
is that the Honourable Member did not take his seat because he hali finished 
his speech but because he was interrupted. 
. '!'he Honoura'b1e Dr. B. :a: Amb&dkar: Then. Sir, Mr. Joshi said tlmt the 
Labour Department was' short-staffed: I am rather surprised how Mr. J"oshi 
came to make that statement. I would like to inform the ~  about the 
staff which has been employed by the'Labour Department quite recently. Ho 
far 8S the coal mines are conc;:erned. we have ~ t tpe. Chief I Executive nfficier 
for the Coal Mines Welfare Committee. He has got a Chief Welfarp. Offiner 
under him and under him are two t ~  of ~  is a lady welfare 
inspentor. Then, Sir, we haven. Director P ~  Labo.urSupply. He 

. has under him three Deputy rHrectol'R and four ASSIstant DIrectors. 
(At thi". st,fl'!'e, there was n loud uproar nnd thumping of the table on the 

Opposition Benches.) . . 
Mr.' Abdul Qatyum: Your demand wilLbe .thrown out completely. • 
The Honourable Dr. B. B. Ambedkar: There are 20 officers undert.he 

Ch;ef Inspector of Mines. Then. in addition to that we have .• ow appointed 



.... 1462 . LJIlGISLA1'IVB ASSEMBLY [IaTS. MAR. 1946 
• [dr. B. R A~  

a Chief Labour Commissioner at' the Centre. Under btm there are three 
, D ~t  Labour Commissioners who will be in cha1;'ge of till· the weHare 

actl'Vltles. , 
. ~  ~  Mr .. Joshi said t ~t the Labour D t~ t ~  always. behind 

t!me In t ~  t ~  ,that. ~  ~  the rule. 'On th'is point what I would 
hke to : ~ t IS thiS that in the Circumstances in which we are carrying ob 
t.he actmtIes of ~  Labour Department delay is inevitable .. We ha-yl') got to 
consult the Provmcial Governments, we ho.vegot to consult the ~  of 
~  we have got to consult the employees. All this mu,st necessarily take 

tIme, and therefore t do not think that there is any point in Mr; Joshi Ba1ing 
that we. de1ay matters. 

(liz. N. K. Joah1: Mr. Deputy President" I rise to a point of ordCil'. ~ 
. it your ruling that a Member of Government 'can speak at any length? 1 
want, a rulihg' from the Chair definitely, . " ' , , 

. Mr. Deputy President (Mr. Akhil Chandr'tt Datta):J> understand the 
lIonourable Member-has finished his speech. . 

JIr. N. II. J08\1: Sir, I want to save the time of the House, and therefore 
I ask leave of the Hou,e to witPdraw my cut motion. . 

The Honourable Dr.' B. B. Ambedkaf: I would like to say one thing thRt 
if my Honourable friend, Mr. Joshi, had told me that he was going to t ~ 
draw his cut motion, I would not have spoken fJ$ long as I have done. 

Kr. X. ll. JOIhi: Mr. Joshi is a man who shows courtesy to everybody. 
But if the Honourable Member does . not show courtesy to me, I am not 
bound to show him courtesy. 

1Ir. Deputy President (Mr. Akhil Chandra Datta): Mr. J08hiw88 not bound 
'to give any previous intimation to the Honourable Member tQ the effect that 
he was going to. withdraw his cut motion. -

The motion was, by leave of the Assembly, t ~  
'NwJ. for immediate Reimposition of Ban on Emproyment of Women 

under ground in Minea' 
Ilrs. Renuka Ray: .. Sir, I move: 
"That the demand under the head 'Department of Labour' be reduced by Rs. 100." 
Sir, since August 1943 and December of the same year, when the ban on 

women working in underground mines WIlS first withdrawn,' there has been a 
consistent and insistent protest throughout t~ country agtnnst this undesirable 
action. The Government of India are ftilly awe.re that they have not only 
Violated an international pledge but that they have considerably shocked and 
offended world opinion. 

A year ago, at the request of the All-India Women's Conference, I moved an 
adjournment motion asking that the bafi be re-impo8"edimmediately, and my 
Honourable friend, Mrs. Subbarayan, also spoke ~ a cut motion all labour 
during the Budget Session 9n the 88JIle subject, but the plea of the Honourable 
the Labour Member at that time was that this was a very temporary measure 
only to be carried on till the next harvesting season and not for the period of 
the war that arrangements were being made to remedy the lahour shortage, and 
that once these ~  went through the ban would be lifted, .Sir, the 
attitude was that we were ~ t  all this song and dance about nothing since 
the period was to be 'very shGft. A year has come and gone and today I think 
the attitude bas Qecome far more adamant. .The Honourable the Labour Mem-
ber has made it only teo. clear th",t he does not intend to re.illlPose that ban. 
The 1!onourable Members of tXIII House are only too well aware of all the 
circunistances and realize fully, I am sure, that the Qrguments that have been 
put ~  if they had come from &- merciless type of capitalist employer, could 
have been understood. _. 

[At this stage, Mr. President (The Honourable Sir Abdur Rahim) resumed 
the 'Chair.] ........ . 

But how th_ey cou\d have been ratified and even" advanced by those who are 
primarily responsible for the prot.ection and the well being of the cQmmon-
people, it pQ.sses our comprehension. 
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Sir, I should like to have the support of the Rouse, of aU Members-either 
on this side of ~ ~  ~ ~  the other,-of all Parties, including the Govern-' 
ment, because thIS IS a. legItImate demand the infringiDI of which leads to ~  
infringing of one of the mo,", elementary canons of human decency. 

t:lir, 1 move. . 
~  PreaidlDt (The Honourable Sir Abdur Rahiml:1 Cut motion moved: 

. 1 ~ the demand under tile head . Department of Labour' be reduced by .Hs. 100." 
Jome KoDourable ~ : The question be now put. . 

. The ~  Dr. B~ B. A ~ : With regard to this cut motion, it is 
~ t t~  the sh?rt tIme that IS at my disposal to deal with it adequately. 

I wou.ldbeglD.by sa!mg th.at the last time when this question was debated aD 
an adjournment motion, I made the statement that in taking the decision which 
the ~ of India took.I felt-very uphappy abopt ~ .. ~  I ~ still very. 
~  about It. Hut the Cll'cumstances are such t1iat It IS ImpossIble t<l take 

any other action than what we took. If the Rouse wiij bear with me for a few 
minutes ..•. ; 

Some JIoDourab1e Members: ~~  no. 
The Honourable Dr. B. 2 •. Ambedbr: ... " I would tell the House the 

relevant circumstances which forced our hands in this matter. 
I should like to begin by stating to the House what the position with ~  

to coal was. In the year 1941 the .total- raisings were 29,881,000 tonll. In 1942 
they fell to 29,270,000 and in 1948, the oritical year in which. we were forced to_ 
lift this ban, the totaJ production of coal had fallen to 28,758,000. The House 
will at once realise that within Q. year there was a fall of something like·6,628.000 
tons. It is ~  me to dilate on the fact that coal is ofJ.e of the most 
important raw materials both for industry as well as for· the war eBort. It was 
impossible for any Government to sit with .folded hands and to watch with in· 
difference what might be called Itt tremendous fall in the production of so 
important a material as coal. 

The next thing to which I should like to draw the attention of the House tl!l 
the number of collieries that were opened during these years. In 1941 the total 
number of collieries in ·operation was 440. In 1942 they had risen to 670 and in 
1943 the number had gone up to 706. In the ordinary course of circlJDlstances, 
this enormous increase in the number of collieries in 1943 should have given us 
a larger quantity of coal than We actually had; but we were faced with this most 
curious phellomenon, namely, that on the one hand we had an increase of 866 
collieries while on the other we had a fall of 6,628,000 tons of coal. 

Let us look now to the labour'position: In the year 1941 the total number of 
workers employed in coal mines was 2,11,601. In 1942 the total eme.loyed 
was 2,08,742. In 1943 it was 2,05,822. Comparing them witli· the 
number of mines opened, it will be seen that here again we had a very 
strange phenomenon, namely, that although the mines had increased, the labour 
force had decreased considerably. In fact the t t~  was 4,879. But 
this does not complete the story. In fact many have not realised what exactly 
was the crucial fact. That will be realized if the House were to know the 
number of coal tt ~ that are employed in the coal mines. In 1941 the total! 
number of coal cutters employed was 55,691. In 1942 they feB to 51,438, and in 
1943 they fell to 45,806, a drop of 10,385. It is unnecessary for me to tell the 
House that the coal cutter is a prime mover in the process of producing conL 
It is no use having a very large labour ~  round about the coal mines if you 
have not got a sufficient number of ~  cutters. Coal cutting is the basic 
primar,\' activity. This is the crux of whole problem; A~  that thi,:; import-
ant class of wvl'kmen had dwindled by no less a. ~  tl:ian, 10.385. 

The reRsons why these conI cntters. hnd dl'opped a.re, of course, well known to· 
the House. . There was in the area where the coal mlDes are situated tremen. 

~  possibilities opened up by the various industrial establishments, bv various. 
mMtary works, alternative employments, where wages were considerably higher· 
than they were in the coal industry. The alternative employment ha<l also thiFl.· 

~  namely, that it was work on surface, which, other things being equal. 
is undoubtedly far more attractive than work underground. The third reasoDl 

Ii: 
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why the coal ~t t  preferred to quit the pUnes in ia,vour of th&. other employ-
~t t on the surface .was beClluliie the cool cutter could take his wile ~ with 
him and get ~  ~  added to his own and thus ~  the family earniIlP. 
If he worked m the lDlnes he could not benefit of her ea.rnings because of the' 

\ ban. l'his was probably the greatest inducement which the coal cutter had in 
ol'dtll' to quit tht:l mille Ulul so!)k ultel'UatlVe ~ t  thut ·were ~ tt  hiS' 
l'each. . , 

Now, I have no doubi that nothing else would have helped to hrina back the 
coal cutter eXcept tc:i allow his wile the ,opportunity to work with him and eim. 
& wage. In my judgment nothing else could have enabled us to retrieve the ( 
pOsition and get back the coal cutter into the coal mine, We have been told that 
we could have g9t back ~  to the coal minesb,y increasing wages. On this 
point what I would like to say is this that this is aD. argument which with.in. 
Jim.its has ita force but that when Carrie'dto enreinea turns out to be worse than 
useless. My friend Mr. Joshi yesterday'ref8l'l'ed to ~ faCt " that they 'paid 
enormous wages to coal miners in England "and that it was the best 'paid 
industry. Undoubtedly so. But Mr. Joshi forgot the fact -that even in England 
where they pay such enormous wages to the coal miners, there has' been an 

t~  ~ t  of .abour available for coal, mines. Therefore, air, the point 
is this, that wages could' not be that sovereign remedy which it has been suggest-
ed to be. In our judgment, and I think it was a correc:t judgment, the only 
method of retrieving a. very bad and a very serious situation was to take the'· 
decision: tb,at we have taken. 

There is anether point \vhich is urged againat the ~  the Government 
has taken. I should like to meet this point quite squarely because it is an. 

., i,illportant point. the force of which I confess I ha'{e always t ~  that 
there is shortage of coal in England and in other countries but there women are 
not allowed to work underground, why should then we allow I women to WQl'k 
lUlderground ill India? Now, Sir, the answer to that is twofold. In the first "-
place in other countries like England, where women are not allowed to work 
underground, they have the ulternative remedy of conscription. They e&n 
compel people and they do compel people to go and work in coal mlnes. I have 
very recently read a report that in Belgium, the .1941 class recruits required to. 
serve in the army instead of being "sent to the front were sent 'by the Belgian 
Government to go into the 'coal mines. That power, as the House will realise, 
is not available to us and therefore we could not foUow that remedy. 

Now, Sir, t.he other reply that I would like to give is this. In all those 
. ~ t  like Great Britain, South Africa and' other countries, there has been 

no tradition of women being employed underground. . Their women worked at' 
one time 'but that was probably for 60 or 70 years before. I appeal to the House, 
to take a realistic view of this matter. In our own country is it not a fact ~ t 
up to 1937 women did worli in coal mines? Is it not a fact that women ill this-
country· were working in ~ mines till eight years ago? Can anybody in India 
say as people in England say that our women have ceased to work underground. 
for a century and that therefore this is a new departure? 

The Honourable lady ~ moved the cut motion, I tllink, has forgotten what 
was the view of the All-India Women's Conference in 1984. I should like to. 
explain it to the· House. . The Go\Oernment of India had taken Certain steps 
practically from 1929 with a. view to close the employment of women under-
ground -and, B8 the House will rememberf they had laid down a proportion, Il 
dwindling proportion, so that according to that programme women would have 
ceased to work in coal mines in 1987. This was long before there was any talk 
about a convention. What was the attitude of the All-India Women"s Confer-
'eoce? I find tha.t this matter was taken up for· consideration by the All India. 
Women's Conference in their session held on the 26th December, 1984., Accor1-
ing to the report which I have in my hand .. (Interruption by Mrs., Benuka Ra;r.} 
Please do not disturb me. The All'India Women's Conference set up' a 
·Committee to consider this question and I would like to read only two short 
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I'l:'llteIlCl:8, whiehi'cc)ntuill the view that t ~ AIl·India \Vomen;s Conference took 
of the ~ t  of the GovemJtlent of India. Sir, I will read from page 53. The 

~ t fIrst. gIves the advantu.ges and t,ben gi\'es the disadvantages. The report 
(.1 shpuld like to tell the Holise that the lady who has moved t ~ motion was a 
mernllf)l' iJ[ thiK (:'ornmittee appointed by the AII·India "Tomen's Conference)-:-
begins hv savin"': • 

.. J tho.. • " 
. "Our ·i!npl·c.sion ILhout. the !'ffed or t,ho elimination of W01l1"1I h01l1 nndergl:nulld work 
~ I,hnt. ~ ]8 n." tllP whljllf' !lot ~ t  to the t ~ in ~ the miners Jive . 

. Then, Sir, they conclude hy saying: 
"If t ~ women ~  removed from ~  work in the ~ t COIlllitiol\, t,he 

dist.ress will he S(l great in the minel's' homes that it will far outweigh the evils of allo1l'iug 
them underground." \" • 

, (Interruption by Mrs. Renuka Ray.) 
. Mr. Prealdent (The Honourable Sir t\.bdur Rahim): The'Honourable Mein-

,bel' is not giving way. . 
The Honourable Dr. B. R. Ambedk&r: Sir, it is true tha.t when this matter 

was eon;:idel'ed by the AIJ.Indii .Women's ConffJrenee at their session held ill 
1935 they came" to the conclusion that 'they would support the Internationa.l 
Convention which was passed, in spite <,>£ the fact that they saW'grave objections 
to the course pursued bv the Government of India. Now, Sir, I cl&im that. this 
viI'\\' that l1w AlI.India Women's Conferel1co took of in 1935 which was so 
<1iffE'J'ent fl'Orn its view expressed in 1934 was due to the passing of the ~ 
tion lind I aU! sme th'nt if in f935 the Convention.had not been passed, the All-
India Women's Conference would have continued to agitate aga.inst the decision 
of the Government ~ India to eli\ninate women from coal mines. I do noti 
want t,o ,:;ay that there are any sinister motives for the ch/lnge of front on the 
part of the AIl·India Womcn's Conference in this matter but I would like to say 
that I am not prepared t!) believe that within the ten years that have elapsed 
there haR been, such A, revolution in the moral and t ~  conscience of tae 
people. of .this country that they are not prepared to\tolerate the action which 
Government has taken action which is purely to meet 8Zl emergency and which 
will be annulled 8S soon as the emergency vanishes. 
". Sir. I have ~  told that a·flier ail the number of women employed in coal 

mines is only 15,000 and tnat they have not been able to produce more COAl. 
Why, then, is ~ tpat the Government .of India persist in keeping these 15,()()O 
women underground? The ansWe'r to ,that question is ~ veri simple orie. In 
the first place . . . . . , 

lb. Sami Vencatachel&m t~: .May I ask if the Honourable the Labour 
Member would give an assurance, a firm assurance, tha.t he will continue to 
employ them whatever might be the public opinion? 

The Honourable Dr. B. It. Ambedkf,r:' If hly Honourable ~  has" such 
a wicked opinion 'about me, I cannot help him. He is quite erititled to . have 
whatever opinion he has about me .. And I Am free to have my own opinion ~  
him. I do non think we ougilt to exchange them on the ftqpr of the House . 

. The question has been asked 9S to why we are keeping these women ,under-
ground.? There are three reasons -for it. First Of all, ·it has got w b. realised 
that in the situation in which we are placed the woma;n undergrOQlld cannot be 
treAted as a Ringle unit by herself. She is a potential. If she goes . , . . . 

Kr. PrtIldlDt (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber's time is up. . . 

The 1Jono1ll'&ble Dr. B. It . A ~: I A ~· ~ spoken for more than 
~ ~~  , 

The first consequence ~  be tha.t if she leaves the coal min,e, the coal cutter 
Will also ~ the coal mine and there would be A further t ~  in the 
!lituAtion. The second 'consequence wUl be tha.t if she does not work; there win 
be more absenteeism in the. COAl mines.· And thirdly that tbAn*e would be R 
further'reduction in the number of coal 'cutters because somsqUttel'R will have 
to aft' the work of ~  8 work whieh women now do. ~  a matter of 1ac,". 
thE'! Argtlm,ent t.hAt hllR been sometimes ul'ged that t~  women haVe:! not hepn 

1!:2 
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able to produce. more coal is not correct and I would like to draw the attention 
of the House . . . . . . 

Several JI6JLo1ll'&ble .emben: The HOllourable Memb61"S time is up. 
• The HOllourable Dr. B. B. Ambedkar: As I said, we have no intention to 
keep ~ underground for a minute longer than is absolutely necessary. As 
the HOuse IS awai'Q, we ~  taken several measU!'es in order to meet the 
situation. We have importea Gorakhpur labour. we have imported machinery, 
and we have done severn I othel' things. . ' 

(It being Five of the Clock.) 
Mr. P1'eIiclell\ (The Honourable Sir Abdur Rahim): The question is: 
"That t.he demand under tilt" head 'Department of ~  be reduced by RR. 100." 
The motion wa.s adopted. 

" • I DEMAND No. ~  . 
Mr. PrIIid8ll\ (Tqe Honourable Sir Abdur Rahim): 'I'he question is: 
"That a IlUm not exceeding Rs. 92,68,000, be granted to the Governor General in Couneil 

to .defray the charges which will come in COUrlle of ~ t ~  the ~ ending the 
mat day of March, 1946, in. ~ t of 'Customs'." . 

The motion was adopted. 
DBMAND No. 2-CBNTRAL EXCISE DUTIB8 

Mr. Preai481lt rfhe Honourable Sir Abdul' Rahim): The q'uestion is: 
"That a sum not ~ Ra. 1,63,18.000, be granted to the Governor Gt'lIeraI in euollcil 

to defray t.he ~ which will come in coune of payment during the yesr ending t.he 
3lat day of March. 1946, in l'espeet of 'Central ~  Duties'." 

The ~  ~ ndopted. • ' 
DBIUlm No. 8-TAXBs ON INOOME INCLUDING CORPORATION TAX. 

Mr, Pnatdlllt (The Honourable Sir Abdur Rahim): The question is: 
"That. a lam DOt _ceeding Rs. 1,10,1<1,000, be granted to the Govemol' General in Council 

to defray the chargee which will come in couree of payment daring the yeal' ending the 
31"t day of March, 1946, in rupect. of 'Taxea on Income inclu'ding t ~  

The motion was adopted . 
DBMAND NO.4-SALT 

~  Prelidellt (The Honourable Sir Abdul' Rahim): The q.uestion is: 
"That a om not exceeding RJ. 86,03,000, be granted to the Governor General in Conncil 

to defray the charges which will· come in course of paym_t during the year endiJ:qr the 
!Slat day of March, 1.946, in respect of 'Salt'." 

The motion was adopted. 
DBMAND No. 5-OPIUK 

Mr. Presidellt (The Honourable Sir Abdur Rahim): The question i.: 
"That a lum not exceeding DB. 1,62,51,000, be granted to the Governor General in Council 

to defray the charges which will come in courlle of payment during the year ending the 
31st day of March, 1946, in respect of 'Opium'." 

The motion was adopted. 
DEMAND No. t ~ A  EZCISB 

lb. Preli4ellt ~ Honourable Sir Abdur RahiLl): The queation i!l: . 
"That a sum not exceeding Be. 2,00,000, be granted to the Govemol' General In CODnclI 

to defray the cbarges which will come in course of payment dnriDI t.he year ending the 
31st day'ctf March, 1946, in respect of 'Provincial Excite'." 
. The motion was adopted. 

DEMAND No.7-STAMPS 

1Ir. Prelidell\ .(The Honourable Sir Abdur Rahim): The question is: 
"That a 8um not exceeding ~  ~ ~  be grantaci to. the Governor General in .Coucil ... 

to defray the charges which pit lOme In courle of paymilDt during t.he year end1D(l: the 
Slit day of March, 1946, in rel'pect of 'Stamp"." 

'l'he motion wa.s adopted. , 
DBMAND No. S-FORB8T8 

Ill. Prelidell\ (The Honourable Sir Abdul' Rahim): The question is: 
UThat. a Bum not exce8cling RI. 22,14,000, be granted to the Gov.ernor General in ·Council 

to defray the charges which will come in course of payment ~  the year ending the 
.!lat day of March', 1946" in relpect of 'Foreltl'. II 

'T.hf' motion was adopW1.. ' 



~ :  lll:DGE'I'-I,lST ~  DEMANDS )467 
DEMAND No. 9-tnRIGATION, NAVIGATION, EMBANI{MENT AND DRAINAGE WORK8 

Mr. P ~ t (The HOllourable Sir Abdul' Rahim):' The question is: 
, "That a 8um not exceeding Rs. 2,66,000, be granted to the Governor Genel'al in CUllneil 

. to defray the chal'gea whidf will (,ollie in ~  of payment during the year ending the 
31s' day of M.arch, 1946, in respect IIf 'Irriga.tion, Navigation, Embankment and Drainage 
'Work.'. " . . 

The motion was adoJlted. 
DEMAND No. 10--nw1A:S POSTS AND'· TEJ.EGRAPHS DEPARTMEN:r (INOLUDIN6 

WORKING 'EXPENSES) 

Kr .. Preaident ~  Honourable Sir Abdu,r Rahim): The question is: 
'''l'h&t a sum' not ex(·t'l'dilllt ~  18,1f},55.000, he granted to the Governor General in 

Council to defray the charges which' will come in collrse of payment dul'ing the year ending 
the 3lRt ~  (Ii MRrdl, 1946. in 'I'eaped of 'Indian Posts nnd Telegraphs D ~ t  
(including working ExpenlSell)'." 

'I'he motion was adopted. 
DEMAND No. I1-JNTEUEST ON DE T AND OTHER OBLIGATIONS AND RBDUCTtON OR 

. Avo DANCB OF DEBT . 
. . 

lIIr .• .resident (The Honourable Sir Abdur Rahim): The queation is: 
"That a lum not exceeding Re. 1,ao.. ,000, be granted to the Governor, General in Con neil 

.to defray the charges which will come course of payment during the year ending Ole 
'31lt day of M!lrch. 1946. in respect of 'In It on Debt and other Obligations and Reduct.ion 
-or Avoidiulee of Debt'." . 

The :.:ootipn was adopted. 
DEMAND No. 12-ExECUTIVE COUNCIL 

Kr. Presid8llt (The Honourable Sir Abdur Rahim): 'rhe question is: 
"That a reduced sum not exceeding Re. 1, be "Tan ted to the Governor General 111 CouDcil 

to defray the charges which will come in course of payment during the year ending the 
Ilit day of March, 1946, in respect of 'Executive Council'." 

The motion was ,adopted. 
DEMAND No. 1S-COUNCIL OF STATE .. 

Kr. Prellldellt ('1'he Honourable Sir Abdur Rahim): The question is: 
"That a sum not· exceeding RH. 1,14,0'00. be granted to tht' Goverljol' General in Coun('i] 

to defray the cHar. which :will come in course of payment dUl'ing the year ending the 
Iht day of March, f946, in respt'ct of, 'CoiJncil of t t ~ 

The motion was adopted. \ ' " '.\ 
DBMAND No. 14--LEGISLATIVE ASSEMBLY AND. LEGISLATIVE ASSBIDLY 

DEPARTMENT 

Kr. President (The Honourable Sir Abdur Rahim): The question is: 
"That a sum not exceeding RII. 6,86,000, be granted to the Governor General in Council 

to Ciefray the charges which will come in course of payment during the year ending the 
31st day of March, 1946, in respect of ~ t  Assembly and Legislative Assembly 
Department' . " 

The motion was adopted. ~ 

, DEMAND No. 15-HoME DBPARTIlENT 

Kr .. President (The Honl!Urable Sir Al>dur Rahim): The question is: 
"That a aum Dot p.xceeding Re. 8,81,0Q0, be granted to the Governor General in Council 

to defray the chargeR which will come in course of payment during the year folJding the 
Ilat day 01 MtlJ'('h, 1946. in ~ t  'Home Department.'." 

• Thfmotion was adopted. , 
'DJIIlA.D No. 16-DBPARTMl!llft 0'" INDUSTBIBS AND CIVIL SUPPLIBS .' 

Mr. Prelident (The Honourable Sir Abdur Rahim): The question is: . 
"That a reduced sum not exceeding RI. 34,45,800, be granted to the Governor General in 

Council to defrav the charges which will come' in courae of payment during the year endjne 
t.he 31st day of March. 1946, in respect of 'Department of Industries and Civ:i1 SuppJip.a'.'. 

The motion was adopted. 
DEMAND No. 17-DEPARTMENT OF INFORMATION 'AND BROADOASTING 

Mr. President (The Honourable Sir Abdur Rahim): T,he question. is :' 
"That a .um not exceeding Rs. 35,10,000, be granted to the Governor General in Council 

to defray the charges which will come in course of payment during the year. ending the 
Slat day of March. 1946. in feRppct of 'DeTJart,ment of Information and Broadcalting'." • 

The Assembly divided: • . 



: ~ LEGISLATIVE ASSEMBLY [18TH MAR. 1946 
,AYES-...47. / • 

,AhDiad Nawaz Kj.an. Major Nawab Sir: 
Ambedkill', The Honourable Dr. B. R. 
.AIlthony, Mr.' Fr&nlc B. 
AZlzuJ J::luque, l'heHOIlourable Sir M. 
Benthall, The Honourable Sir Edward. 
BhBgchand Boni. Rai ,Bahadilr Sir Seth. 

I Khal'll, The Honourable Dl·. N. B. 
I ~ t  MI'. E. 8. A . 

Kushal Pal iiillgb, Raja lluh,adul'. 
. La.wson, Mr. t. P. 
:\lenoo, MI'. P. M. " 
Mlldaliar, The Honourable' Dewan Bahadur 

Sir A. ltarnaswami. UBI'Oe, Sir Olaf. 
Chandavarkar, Sir Vithal :S. 
Chapman·Mortimer, .Mr, T. 

-. ~  The Honoura.ble Sir ~  

• Chatterjee, Lt.·Ool. Dr. J. O. 
Daga, Seth !:lunder LaU. 
Dalal, Dr. Silo 'Ratanji Dinabaw.' 
Dalal. The 'Honourable IStr Al'deshil'. 
Dalpat Singh, Sudar Bahadur Captain. 
Ghiuuddin, :Mr. M. ' 

,Ghuzriayi, Sir Abdul Halim. • 
Gwilt, Mr. E. L. C. ' 
Habibul' {lahman, Khan ~  Sheikh. 
Haidar. Khan Babad11l' Shaml1lddin", 
Imam, Mr.' Saiyid Haidar. 
lnskip, Mr. ~  O. 
Iamaiel Alikhan, Kunwer Hajee. 
Jawahar Singh. 'Sal'dar' Bahadur Sardar Sil·. 
J"hangir. ~ Oow&ljee. 
Kamaluddin ~  Shams·ul.Ulema. 

l'ia'l'tl I .. all Kllreel, Mr. :, 
Raj,jman, The Honourable Sir Jeremy . 

~ ~  8il" Henry.. • no". '1 he Honourable Sir Asoka. 
~  Khau Bahadul' !llian' Gu1a.m 
Kauir Muhnmmad. . I _ 

Shl!eby, Sir John. " 
., ~  Sir George. 

Sl'ivalltava, The Honourable Sir Jwala 
, PrllllRd, 

StokC6, Mr. H,. G.. 
Sultiu:ti' Ahmed, The ~  
Stmdaralllln, Mr. N. I ...,..-

~ ~ Singh,. Capt. ,\ 
'Iv-:dl, MI'. C, M. ' 

, yllon. Mr. G, W. 
Tyson. 1\Ir .• T D. .. 

NOES-55. "', ' .. 
Abdul Balith Choudhury. Dewan. 

· Abdul ~  )tauNi ~  
· Abdul Qal.ymIl, Mr. . 
Abdullah, .Mr. H. II. 

, Ahaan, ,Mr. Muhammad. 
,Ayyangar, Mr. M. AnantbasaYIlD&lD. 
Banerjea, .Dr. P. N. 

, Chattopadhyaya, Mr .• U1lU"eDdr. Nath. 
Chettiar, Mr. 'r. 8. AvinB8hilingam .• 

, Ohetty, Mr. Sami Vencatachelam. . 
Choudhury. 3tr. ,Muhammad HUIs&m. 

, Chunder, Mr. N. C. 
Daga, Seth Shead .... 
DIUD. Mr. Ananga Mohan. 

, Datta, Mr. Akhil Chandr&. 
Desai, Mr. Bhulabhai 1. 
D£'shmllkh Mr. Govind V. 
Buak Saiir Mr. 'D. A. SatUr H. 
Fazl·i.Daq Piracha, Khan B.bad.r Shaikh. 
Ga11l'i Shankar SiDJth.· Mr. 
Habibar Rahman, Dr. 
Hana Raj, Raizada. 
Hegde,.!ln K. B. JiDtraja. 
ROKmani. lfr. S. K. 
Ilmail Khan, Hajee ~  Muham. 

mad .. 
Kriahnamachari. Mr. T. T. 
Lahiri Chaudhury, . Mr. D. K. 

· Lakhichand. Mr. RajmaJ. 

Thamotiou· waf: negatived. 

Lalcha'nd Navalrai, Mr. 
Liaquat'Ali Khan, Nawalrzada MUhammad. 
Mangol 8ingh, Bardar. . 
Manu Rubedal', Mr. 
Mehr' Shah. Nawab Sahibzada. Sir Sayad 

lluhammad. '. 

~  Pandit Sham,!lhv.dIlyal. 
~ ~  Mr. G. Rangiah. • 
;\ialrang, SYE'd Ghulun Bhik, 
Nauman, Mr. Muhamw-d. 
Neogy, ,Mr. X;. O. 
Pan de, Mr. Badri Dutt. 
Ragl)u bir N arain Singh. . Choudhri. 
Ram Narayan. Sinjlh, Mr 
Ranga, Prof. N. G. 
Raza Ali, Sir Syed 
Reddiar. Mr,K. Sitarama 
Sant Singh, Sardar. 
Satyanarnyana Moorty, Mr. A 
Sham Lal, Lala. 
Siddique Ali· Khan, Naw"'. 
Sinha. Mr. Satya Narayan. 
Ari Prakaaa, Mr. 
Srivaatava. Mr. Hari Sharan Prasad. 

.Subbarll/VlI.,. ShrUnati K. ~ B ~  
Yamin Khan, Sir Muhammad. 
~  AbdoOla Haroon, Seth. 

Zl\.far Ali 'Khnn, Manlana. 

DEMAND No. 18-LBcJIsr,ATtvE DEPARTMENT 

'Mr. PteII4a.t (The Honourable Sir Abdur Rabim): The question is: 
','That, a. aum not ex('eeding .. RI. 8,86,000, be ,granted to- the GoveJ'l1or General in Council 

-to defra, the charlte8 which will come in CODJ'IIe of payment during the year ending the 
: ,Slit day of March, 1946, in ~ of 'Legislative" Depan.ment'." • ' 

The' motion WBII adoplied: 
D1DrAND ~  19-DBPAB.'l'MD'l' OF EDUOATION, HBALTJllND LANDS 

Jrr.. 'Prlllclat (The Honourable ·Sir Abdlit' Rahim): The .question is: 
"Tha\ a BUm not exceeding Rs. 19,93,000, lIe granted to t,h.. OoveMlor {",.eneral in Oouncil 

to defray the charges which will come in couJ'lle of payment du.ring the' yHI' ending the 
: SliIt, day of lIIarch, 1946, in retrPeCt of 'Department of Edueation, Health ann LRnd5' ... 

. The motion was adopfed . . ' . 



UENERAL HGDGIL'1'-Lli:,'!' OF DKMANDS ~  

l)},;:tl;\:-ill' N0. ~ A ~ ~  011' (JOMMOXW},;AL'!'H A ~~  
lrll. President.- t'fhe Honourable t5ir Abdul'6J;{ahim): The question is:, 

"That OJ ~  noL exceeuing'RH. 3,49,000, be grante1.t to the Governol' GenerlAl in Council 
to uefray fhe A ~  which will come ill course of payment tluring the yeur enuing tha' 

~ tlay of Murch, 1946, in reaped, of 'Department of Commonwea.lth Relations·." 
t~ motion was adopted 

DEMAND No. ~ A B  DliIPARTlIlSN,T 
Ilr. President ('l'he Honourable SUo Abdur Rahim): The questioh is: 

"'fhat a reduced sum not. exceeding R.. 13,22!9OO, be granted to the Governor General Ua.' 
COlUicil w defray the charges which will <;ome in course of payment during the year endin" 
the 31st tlay' of Murch, 1946, in respect of 'Finance Department','" ' 

The motion was adopted. ' 
DEMAND No. ~  DEPARTMKN'!'. , 

, Mr. P ~ t (The Honourable Sir Abdur nahim): The question is: ' 
"That a sum not exceeding Rs. 23,92,000,. be, granted to the Governor General in CoIlllCiL: 

to defray the charges which will come in cOllrse' of paymellt during the year enuing th., 
311t day of March, 1946, in resrect, of 'Commerce Department'." . 

The motion was adopted. • 
DEMAND No. 23-])EPAlt1'MENT OF LABOUR 

Kr. President (The Honourable Sir Abdur Rahim): The question is: 
"Tha.t a reduced'sum not exceeding Rs. 23,92',900, be granted to ,the Governor Gl!I1eraJ ill, 

Council to defray the charges which will come in courae of' payment during t.he year' eDdu., ~ 
the 311t ,day of March, 1946. in respect of 'Department of Labour'." 

The motion Will; .adopted. 
, DEMAND No. 24-DEPARTMENT OF POSTS AND AlR 

:Mr. Pr8sideD.t '(The Honoumble Sir Abdur Rahim): The question is: ' -
"That a 81UD not' exceeding R1I. 1,33,000, be granted .to the Gov,ernor General in Council 

to defray th" charges wh.ich will come in coarse of paYment' ~ ~ .. the year ending ,t.he· 
Jl3l&t day of ~  1946, ~ relpect, of 'Department of P ~  aDd AIr. • 
I '.I\he motlon was ,adopted. 

DEMAND No. 25--WAR TRANSPORT DlU'ABTllBNT 
1Ir. President (The HOllourableSir Abdur Rahim): The questfon is: 

"That a 8um not ex;ceeding Rs. 9,16,000; be ,granted to the Governor General in Council', 
to defray the charges which will come in cOllrse of payment during the year onding the 
318t day of .Match, 1946, in respect of 'War Tr,nlport Department'." 

The motion, was adopted. 
DEMANIl No. 26-FooD DIIPAllTMENT 

Mr. Pre.ident (The Honourable Sir Ahdur Rahim): The question is: 
"That a reduced sum not exceeding Rs. 37,00,900. be granted to the Governor General " 

in Council to defray the charges which will come in course of payment during 'the year 
eading the 31st day of March, 1946, in respect of 'Food Department'." ' 

The motion was ooopted. • ' 
, DEMAND No. ~ A  BOARD OF REvENUE 

Kr. President (The Honourable Sir Abdur Rahim): The 'question iB:' 
"That a sum not exceeding Rs. 13,59,000, be granted to the ·Governor ,General in CauDcll ' 

to dehay the ~ which: will come in cours;' (If 'payment durinlt the year ending the ' 
31st day of "March. 1946, in rp.8pe(·t of 'Central Hou1'd, of 'Revenue·... ' , 

The motion was odoptet1. ' 
DEMAND No. 28---INDlA OFFICE AND HIGH COMMISSIONER'S ESTABLISHMENT 

CHARGES 
1Ir. President ('1'l1e .Itonourabk Sir All,lm Rahim): The ~ t  ~: . 
"That IL 8um not e:tceedmg R.s, 22,13,000, be 1!1".1nt.ed to the Governor General In CoanQl1 ' 

to defray the charges. wbich will come in course' of payment durin!!' the year ending the 
31lt dav' of March, 1946, in respect of 'India Offic'p and High ~  E.t.blishment 
ehargesJ." I, 

The mot,ion was adopted, ' 
~A D No. ~PA  TO OTHER ,GoVEllNMlINTS, DEPARTltlnrr8, BTO., ,ON 
ACCOUNT OF THE ADIIlIN:F;TRATION OF AGENCX SUBJECTS AND MANAGBMEer OF" 
TREAF.lURms. 

Kr. President (The HonoUl'ahle Sir Abd'Ut: Rahim): The question is: 
"That, a Rum riot exceeding Ro. 1.02,000, be grant,ed to the Governor General in Counllil 

to defray t,he charge. ,which will come in coarse of payment daring the year endinf;t the 
31st day of March, 1946. in respect of 'Payments to oth&' Govermhents, Departments; etc" on 
account of the administration of Agency. Subjects and managemeIt. of Tl'9alUf'i.es·." 

The motion wos ndopted. 



1470 LEGHILATIVE ABSElfBLY 

DEIIrlAND N.o. SO-AUDIT 
f 13TH MAR. ~ 

Kr.President (The Honoum}la b'irAbdur Rahim): The ~Bt  js: / 
"That a Bum Dot eXl.leedillg Rs. 1,25,U7,OOO, be·granted to the Governor Oeueral in Co\ulcil 

to defray the chargee which will' come in coui'Be of payment ~  the year _ ellding, the 
31&t day of March, 1946, in'respect of 'AudW," 

The mot,ion was adopted, , 
D:hwfD No, 'SI-ADMINISTRATION or .rUSTICE , ." 

,Kr. President (The Honourable Sir Abdul' Rahim):. The question is: 
"That a sum not exceeding R8. 3,90,000, l,e gl'anted to the G.lvernor General Ul Council 

to defray the charges which will come in <-'Ourse of payment. during. the year I'nding the 
31st. day of March, 1946, in respect of 'Administration of Justice'." 

The motion was adopted. 
DBMAND No. 82-JAILS AND CONviCT SBTri.mmNTS , 

1!'r. President {The ~ Sir Abdul' Rahim): The question is: 
"That a sum not exceeding Be. 12,42,000, be' granted to the GovemOI' General in Council! 

to defl'ay the charges which will come .ill coul'se of payment during the year ending thEt 
3lat day of Maroa, 1946, in reapect of 'Jails I1nd Convict Settieifteute':' . 

The motion was adopted. . '. 
1>BJwm No. 83-POLxCE 

JIr. President (The Honourable Sir Abdur Rahim): The qliestion is: 
"That a 80m not exceeding ~ 2,37,14,000, be grant.ed to the Governor Generai ill Council 

to defray the charges which will come ill COaTII<' of paYlIll'nt dUl'ing. the yeal' endiUf t.he 
3lat ~  of March, 1946, in reepect of ·Police'." 

The motion was adopted. . 
# DEMAND No. s4-PORTS AND PILOTAGB -

Xr. Pr,sident (The Honourable Sir Abdur Rahim): The ~ t  : ~ .. 
• "That a sum not exceeding Ba. 31,30,000, bt> granted to the Gov.emor General in' Council: .. 

to defray th!, charges wh!ch will come in course of payment during the year endiDg tlla 
311t day of .March, 1946, In reapect of 'PortA and Pilotage'," .' 

The motion was adopted. 
DEKAND No. 85-LIGBTHOUSES AND ~ B DP  

JIr. President (The Honourable. Sir' Abdul' Rahim): The question is: 
"That 11 sum not. exceeding RI. 8,43,000, ~ granted to the GovemC'r Geqeral in Coaucil' 

to defray the charges which will coIne ill coursl' of payment during tht' year ending t.he 
Slit day of March, 1946, in respect of 'Light.houBes and Lightship.', .. 

, . The mot·ion WAS ailopted, ' 
, DDAND No. 36-SURVV OP INDIA 

JIr. President (The Honoursble Sir AbdUl" Rahim): The queStion is: 
"That II sum Dot exceeding &s. 80,99,000, 'be granted to the Governor General in Council 

to defray the charges "'hich will come ill ~  .of paYll'1ent during the year ending the. 
Mat day of March, 1946, in respect of 'Survey of India' ... 

The motion' WRS adopted. 
, D A~ D No.#37-BoTANICAL SURVEY: 

Xr. Preaident (The D ~ Sir Abdul' Rahim'1: The question is: 
"That .a sam not exceeding Rs, 1.54,000, bE' gl'Rnten to t~  Governor' General in Councir 

to defray the charges which will come in COUTse of pnyment during the year ending the, 
"3let day of Mal'r,h., 1946, in respect. of ·Bot.nniral Survey' ... ' 

'. The motion ~  adopted.; .. 
DEMAND No, 38-Z0OJ.OOICAJ, Sl:nVEY 

Mr. President (Tlle Honourable Sir Ahrlnr Rahim): The qUARtlon ill: 
. "That R mm not piI'ceeliing Re, 1.44,000, be granLl'd t,o the Governor General in Council' 

to de1ray the ch'arges which will come in ~ of 'payrhent during t,he year ending the· 
31st day of March, 1946, in respect of 'Zoologic,) Snrvl'y'." . . TV mot.ion WAS ,adopted. 

DEMAND No, ~ A  SURVEY 

Kr, President (The Honourable Sir AIJdlll' Rnhim): The question is: . 
"That 1\ 811m not excl'eding RA, 12,62,000, he "ranted to the GoVeTJ'lor General in Council 

t~ defray the charges which will QOme ~  of paYlUent -dnring the year ,nding the-
3lat_¥y of Mal'C'h;.1946; in re!J1ect of 'Geologic:tl SUrYey'." 

The mot,ion was adopted. 



GENERAL DUDGET--LIST OF DEMANDS 14") 
DEMAND No. 4O:-MINBS. . 

~  J'resideDt l'fhe :~  Sir Ab4ur Uahim): ·The question is: 
·That. a 8um not ~  ~  be gt'anted to the Governor'Genl'!ral iU'CoQJlcM 

to- defray the charges which wIll Co.'me In coorso of payment doring the yeaI' endiDg th-. 
31st. ,day of March, 1946, in respect. of 'Mines'.'" . 

The motion was Adopted. 
-DEMAND No. 41-ARCHABOLOGY 

Mr. President (The Honollroble Sir Abdur Rahim): The question is; 
"That a 811m not ex('eeriing Rs. 13,66,000. be granted to the Govel'nor General in CoUDaD 

to defray the charges ~  will come' in course of payment during the year endiDg 0. 
'31st day of March, 1946, in reapect of 'Archreology'." .. . 

The motion was adopted. • • 
. DEMAND No. 42-METEOnOLOGY 

. Ill. President'(The Honoprnl"\cSir Abdur .Hnhim): The question is: 
, "That a Bum not exceeding ~  26,54,000, be granted t.o the Governor General in Council 

to defray tht" chat'ges which will COIRI! in- 'course of pa)lllent Juring the year ~  0. 
31st day' of March, 1946, in respect of ·Metoorology·... . 

The motion was adopted ... 
DinuND No. 48-0TRER SCU!!!VTIJ'IC DEPARTJoD!:NTS 

Ill. President (The Honourablr, Sir Abdur Rahim): The 'question is: 
"That a sum Dot exceeding RI. 9,<19,000, be granted to the Goverrtor General in Council 

to defray the charges ~  will com.t" in ~  ?f payment ~ the year. ending th, 
311t day of M,arch, 1946, .,lD respect of 'Other SClenttiic Departments'.' -

The motion' was adooted. .. '""-' 
DEMAND No, 44-EDOCATION 

Mr. President (The HOriour..t.hle Sir Abdul' ll.P,him): The question is:: 
"That a sum not exceeiling &8. 19,81.000, be granted to ~  Governor General in CO'IUloiJ> 

to defray the chargeR .whi"h will come· in .'!(lurse of payment ~ the y"al'- ending tt.. 
31st day of March, 1946. in respect of 'Edueat·ion'. -, . 

_ The momon WIlS adopted. 
DEMAND No. 45.::.....-MEDICAL SERVIOBS 

JIJ. President (The Honourable. Sir Ahdur'Rahim): The question' ~  . 
"That Ii Bum not exc,eeding Rs; 19,06,.()()(), be granted to tlle "Gtwernor General in Co-ilDOil 

to defray the chllrges ~  will come in. course .of pa,Yment durlDg the year eudia, u. .. 
31st day of March, 1946, 10 'respect of 'Medical Bervlces'.' 

The motion was adopted. 
DEMAND No. 46-PUBLIO HEALTH 

Mr. PJ:esident ("fhe HOllourable Sir Abdur Rahim): The question is: 
"That a lum Dot exceeding Rs. 22,67,000, be granted to the Governor General in ColDlcll 

to defray the "harges .which will cOlDe in cour!18 of payment during the year end I_I th .. 
311t. day of March, 1946, iii respe!:t of 'Public Health'." . 

The motion was adoJilted. -
DEMAND No. 47--..:AGRIOULT'DRB 

JIr. Presi.deDt (Th,c. ~  ,Sir A ~ The question ~: 
"That. a 80m not exceeding RI. 29.46,000, be granted to the Governor General In CoUDClt 

to defray ·t.he. ~ t  which will- come in course of' pp.yment during the year eniliDIR t.h .. 
• 31st. day of March, 1946, in ~ t of ~A t  . 

The motion was adopted. 
D'BKAND No. 48-hI'PERJAJ, COONcn. OF A ~ A  RESEARCH 

Mr. PrelideDt (The Honouroble Sir Abdur RBhim): The ~t  ~: 
"That. a sum Dot ~  RI. 13,34,000, be granted to the ~  Geperal m .CouDCit 

to defray the charges "which wiJl come in Cl!ura8 of payment ~  the year ~~ D  'h. 
31st. day of Mal'ch, 1946, in respect of 'Imperll,,1 COllncll of Agncultural Research. 

The motion wa.s adopted. . 
DEMAND No. ~A A  MAJt.KftING . 

Mr. President (The Honourable Sir Abdur Rahim): The 9leation is: • 
"That. a 8um t~  R8. 5,99,000,' be gl'anted to the Governor General in OoaDCit 

to defray the charges which will come in oourae of payment. during t.he year ending tJa. 
31.t. day of March', 1946, in rE'tlpect of ',AgriclIltuml Marketifl,f·" 

'fhe motiOD was adopted. . ... 
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DEIlAND No. 50-CIVIL VKTEIUNAIW SERVWJo:Fi 

JIr. President (The Honollroble Sir Abdur Hnhirn): The q\lestioll is: 
"That a 111m Dot uceedilltl Re. 14,58;000, be gt'anted to tile Gournor General in Couucil 

'.. defra7 the cbargeli which will come in course of pGyment during the year ending $u 
Mat day of March, 1946; in respect of 'Civil Veterinary ~ t  

The motion was adopted. ' 

DEMAND No. 51-INDUSTRIES 

JIr. Prealdent (The Honourable Sir Abdur I{ahim): The question is: • 
~ "TW ~ RIll not exceeding As. 9,74,000, be grantep to the Governor Gilneral in CouDciI 

to defray the charitllll ~  will come in course of payment durin/; the year ending the 
. - 31st day of March, 1946, in respect \If 'InduRt.l'ies'." ,. 

'The motion waS adopted. . # 

. D_AND No. ~  -UlD INDPSTRI4L RS8BA.IlCQ . . l '· 
Mr. PJesklent (The Honourable Sir Abdur Rahim): 'The question is: ~ 
"That a .UID not exceeding RH. ~  be granted to the Governor General in CouDciI 

't& delrS)' the charges ..... hich will come in courae of paynient duritfg the year ending the 
3l8t day of March, 1946, in reaped of 'Scientific and Ind'astrial Re!!6ll1'ch'." .. --. . 

'l'be mption \\'8s adopted. ' 
. ., 

DBMAND No. 58--AvIATlON 

:Kr. Prllid8llt (The Honourable Sir Abdul" Uahim): The question is: 
"TUt a IRUIl not exceeding &. 40.81,000, be granted to the Governor ~  in Oonocj.l 

to defra,.. the chargllll which will comeio course of payment during the year ending the 
31Bt day of March, 1946, in respect of 'Aviation'." 

The t ~ was adopted._ 
DSKAND No. 54-CAPITAL DUnAY ~ CIVIL :AVIATIOll; 14&1' FROM RItWNUE 

1Ir. PreSident (The Honourablt' ~  A ~ Rahim): ~  question is: \ 
"That a Bum' not exceeding RH. 1,000, be granted to the Governor General in Co\lnci! 

to defray the charges which will come in course of pnyment during the year finding the 
3ht day of March, 1946, in respect of 'Capital Outlay 011 Ch'il Avi,tion met from Revenue'," 

• The "tnotion was edopted. 

DEMAND No. 55-BROADCAsTING 

JIr. Prealdent (The Henourable Sir Ahdur 'Rahim): Thcl" que·.tion is: 
"That a snm not' exceeding Rs. 93,83,000, Le granted to the' Governor General i9 .Co.Q.ncii 

to defray the charg08 which wiu..come in course of payment during tbe year ending the 
·31a:t day of March, 1946; in're8pect of 'Droadcasting'." 

The motion was adopted. • 
DEMAND No. 5B---{jAPITAL OlTTI.AY ON BROADCASTII't.G MET FROM REVENUE 

xi. Prelident (Tbe ~  Sir Abdur ftahim):' The question is: . 
"That a stun not exceeding Rs. 1,000, be .. granted" to the Governor Oeneral In. ~  

to defray the charges ~  will come in. conrseof· pn;vmimt ~  the year. clllling ~  
I31sL day of ~  1946, In rellpllct.of t ~ t  oll'firondcastmg metf'rom nevenlIl!. 

The motion was adopted. 
DEMAND No. 57-·E14IGRATION-INTERNAL 

Kr, :lfealdent ~  Houou1'8ple Sir Ahdur Rahim): ~ -Question is: 
"That a, BWD D()t exceeding Rs. 20,000, be granted to theGovernorOeneral in Council 

to 'defray the' charges ~  will corr:e ~ co!lr8e of ~ t dnrillg the year ~  the 
.31st 'day of March, 1946, m respeet of Emlgr-atlon-Internaf. 

The motion was adopted. 

DBKAND No. 58-EMIGRA'l'JeN-ExTBRNAL 

Mr. : ~ (The Honourable Sir Abdur Rahim): The qU,estion i!: 
"That & Bum not exceeding· Re. 4,13,000, be granted to the Gp,vernor General in pounell 

to defray the charges which will come in oourse of payment durjng thE' year endmg the 
31st day of March, '1946, in reepect of 'Emigration-External'." 
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'fhe Assembly divided: 

AYEB-4l. 
Ahmad Nawaz Khap, Major Nawab Sir. Krisbnamoo"rthy', Mr. E. S. A. 
A ~  The, Honour .. ~ Dr. ,B. R. Kushal Pal ~  Raja Dabadur. 
Azizul Huque, 'l'he Honourable Sir M. Law80n, Mr. C. P. 
Benthall, The Honourable Sir Edward. Menon! Mr. P. M. 
Bhagchand'Soni, Rai Bahadur Sil: Seth. Muda}lar, The HODow:ableDewan ~  
Caroe, Sir Olaf!' . ~  .A. Ramaawaml.. . 
Chandavarkar, Sir' Vithal N.' ~ ~  The HODourable Sir Francil. 
Chatterjee, Lt.·Col. Dr. J. C. P~~ Lall Kureel, Mr. 
Da Beth Bunder Lall. Rals.man, The ~  
D~  Dr. Sir Ratanji. Dinahaw. '. Roy, ~ Honourable Sir 

Sir Jeremy. 
Aloa. 

D I 1 The ~ Bir Ardeahir. ~ ~  KlumBahadur a a . Kadu Muhammad 
Oalpat Singh, Sardar Bahadur Capta1l1. , "'he h S' Jim' 

Mian Ghulam 

. 'dd' "I M ., e y, Ir 0 • 
Ghl&sll 111, .... r. " . Spence Sir George 

~  KRhahmaBan, ~D t: ~ :~  Srivast'ava, The 'Ujnourable Sir JwaJa,' 
al ar, an,. . Prasad. 

Ima,!!, Mr, &uYld Haldar.. Stokes, Mr. H. G. 
lnaklJ"1 MAlrik· baA. ,C'K U . Sultan Ahmed. The Honourable Sir. 
lamale n, unwer alee. SundaresaD Mr N ' 

~  Singh,. Sardar Babadnr Sardar Thakur ~  ·Capt. 
Sir, Triwdi. Mr.C. M. 

Kamalutldin Alftnad, Saluna·ul.tl'lema. Tyson, Mr. G. W. 
Khre, The Honourable, Dr. N. B. Tyson, Mr. J. D . ..,. 

Abdul Basith Ohoudhury, .Dewan. 
Abdul Ohani, Maulvi Muhammad. 
4'bdul Qaiyum, Mr. 
:Abdullah, Mr. H. M. 
Ahsan, Mr. Muhammad.' 
Ayyal,lgar, Mr. M. A t ~  
Banerjea, Dr. P. N·. 
Chettiar, Mr. T. S. Avinashilingam. 
Chetty, Mr; Sami Vencatachelam. 
Choudhury, Mr. Muhammad Hussain. 
Chunder, Mr. N. C. 
Daga. Seth Sheodas8. 
Dam, Mr. Ananga Mohan. 
Desai, MI' Bhulabhai J. 
Deshmukh. Mr. Govind Y'. • 
E8sak, Sait, Mr. H; A. Sathar H .. 
Fazl·i-Haq Piracha, Khan Bahaduf Shaikh. 
Gauri Shankar Singh, Mr. ' 
Ghuznavi, Sir Abdul Halim. 
Habibar Rahman, Dr. 

"Hans ~  Raizada. 
Hegde, Sri K. Ff. Jinaraja. 
Hosmani, Mr. S. K. 

'Ismail Khan, Hajpe Chowdhury Muham-
mad. • 

Jehanrir. Sir Cowaajee. 
Krishnamachari, Mr, T. T. 
IAhiri Chaudhury, Mr. D. K. 
I.akbichand. Mr. RajrnaI. 

NOEsess· 
Lalchand Nllvalrai/ Mr. 
Lalljee, Mr. Hooseinbhoy A. 
Liaquat Ali Khan, Nawabzada M"'-

mad. 
l\langal Singh, 13ardar. 
Manu Subedar, Mr. 
Mehr Shalt,. Nawab ~  Sir Sayad 

Muhammad. , 
Misra, Pandit ShambhudayaJ. 
Naidu, Mr. O. Rangiah, 
Nairang, Syed Gbulam Bhik. " 
Nauman, Mr. Muhammad. 
Nl!ogy, Mr. K. C. 
Pande, MI'. Badri Dntt. 
RaJ!hu hil' N ~ Singh, Choudhl'i. 
Ram Narayan Singh, Mr. . 
Banga,. Prof. N. G. .. 
~  Ali. Sir' Syed. 
Reddiar, MI'. K. Sitarama. 
Sant Singh, Bardar. 
Sa.tyanara.l'ana Moorty, Mr. A. 
Sham Lal, Lala. 
Siddique Ali Khall, Nawab. 
Sinha, l\f 1'. Satya Narayan. 
Sd Prnkasa, Mr. 
Srivastav.8, lIfr. Hari Sharan Prasad. 
Subbarayan, Shl'imatiK aadha Bai. 

, Yamin Khan. Sir Muhamma<i. 
Zafal' Ali Khall .. !"bulana. 

The motion was negatived., , 
DEMANa. No. 59:-COMMERCIAL INTELLIGENCE AND STATISTICS 

1Ir. P ~t (The Honourable Sir Abdul' Rahim): The question is: 
,"That a sum not PlICooding Rs. 12,10,000, be granted to the Governor General in' Council 

to defray 'the, charges which 'fill come in cbUfse of payment ~  the year ending th., 
3ht day.of March, 1946, in respect of 'Commercial t ~ and I;:ltatisttcs'." ' 

The motion was adopted. . ' 
DEMAND No, 60-CFlNBUS 

Kr. President (The Honourable Sir AbdUl' Huhim): Th; question il3' . 
"That & sum not exceeding Rs 3,000, be granted to the ~  Ge;;eral in ~  

to defray the cihal'gos whHI will !ome in coul'se of ~ <iuringt,he year, ending the 
31st day of March,1946,in respect of 'Census'." . 

'fhe motion was adopted. 
\0, 
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DEMAND No. 61-JOlNT STOCK COMPANIES 

1Ir. Pruiden, (The Honourable Sir Aodur Rahim): The· question. is; 
"That a sam not exceeding Ril. 2,36,000, be granted to the -Governor General in COuDCiJ 

t.o defray the charges which will come in eonrse of payment durina;. the year eliding· the 
31at day of March, 1946, in respect of ·Joint.·Stock Companies' ... 

-rhe . motion was adopted. . 
• . DEMAND No. 62-lxPBJUAL DAm! DEPABTDNT 

1Ir. Prtaldent (The HouourableSir Abdur. Rahim): The question is: _ 
"That. a sam not exceeding Re. ~  be grant.ed to the Governor General in Council 

t.o defray the ~ which will oome in oourlM! of payment durihg tbl! year oodiug the 
·3lit. day of March, 1946, in respect of 'Imperial Dairy Department.'." 

. The motion was adopted. 
DEMAND No. 68-MISOEI.LA-lfEOUS DEPARTMBNTS 

JIr. 'President (!'he Honourable-Sir Abdur :pa.him): ThiS quel!tion is; 
"That a sum not. exceeding Re. 23,18,000, be granted to the Gov.mor General in Council 

t.o defray the chargee which will come in course of payment during the year ending th& 
31It day of 1Iarcll. 1946, in respeet-ef 'Misjlellaneous Departments'.'" . • 

The t ~  was adopted. . -
DKKAND No. 64-CURBENOY 

JIr. President (The Honourable Sir Abdur Rahim): The question is: .. 
"That a sam not exceeding Re. 48,45,000 be granted to<"the Governor General in Couucil 

to defray t.he charges which wi1l conti in COtl1'8e of payment. durif)g the year ~  the-
alB day of March, 1946, in respect of.. 'Currency'... , , 
-- The motion was adopted. 

DEMANlI .No. 65-::-MINT 

. JIr, Prestdeat ~  Honourable Sir A ~ Rahim): The question is. 
"That a'lIUJD not exceeding Re. 1,18,73,000, be granted to t'\ie Oovemor General in Council 

to defra,. th\!o charges which will oome ill coarse of payment. during t·he year ending the 
3ht· da:y of March, 1946, in respect of 'Mint'... _ 

The motion was adopted. 
DEl'tfAl,,,'D No. 66-CIVJL WORKS 

1Ir. Prllldeat (The Honourable Sir Abdur ~ : The t ~ is:. 
"That. a awn not. exceeding Re. 2,14,03;OOO,be granted to the ·Governor General in OouncU 

to defray tbe charges which wiD come in course of payment during the year ending t. 
31.1. day of Karch, 1946, in ~ t of 'Civil Work.' _" . . 

The motion was adoptea. 
DElIAND No. 67-CENTRAL HO.\D FUND 

Mr. Jlrllldeat (The Honourable Sir Abdur Rahim) : The question is:: ' _ 
"That a sum nOt exceeding Re. 1,00;00,000, be granted to tbe GOvernor General in Oolllloil . 

tu defra:y the charges which will come in course Of. payment. during the year ending tA! • 
. 31st day of Karcb, 1946, in respeCt. of 'Central Road Fund' ... 

'The motion was adopted.' ft . 

DEMAND ..No;· 68-SUPERANNUATION ALLOWANOES AND' PZNSIONS 

JIr. PreIldent (The Honourable Sir Abdur .Rahim): The question is: 
"That a sum" not exceeding RI. 1,42,86,000, be granted to the Govemor General In COllllciJ 

to defray the c)Jarges which will oome in course !>f payment during the .year endin; the 
31st day of Marcb, 1946, in raped of 'Superannuation Allowancaa and Pension.'." 

The motion was adepUld. . 
DZMAND No. 69-STATJONBRf AND PRINTING .... 

JIr. Preetdent (The Honourabld 1Jk Abdur Rahim): Th& question is.: 
"That. a 8um not exceeding R8. 1,20,29,000, be granted to the Governor GeDlrai in CoaDCiJ . 

to defray the charges which will come_ in course of pa1Jllent during the year ending the 
31at day of. March, 1946, in relpect of 'Stationery and Printing: ... · 

The motion was adopted. . ~ \ 
•. J)EMAND No. ~ A  

~  Prea1dent (The Honourable ~· A  Rahim): The question is: 
,iTbat a 8um not. oxceeding Re. 10,38,06,000, be grantect.to the Governor' General in Council 

to defray the charges whicb will come in course of pa)lillent during the· year ending t.he, 
31.t day of March, 1946, in resper.t of 'Miscellaneous' _" 
. The mot.ion was adopted. . 
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)EMAND No. 71.,;...MlsOllLLANEOUS '"ADJUSTJiinfTS BBTWBU TlIB CUTBAL AND PRO-

VINCIAL OoVEltNICENTS 

~ Kr. President (The Honourable Sir Abdur Rahim): The questiOn is: 
. "That 0. Rum not exceeding Rs. 3,81,000, be grante\J t~ the Governor General in Council 
j defray the charges which will come in course of payment. during the year ending the 
1st day of March, 1946, in respect of _'Miscellaneous Adjustment. between the Ceritral and 
'ro'Vincial GovJ!rnmellts' ... 
, The motion was adopted. 

DElItAND No .. 'i2-POST-WAR PLANNINO AND DEVELOPMENT 
IIr, President (The Honourable Sir Abdilr Rahim): The question is: 

.. "That!' reduced 8um ~ exceeding Re. 1, be granted '.0, the Governor GeD8ral in Council , 
o .defray the charges whh'h will come in COUTRO of payment during the year ending .J1i,. 
,lit day of March, 1946; in I'e'spect of 'Post·war Planning and Development'." 

The motion was adopted. - . 
DEMAND No. 7s-CIVIL DEPENOR 

1Ir. Presid:ent (l'he Honourable Sir Abdur Rahim): ~ question. is: 
'''l'hat It Rum not exceeding R/I. 2,80,24,000, be granted tn the Governor General in ~  

o defJ:ay the ('harges which will come ill cOllrse of payment during the year ending the 
1st day of Mlud.l. 1946. in rt'Bpect !If 'Civil Defence'. '" . . 

The t ~ was adopted. ' 
'. DEMAND No. 74-DzLBI 

1Ir, President (The Honourable Sir Abdur Rahim): The questipn. is: 
"That a 8um not· ex.reeding R •. 96,33.000, h.e granttod to the Governor GeMul i.l1 Cou.ncil 

a defray the ~  l'/hich will come in· r.ourSe of payment during the year ending th" 
,bt, day of·Minch, 1946, in' respect of 'Delhi'." 

The motion 'was adopted, ' " 
DEMAND No. "ffl-Annm-MnWARA 

lIlr, Ptesldent ~ HQnoul'Rble Sir Abdur Rahim): The queAtion is: 
"That 1\ BUm. not CXCeAdiTlIl ~  31,45.000. be Ilr&nf.ecl to thp Govemor General in Council 

~ 'defrllY !.hll ('hltrJ!l'Is which will ClllJll!' in rourse of nllymerit during t,he year ending th!' 
.1st day of March.,.l946, in ~ t  of 'Ajmer-Merwara· ... · . 

The motion wall adopted. ~ 

Dm.rAND No. ,76-PANTR PIPLODA 
lIlr, President (ThJl Honourable Sir Ahdur Rahim): The question is' 
"That 1\ 8um not ~ R.o!. 15.000, he J!rl\nt.p.d to f,ho ("..overnor ~  in Count'i) 

,0 defray the chnrll'l'Is which will · ~ .. in ~ of nl\yment during the yea!', ending thl! 
nllt, day of March, 1946, in respect of 'Panth Piploda'.': 

The motion was adopted: 
DEMAND No. ~ A  POSTS AXD AP ~ (NOT MET FROM RtnfZNUE) 

, Mr, President (The HonollrableSil' AOdur Rahim): The question ilil' 
"That a sum not t ~  RA, 3.50,85,000. be grlLnted to th,. Gov('mol' General in CounpiJ 

,0 defray tho ~  rges which will ('OlU!! in t ~  of llIlvmf'nf. du,;inl!' the vell.r ~t ~ tlte 
31st day of March, 1946, in respect, of ~  P ~t  and Telegraphs' (Not met' from 
Ilevenlle)' ;" 

The motion· wa,s adopu,d. 
DEM;(ND No. 78-INDIANPOSTS AND TF.LEonAPHS:-STOuS B'I1SPi:NBB (NOT MET 

. FROM REVE!>tUE) .• . .. 

Mr, President (The Honourah}" Air Ahdul' RRhim): The que!ltion ill' 
, '''That a Rum ·not ~ 'Rii. 1.000. be Rrant,,,d to' the Governor .General in Coundl 

toO defray the chq.rgeR "" l,irh will camp. in ~  or plLvJTIf!nt during the yl'l\r endt!lK thp 
51st day of March. 1946; ill respect of 'Jndian P t ~ and ,'Pe!egraph_StorM SUlpenlK! (Not 
met. trOm Revenue)'." .. 

r The motion w,,'s adop!ad. 
])]n,rAND No. 79-DELRY- C/J'I"AL OUTLAY 

Mr. President (The Honourable Sir Abdul' Rahim); The question. is: 
"'J:hat a anm not cXCf'eliine: Ra, 2,11,12.000. be g1'8.nted to the GovemoT General in C'..ouneil 

M d!!fray thlf Chnrl!eR which will comf!in Cfturef> of p8;nMnt during- t~~ ,-ear encling th" 
31i!'t, day of MaTch, 1946, in rl'!llJlect of 'nt-Illi Capital O.tJay'." . - ... _.... ..-

~ motion was ~  
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DEKAND No. 8O-CoMKUTBD VALUE OJ!' PENSIONS. ~  • ..,, 

-•• Pial4em (The _ Honourahlt.' Sir Abdur, Rahim): The' ~  ~ ~ :: -: , 
"That & aum ~ exceeding Ra.1,000, be granted to the ~  : ~  J" 

to defray the chargea which will come in courBC of payment during the yeat ~  tit ... 
31Bt aay of March, 1946, in rNpect ·of 'Commuted Value of PelUlionll·... ~ . 

~  motion, was adopted. .. ... -' ': ~:~ 
DBMAND No. 81-INTEREST-J1'ltEE ADVANCES 

. 1Ir. President (The Honourable Sir Abdur Rnlfim): The qllestion is: ; 
"That a Bum hot exceeding Ra. ,9,51,86,000, be- granted to the Governor D ~  in .Couitci1 • 

tl' defray the charges which will come in l.'Ourlle of payment during the year endirif+·be 
31-' da7 of March, 1946, in respect of 'Interest-free Advanccs'." . 
, The' motion was adopted. .0 

DBJlAND No. 82-LOANS AND ADVANCES BEARING INTEllBST , 
1Ir. Prtlldent (The Honourable Sir Ahdur Rahim):, The question is: \ 
"Tbat a IInmDot exceeding &S, 8,82,61,000, hI' grantf'd to the Governol' General in' COU,ICl: 

to defTay t.he cbargea 1I'hich will ~  incollrKe of I,aymont during the year ending th., 
31st. day cf March, 11l46, in reapect of 'Loans D.nd A t ~ bearing fnterest.'." ~  

Thd motion was adopted. 
The A ~  then adjourned till Eleven of t,he Clock on Wednesday, -the 

14th MarCh, 1946: .. 
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